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LOK SABHA

Thursday, March 11, 1985/Phalguna

20, 1886 (Saka)

—

The Lok Sabha met at Eleven of the

Clock.
[Mr. Speaker in the Chair]
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The Minister of Irrigation and Power
(Dr. K. L. Rao): In the DESU area,
there are 2,75,000 consumers, and ou$
of that number, cash security is being
demanded from the Gazetted govern-
ment officers residing in the Govern-
ment quarters, who number about
4,500.

Shrimati Savitri Nigam: May I know
whether Government gre thinking of
finding out some via mediu so as Lo
enable the very-low-paid Government
servants to pay the amounts which are
sometimes very big?

Dr. K. L. Rao: In the case of the non-
gazetted Government servanis, there is
no cash security. The guarantee s
given by the Government Department.

Shrimati Savitri Nigam: My question
has not been answered.

Mr. Speaker: The hon. Minister has
said that thig requirement does not
apply to that category.
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Shrimati Savitri Nigam: I wanted to
know whether the arrears which
amount to big sums would be allowed
to be paid in instalments?

Mr. Speaker: Let the arrears re-
main. That is a different question al-
together.

Houses for Industria] Workers

+
[ Shrimati Savitri Nigam:
{ Shri J. B. Singh:
(_ Shrimati Renu Chakravartty:

Will the Minister of Works and
Housing be pleased to state:

(a) whether the proposal to bring
forth legislation to make it obligatory
on the part of the employers to build
houses for industrial workers has been
finalised; and

381,

(b) if not, the reasons for the de-
lay?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) and
(b). The question of making it obliga-
tory on the part of employers to build
houses for Industrial workers was con-
sidered in the Housing Ministers’ Con-
ference held at Chandigarh op the 28th
and 30th December, 1964. The Con-
ference has recommended that for the
time-being additional facilities like
grant of 100 per cent financial assis-
tance under the Subsidised Industrial
Housing Scheme, relief in income-tax,
allotment of land at cost price and re-
lease of controlled building materials
for workers’ housing, may be given to
industrial employers, with a view to
encouraging them to provide houses in
large numbers for their workers. The
Conference has also recommended that
it despite these additional facilities the
employers’ response continues to be
unsatisfactory, then the Government
might consider the question of enacting
suitable legislation for making it obli-
gatory for the employers to pro-
vide housing for a certain percentage
of their workers. These recommenda-
tions are under consideration.

Shrimati Savitrl Nigam: Have the
various departments of Government
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already taken as cue from these sug-
gestions and formulated adequate plans
to house all the government servants?

Shri Mehr Chand Khanna: I am
sorry the question is not clear to me.

Mr. Speaker: The question is whether
Government as an employer has im-
plemented this recommendation™ and
provided houses for its employees.

Shri Mehr Chand Kimhna: This ques.
question only relates to private em-
ployers. So far as government con-
struction under the public sector is
concerned, the scheme provides for
the construction of houses up to a
certain limit. As far as the private
employers are concerned, ag I have
stated many times before in the House,
we gre not receiving enough encourag-
ing response from them in the matter
of construction of houses for their
workers. N

Shrimati Savitrli Nigam: First of all,
my first question has not been clearly
answered. There are many industries
under the public sector. Has the hon.
Minister taken care to see that people
employed in these public undertakings
have been given this facility of hous-
ing and other facilities which he has
recommended to the private em-
ployers or not? That was my ques-
tion.

Shri Mehr Chand Khanna: As re-
gards public undertakings under the
charge of my Ministry, I have taken
adequate care and precaution, and am
at one with the questioner, that we
should dgo everything possible for
them.

Shrimati Savitri Nigam: My second
question is. . . .

Mr. Speaker: No. Madam, Shri Oza.

Shri Oza: Has Government any in-
formation about the percentage of em-
ployees already getting residential
accommodation? Also, what is the
percentage contemplated by the Works
and Housing Ministry to be provided
by the employers?
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Shri Mehr Chand Khanna: The per.
centage is not very high; it is rather
small. That is the main reason why
we have taken up this question with
a view to see that more houses are
built for industrial workers.

Shri A. P. Sharma: The hon. Minis-
ter said that if the progress is not
found satisfactory, he will see that
certain steps are taken to make it satis-
factory. What are the stepg taken so
far? How do Government obtain re-
ports from the private employers about
the progress made in this direction?
What is the latest report?

Shri Mehr Chand Khanna: The latest
‘position is about the same. Previously
we were giving 50 per cent loan and
25 per cent subsidy; now our intention
is to give 75 per cent loan and 25 per
cent subsidy so that the load on an
industrialist vis-g-vis the industry is
reduced to the minimum. If in spite of
this encouragement we do not find
enough response, then the matter may
have to be considered. The Finance
Ministry, Planning Commission, Indus.
try Ministry, Commerce Ministry and
my Ministry are concerned. It is rather
a big question which will have to be
oonsidered.

Shri P. R, Chakraverti: In the con-
text of the unambiguous statement of
the hon. Minister that more than two
thirds of the people are living in
ghanties and hovels, may I ask whe-
ther the private industrialists had
pointed out some difficulties which
they have to surmount if some facili-
ties are not made available to them?

Shri Mehr Chand Khanna: I think
my statement was very clear and
encouraging, it is not ambiguous.
The position of the private employer
is fully known to all of us. I£ they
could save some money, they put it
to the advancement of the industry;
they are not very keen to divert it
to housing.
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Shri Indrajit Gupta: Very often the
private sector employers put forward
the plea, particularly in built-up
areas that it is not possible to get
land even if they wanted to construct
houses and in view of that may I
know whether this Housing Ministers’
Conference has taken any decision
whereby employers who are genuine-
ly interested in building houses may
be helped by the Central or State
Governments to get the necessary
land through acquisition measures?

Shri Mehr Chand Khanna: We
have gone into this question and for
that very purpose we have also
appointed a committee under the
chairmanship of Mr. Thacker of the
Planning Commission. We want to
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tackle this problem from two aspects.
1f there is difficulty in the matter of
acquisition of land we want to see
that the procedure is simplified so that
land for the construction of houses
in the industrial sector can be made
availablé. Secondly, this committee
will also examine, where in certain
circumstances it has been stated to us
that vast lands were acquired by
industrialists for industrial purposes
of which a large part is still lying
unused, whether part of that land
could not be diverted for construction
of industrial houses.
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Shri P. Venkatasubbaiah: In view of
the fact that there has been a very
unsatisfactory progress so far as
private sector is concerned in provi_d-
ing accommodation to industrial
workers, may I know whether the Gov-
ernment would make it a matter of
policy to insist upon a condition prece-
dert to provide accommodation for the
industrial workers whenever a licence
is issued for a private-sector industry?
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Shri Mehr Chand Khanna: That
question has been examined, it i#
fraught with difficulties.

Shri D. C. Sharma: Have any deci-
sions been taken to take action, puni-
tive, financial or social, against those
industrialists who did not build houses
for any valid reasons?

Shri Shinkre: What does he mean by
‘social’?

Mr. Speaker: Whether any action has
been taken against those who did not
spend the money—that is what he
wants to know.

Shri Mehr Chand Khanna: Therg is
no compulsion in a matter of this
nature.
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Shri Mehr Chand Khanna: The
Ministry which is in charge of this,
is the Ministry of Works and Hous-
ing. But, as I said just now, a com-
mittee has been appointed which
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Shri Basumatari: May I know
whether this plan is under the direct
charge of the Minister of Works and
Housing or whether any committee

has been set up so that they may go
into it?

would help my Ministry in the matter
of development of Shantivanc,
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Shri D, J. Naik: May I know what
would be the cost for developing
Shantivana?

Shri Mehr Chand Khanna: It is
dificult for me to say it at the
moment. But the plan is getting
ready and we should be able to take
a decision in regard to this within
the next two or three months. After
that, I shall be in a position to indi-
cate the approximate financial impli-
cations.
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Mr. Speaker:

question.

I do not allow the
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Prevention of Pollution of Jamuma
Water

+

( Shrl Surendra Pal Singh:
Shri R. G. Dubey:

Shrimati Savitrl Nigam:
Shri Vishwa Nath Pandey:
Shri Bibhuti Mishra:

Shri K. N. Tiwary:

Shri Heda:

Shri Himatsingka:

| Shri Rameshwar Tantia:.

*383.

Al

Will the Minister of Health be pleas-
ed to state:

(a) whether it is a fact that two pro-
jects have now been finalised to check
the inflow of flood waters into the
Jamuna river near Wazirabad in order
to prevent pollution of the Capital’s
supply of drinking water; and

(b) if so, the main features thereof
and the financial implications of the
same?

The Deputy Minister in the Minis-
try of Health (Shri P. S. Naskar): (a)
Yes, Sir.

(b) A statement is laid on the Table
of the Sabha.

Statement

The following two projects for the
prevention of pollution of Jamuna
water are being taken up:—

(1) (a) Embankment from Tail Re-
gulator to Shah Alam Bridge.

This work has been taken up by the
Delhi Administration recently at an
estimated cost of Rs. 3,10,000.00. About
2} lakhs cft. of earthwork was done
upto the middle of February, 1965.

(b) Excavation in roci of the cutfall
which joins Jamma 1,400 ft. below
Wazirabad.

This work is to be done by the
Karnal Drainage Circle of the Govern-
ment of Punjab. The work has re-
cently been started. The target for
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completion of this work is June, 1963.
The estimated cost of this work is
Rs. 1,90,500.00.

(2) (a) Bund along the left dank of
Burari Drain on a lenyth of 7,100 ft.

This work is to be done by the Delhi
Administration this year and the esti-
mated cost is Rs. 6,17,700.00. Tenders
for the work have already been re-
ceived and the work is being awarded.

(b) Regulator at the tail-end of the
Burari Drain

This work is also to be done by the
Delhi Administration. The design is
being prepared by the Central Water
and Power Commission. The esti-
mate is not yet ready.

Shri Surendra Pal Singh: We learn
from the statement that in respect of
Project No, 1, the work of
constructing an embankment from Tail
Regulator to Shah Alam Bridge, has
been entrusted to the Delhi Adiminis.
tration and the excavation in rock of
the outfall which joins Jamuna 1,400
ft. below Wazirabad is to be carried
out by the Punjab Government. May
I know why these two works of one
project have been entrusted to two
different agencies and what steps have
been taken to co-ordinate the work on
these two projects so that the work at
both the places is completed in time
according to schedule?

Shri P. S. Naskar: The work of flood
prevention is given to Delhi Adminis-
tration because item No. 1 falls within
the jurisdiction of Delhi Administra-
tion. The second work mentioned by
the hon. Member falls within the juris-
diation of the Punjab Government.
For the flood control and co-ordina-
tion the Irrigation Ministry is respon-
gible and it looks after the work of co-
ordination.

Shri Surendra Pal Singh: Is it a fact
that the services of some foreign ex-
perts have been invited by the Govern-
ment of India to advise them in solv-
ing this problem of water pollution;
if 30, do we take it that our own
Public Health Engineers and experts
are not competent to handle this prob-
lem and we need foreign help?
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The Minister of Health (Dr. Bushila
Nayar): No, Sir. We have not taken
the services of any foreign expert.
There is a Public Health Engineer of
the US AID who has been placed here
for such consultations as our experts
may like to have with him. There
may have been some consultations but
we have not called for any help from
outside.

Shri Surendra Pal Singh: What
about Mr. Taylor from UK. who is
coming on the 26th of March for this
very purpose?

Dr. Sushila Nayar: The Delhi Muni-
cipa]l Corporation had asked for a
labartory on the pattern of the
laboratory set up in London. I think
the suggestion was made by the hon.
Minister, Dr. K. L. Rao, who had seen
that laboratory. Assistance was ask-
ed for under the Colombo Plan for
equipment etc. and so they are send-
ing their expert to have a look round.

Shri R. G. Dubey: May I know
whether the Dhassa Bund has any con-
nection with these projects and
whether, in that case, it will remain.
as at present or there will be some
changes?

Dr. Sushila Nayar: I am sorry, my
hon. colleague Dr. Rao knows more
about Dhassa Bund than I do.

Mr. Speaker: Why should she be

sorry about it that Dr. Rao knows
more about it?

Dr. Sushila Nayar: I am sorry that I
cannot answer the question.

The Minister of Irrigation and Power
(Dr. K. L. R20): It has nothing to do
with it. Dhassa Bund has nothing to
do with these projects.

Shrimati 8avitrli Nigam: In view of
the fact that time is running against
us. ...

Mr. Speaker: Therefore, she should
be very precise with her question.

Shrimati Savitri Nigam: In the
statement it has been mentioned that
this work is also—Regulator at the.
tallend of the Burari Drain—
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nistration. The design is being N “131 ii'ﬁ aar
prepared by the Central Water W 781 & @ ¥ T&H wogdt & &g

and Power Commission. The estimate
is not yet ready. I would like to know
whether this regulator will be ready
by the end of June or beginning of
July which are the worst inonths as
far as pollution of water is concerned?

Dr. K. L. Rao: The works are in
good progress. We expect them all
to be completed in time before we
get the rain water.

st fazaame qmoam : T AT afv-
FraTHi #Y w7 q® qfa & ey ?
Mr. Speaker: When will it be com-
pleted?

Dr. K. L. Rao: We expect the
work to be completed by the end of
June,

ot feqfr e : welt oY & wie
T JATE 2F gC N ©LTHe TWT R A
wE g I F (2) (v) ¥ fear
gt ¢ fF q@ @7 & w1 9T qEwdEA
6 FOT 17 ATE TG FT AT wWiAH

“Tenders for the work have already
been received and the work is being
awarded”.
ol gt st ¥ W & ag wW I=-
yarf &% qU F AWM A XY FEAT
R Ug 6 vOT 17 AT WY F FW
& foaq 2ed At ww F o9 gy §
s qg & |97 9T @ g, uG qer
AR o1 wee S, W9 W7 9 @
fs og &0 @ QU § "W ¥y
FORTT ATF 816 *B fo ag «1v %a aF
g g aren ¢ ?

W W ) faw o, s
IFW A7 F wife? 7% &1 F@erar §
afeq @ qvar & 6 s & oy

ot frifar fat - 3@ J@ ww F
FAaR@aa F AL 5 @ aug
w13 g X @ § 367 aE ¥ @ HAY

@ & as awg aw gy sW QU @
el

Shri P. S. Naskar: The hon. Mem-
ber has made a mistake. It is not

work worth Rs. 6 crores and odd. It
is work worth Rs. 8 lakhs and odd.

ot fnpfer frer - g7 =iz & g
4

werw ST W7 ¥R OF g
¥ ger v qEd g @ fear §

W) %o Ao fawrd : v@ w@elT ¥
ag for mn ¢ fe @ AT < 3w
A &g A T A W g
G A st qr o & oy
I gFaT g fF dome w3 o9
framr &wi wiw &6t ok ¥
TR fraer =i w0 ?

Dr. K. L. Rao: The works are
executed by the different agencies
but the total cost will be borne by
the Delhi Administration.

Shri Heda: May I know whether
the hon. Minister is in a position to
give an assurance to this House and
the people of Delhi that at least this
year we will get water which is not
polluted and that also in adequate
quantities?

Dr. Sushila Nayar: So far as the
Health Ministry is concerned, we can
give this assurance that we shall treat
the water very well, as we didelast
year, so that the people do not suffer.
So far as flood control is concerned,
it is the responsibility of my col-
league. He is doing everything pos-
sible in that direction.

ot TR @A & A
¥ YZ &9 &1 wuar @ foeer #
#1§ qar Ty A2t fawr awan § oy fw
ZTI9q9 AW FT YF THT IAN &
™ & fau fasmemr o &% | arfe
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oS iew . 9g 3 g7 fF
THAT &1 O gOE gar wmEar @
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4 I WM qU IgEdd
g aifs S T ¥ A g 9w
fagrer o W%, S o & 7 fafeex
g ¥ wgr fe dg@ e W &
U4 A W ¥ SYIRT W 4T TR
g7

Wt TRTTOAR ¢ #YE o e
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Unemployment during Fourth Plan
+

( Shrimati Savitri Nigam:

Shri Yashpal Singh:

Shri S. M. Banerjee:

Shri Prakash Vir Shastri:

Shri P. R. Chakraverti:

Shri Bibhutj Mighra:

Shri K. N. Tiwary:

Shri Hem Barua:

Shri Mohan Swarup:

Shri Indrajit Gupta:

L Shri P C. Borooah:

Will the Minister of Planning be
pleased to refer to the reply given to
Starred Question No. 503 on the 1st
October, 1964 and state:

{a) whether all those development
schemes and the guiding principles
which would be ultimately responsible
for removing unemployment during

*384. <
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the Fourth Plan period have been
finalised; and

(b) it so, the broad outlines there-
of?

The Minister of Planning (Shri B. R.
Bhagat): (a) Work on development
programmes under the Fourth Plan is
still in progress.

(b) Does not arise.

Shrimati Savitri Nigam: May I
know whether the Commission has
decided how much will be invested
in each of the sectors—cottage indus-
tries, heavy industries and small-
scale industries—in order to provide
employment?

Shri B. R. Bhagat: Yes, Sir. The
preliminary memorandum contains
all the information.

Shrimati Savitri Nigam: May I
know whether all the schemes, such
as manpower utilisation scheme and
others, which are aimed at solving
unemployment, are going to be re-
peated in the Fourth Plan?

Shri B. R. Bhagat: They will nof
only be repeated but revised and
expanded in the Fourth Plan.

ot Toare fay . w7 oEEC R
q ™ awg & wt fgam ¥ fe oo
gy gAsid AT gErE gei a
W T fEad SO fegeEm #
@ i ? e gl § g W
ey wgd & g 7

Mty Moy - &f, AR AR ¥
& vg wwar g f& qftg faadin qom
¥ g @ % 13 fafea s
w1 HH faaT wiT A aw A w
JET 37 v gear 23 fafagw geir o

Shri Ranga: How many in towns
and how many in villages?

Mr, Speaker: He says he has not
got the figures for the villages.

Shri S. M. Banerjee: As the un-
employment figures will increase
after the Third Plan is over, apart
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from giving some general assurances
%o the people, has the Government in
mind some schemes like unemploy-
ment insurance for those who are
registered as unemployed for inclu-
sion in the Fourth Plan?

Shri B. R. Bhagat: We are opposed
1o unemployment doles. So far as
the question of providing unemploy-
ment insurance is concerned, it is
being examined.

oYy et gy A%
@O goadfa aeem & aforms
WA gy § f5 g ¥
gl # I [ FT WTETEA
fear g7, Sa= safeat &1 ag Qo
T X gy | A wAE A AT 99-
ey G F g § §9 WAt
wiwd fad &1 ¥ ag SmeT W@
g 5w oagd dwadin awem ¥ @
THC FT FAFT Ja< fmar S
f& g Ay A # Qe I
1 Q@A 2, IAX AfEadl w1 &
¥ gy % \?

ﬁloﬂom:?ﬁ'ﬂ'&ﬁ-aﬁﬂ
AT F 140 s1@ AT 14 fafemw
wefagi ® #19 [ 7 TG F7TqT
T YT | Iq F AL 130 AT ATHY
13 fafemws aefaat 1 «w fasw
Ig T |fy f& foga wefoai #v v
A FT ZAWT W@ AT 4T, ITJ
&0 grefag w1 & faar | GEr g
& QO qI@ & Fgifaa 7§ & FT0
g a1 Fw g fE gda a=-
affg QT & faeiia eTCie—-feaim
TE—a R Y, A amagw ¥
1o fRfass oz @ 9 &9 @
fre® oW & W T WL A
AR FT R E F g I gl
QAT ¥ woAr graReed fewdr @
1 %, $oT T T X fEfoawe
ST FY QAT FT & A/ IH F A
T ardre g fear o aw

Shri P. R. Chakraverti: Keeping
in view that there will be more than
30 million unemployed at the end of
this Plan, may I know whether Gov-
ernment propose to introduce some
measure for giving them relief in the
form of security measures?

Shri B. R. Bhagat: Apart from
trying to absorb all the new entrants.
during the Fourth Plan, we are
working out some scheme of un-
employment insurance, We are
examining it. We have to work out
the flnancial and other aspects of it
first.

Y farsyfer forsy - garT it ot @@ =i
g § AR [ AM A AT 2[R &
T NI IATRE ¢ F qg IWAv
AT g 5w ww @ Y amAeqr w
o f A& g RS F AN & qT
FTARAWIAEAYN 57 A g 3+
g ww fasd

s ¥o Wowm : TARYY T@H
frac frqramar

o feyfe faw g e S faame
CARCT I 1 O

oft ®o aTo famA: form a3g wd wrza-
AW A AEHA gUT ], I AE
ava ¢ fr Sd—wzg dec e § WY
WEEE A I¥ g 7 & qg AT "vgaw
g & swxw T w1 JEdEr S
T 3 f5 feae & a0wTR @ R
W IF FY AWM F FT F1q7 3790947 &Y
T ¥

Qioﬂomlmm,m
waw § N Ay w T, § AR
FARE AT AqEAE X A NN g9
aeffa Qe & e F dwewr 23 fafeaw
Tamr a1 23 fafagw @ 7@ & @,
N f F QN WET | AT -
Fz &1 awam 12 fafemw o
M qu-adiz Ao F www g A,



3629 Oral Answers

W & fog gw e ey s e
TR FY DT F97 @ § W g |
t & gw 9w s & fefesw arciew
qT T |

Shri P. C. Borooah: May 1 know
whether it is a fact that in the for-
mulation of the Fourth Plan the
planners have in mind that it should
be a production-oriented and not
employment-oriented plan and, if so,
what action is proposed to be taken
to see that more employment oppor-
tunities are provided to the unemploy-
ed and under-employed?

Shri B. R. Bhagat: It will be both

production-oriented as well as
-employment-oriented.

Shri 8. N. Chaturvedi: May I know
why Government is working at cross
purposes by launching schemes like
pre-fabricated houses which create
or cause a lot of unemployment in
the building trade?

Shri B. R. Bhagat: I do not know
if pre-fabricated houses cause a lot
of unemployment, If it is so, we
have to find out other means of giving
them employment.

Mr. Speaker: Probably he means
they are not labour-intensive.

Shri Narendra Singh Mahida: Will
the Minister give the figures of edu-
cated unemployed persons during the
Plan period?

Shri B. R. Bhagat:
for that.

st oterr A v - ¥ ag ST
g g & O swan WA sa o
3 @t 2 ¥ 39 & afage aoge A
miae ¢ § WAL, A FqHFC IT &
fou =T FT @R

st o To WA : ¥ WY mifad § |

oft gw T FEAT | FTHEHT &
oagr Aggaa i e et s 7
Yogd & gz Tz i § fams

I want notice
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St ¥o To WA : ¥H IX AW
fafrs) wva e ae s AT

oft forw Aroaw - gE A}
fir ag {3 fafagw vl s Qo 4
ar§ & 1| F ag I g g 5 faw ey
ot 7Y &Y ok ¢, T WY qwfe@t &
AR X 35 &ar fer amdm, wfe &
I @ BRI a7 a8 W v
@R I8 S &Y, N fe owre

o 7 & ot @
e AT ¢ §H §T w2
frar g

st fre aroraor - deMA & AR K
A AE g

Shri P. Venkatasubbaiah: In the
Memorandum of the Fourth Plan, it
has been stated that by the end of
the Third Plan 3.5 million people will
be employed in the agricultural
sector so far as the increased agri-
cultural production is concerned. If
that is so, may I know whether that
target will be reached and, if not,
what would be the back-log for the
Fourth Plan?

Shri B. R. Bhagat: So far as the
agricultural sector is concerned, the
actual achievement in agriculture
during the Third Plan will be 3.5

million.

it yerfte fag ;. a8 ST AR
g e o vy W gud wrivzE wEEAE
1 9% § 9yt wAorEEEe W @
g, w Sw F e § faae fway

I w@IE |
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St Wo o WA : TF &Y e WET
oY w7 w1 I 9T I famre
wqT JET |

A . L Lt

wwre Y §, A vy d, wgt S
e # ) oW oIW AT A g7
w<x & for #vé farwrx o oty <aT § 7

oY wo o W : WY gH WORE W
=X § T T AW SyAma e
wnfew & A argmuEH AN
e ¥ ot §

o geW WX wOWTT ;. q9 a% & W17
v wtT ?

Shri Ranga: Is it not a fact that
Government have not inaugurated or
instituted any special schemes to pro-
vide employment to agricultural
labour as such and that the under-
employment from which they have
been suffering has yet to be tackled?

Shri 8. R. Bhagat: All these are
very big problems and the hon.
Member will realise that they can-
not be tackled during the course of
one Plan period. It has to be a pro-
gramme over a period. We have
been trying to tackle the problem in
the Third Plan and in the Fourth
Plan we are undertaking various
schemes so as to provide more
employment in areas where the inci-
dence of unemployment is more due
to concentration of population. We
are also developing rural works and
other schemes so as to provide more
employment in the rural areas.

W WTTHA WY AT W JA GH-aeta
D e afav N T g U Y T
& gx AT 7§ IR FY ww@r q@7
I @Y E 1w N ga—adfiy g
¥ AT W AT 2 30 Sve wrafamy .
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TR W T 130 ATE WY KT AV
Fvamr § I w7 W W= gem
v @ fawe DA W e
fazraY A e amay ox faare foor
Jram ?

wt ¥o TWo Wi : wifow ag & ov
@ & fr Sy avomr Y 7 fa W &
Y 230 AT A WY FAAT qEH |
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BN AraS § I W wFT aw
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Foreign Capital
+

rSlu'l D. C. Sharma:

Shri P. C. Borooah:

Shri Sidheshwar Prasad:
Shri Yashpal Singh:

Shri P. R. Chakraverti:

Shrimati Renuka
Barkataki:

Shri D. B. Raju:

Shri Kolla Vemkaiah:

Shri M. N. Swamy:

Shri Harish Chandra Mathu

Shrimati Renuka Ray:

Shrimati Savitri Nigam:

Shri Indrajit Gupta:

Shri Paji: .

Dr. Ramen Sen:

Shri Dinen Bhattacharyya:

Shri Bishwanath Rey:

Shri Brajeshwar Prasad:

Shri M. L. Dwivedi:

] Shri S. C. Samanta:

| Shrimati Ramdulari Sinha:

*383.

Will the Minister of
pleased to state:

(a) whether the question of giving
incentives to bring about increased
equity participation by foreign capital
has been considered; and

Finance be

(b) if so, the outcome thtreof?

The Minister of Planning (Shri B. R.
Bhagat): (a) and (b). Some incentives
were being given all these years to
capital investment which applied to
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indigenous as well as to foreign capi-
tal and these together with certain
additional incentivegs proposed in the
Finance Bill, 1965 are listed in the
statement placed on the Table of the
Hause. [Placed in Library. See No.
LT-3966|65].

Shri D. C. Sharma: May I know

why it is that in spite of the incentives
which our Government have been
giving, the capita] market, as describ.
ed in flnancial papers or other Dailies
and Weeklies, continues to be capital-
shy?
- The Minister of Finance (Shri T. T.
Krishnamachari): The reasons for
this are rather very deep. There has
undoubtedly been a shift in the aount
that people have for investment. It is
slso true that the classes which have
been actustomed to invest in small
measure probably do not have the
money for purposes of investment.
Also, the classes which have more
money are not investing because they
are not being approached. It is very
difficult to pinpoint any particular
factor as being something which con-
tributes to the fact that flotations are
not subscribed for freely.

There is another factor also, namely
that people are not prepared to wait
for a long time for a return on their
investment.

Taking all these things into consi-
deration, certain ifftentives have been
provided by Government. One has to
wait and see what will happen. But
basically, my view is—and it is a pure-
ly personal view—that an approach to
areas where there is capital for in-
vestment is not being made, and peo-
ple who “Wwant capital or the brokers
who raise capital stick to major cities
snd do not go out to the rural areas.

Shri Ranga: Where is the money in
the rural areas?

Shri D. C. Sharma: To have foreign
capital in a country is playing with
fire, as has been the expeTience of the
African, Latin American and other
countries of the world. And those
oountries are trying to get rid of the
foreign capita] by measures pf expro-
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priation and other things. May I know
what guarantee Government are
going to have that the foreign capital
does not have any political repercus-
sions on our democratic structure in
this country?

Shri T. T. Krishnamachari: The same
conditiong that we have in regard to
curbing political influence of indige-
nous capital.

Shri P. C. Borooah: May I know
whether some special concessions
which are not given to Indian entre-
preneurs are proposed to be given to
the foreign investors, and if so, what
those concessions are, and to which
investments these concessions will be
extended?

Shri T. T. Krishnamachari: The con-
cessions generally are common except.
ing for the fact that we allow foreign
capital to be repatriated, and also the
dividends. Another set of concessions
which are being given in collaboration
with the countries from which capi-
tal is imported is that the Govern-
ments of those conntries—two of them
particularly, the United States Go-
vernment and the Government of
West Germany—have insured those
companies which bring capital into
India, against possible loss.

Shri P. C. Borooah: Will there be
a tax holiday?

Shri T. T. Krishnamachari: The tax
holiday is common to everybody.

ot ferrare e oY AT farey sl
gy g fefmaad goft s
2 @t § I e ¥ O gefag s
7§ a9 & 97 ¥ Sfvw g enfew
wéi fear ar awT & 1 & T AT
fir 97 & ¥ O s 7 & fag faer
oY wiren ¥ farer ooy woae: e WA
¥ e @ g, 17 ¥ wew s ar @ ¥?

Shet T. T. Krishnamachari: A
Minister of the Government of India
is not an agent of any particular
group of people who want to raise
capital. Private capital has got to be
secured by private people and they
have got to canvass for it; it is mot
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possible to expect a Minister or any-
body else here to go and do the can-
vassing for them.

{1 aeaTe fag w1 TR STRETE
feor gt @ o wfwaw wag widT
gt

S qo Wowmn: it ar N ag & fE
g aIgaie N E TR
TR AT TG A §

Shri P, B. Chakraverti: Has Gov-
ernment examined the basic question
whether increasing equity participa-
tion of foreign capital is desirable or
loan from {foreign countries is pre-
ferable to the former in the interest
of the country?

Shri T. T, Krishnamachari: The
difference between loan and capital
is this. Loan is something which has
to be returned fairly early and the
people who put the money in it are
not really interested in anything else.
Capital is a thing which generally
stays, and even though we allow
terms for repatriation, it is very rare-
ly that capital is repatriated, and
they plough in their profits often-
times, as companies have done in
India. From a long-term point of
view, as between loan and -capital,
capital is preferable; but it is a matter
of individual judgment.

Shri Harish Chandra Mathur: What
is the hon. Finance Minister’s vision
of the capital he wants to invite?
What will satisfy him in the present
state of our economy, and what, he
thinks, is not likely to distort the
state of affairs here?

Shri T. T. Krishnamachari: This
raises a very big question. Accord-
ing to our Fourth Plan projections of
estimates, we need a little more of
foreign assistance not only for the
purpose of establishing new indus-
tries but also for the purpose of pay-
ing back the monies due. The ques-
tion is whether this should be avail-
able in the form in which it has been
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coming, whether something should
not be added to it by way of foreiga
private capital investment, But thea
the hon, Member should also be
aware that we are not the only coun-
try wanting foreign private capital.
There are very many other countries,
Canada, Australia, Brazil, not %o
speak of some of the European Com-
mon Market countries and the coun-
tries in Africa. These are there. So
it is very difficult to say how much
of it will be coming.

The real point about it is this. X
capital comes on our terms—and those
termg are very clear—it is welcome;
if capita] will only come on their
terms, I am afraid we will say we do
not want it. I will make it very cate-
gorical that while India needs foreign
assistance and foreign capital, she is
not prepared to take it on other
people’s terms.

Shri Ranga: Let us not
brave!

Shri T. T. Krishnamachari: May be.
I am sorrvy. We are both of the same
age; but we have been born differen-
tly. My hon. friend does not want to
be brave. I do want to be brave be-
cause I think all my friends here agre
brave.

Shri Ranga: You are very brave
indeed! )

Shri T. T. Krishnamachari: There-
fore, while we give every possible
concession to foreign capital consis-
tent with our self-respect, we are not
taking it on terms not acceptable to
us.

The hon. Member might ask: ‘what
is your estimate?’ I cannot say. We
are having it in a trickle. Another
factor we have to take into account
is that not only are we suffering from
difficulties in foreign exchange; many
countries are suffering from difficul-
ties in balance of payments.

The United Kingdom, for instance,
even the United States. They are putt-
ing restrictions on foreign lending
and foreign investment. The climate
at the moment may not be very good

try to be
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but things do change. Therefore, we
take a long-range view of things and
make our preparations subject to our
principles and our self-respect.

Shri Ranga: The Finance Ministers
also must change.

Shrimati Renuka Ray: Is the Go-
vernment aware that some of these
concessions which are meant to en-
courage foreign investment in the
equity capital of Indian companies
had led to some mal practices by
which the high-ups in some of these
companies seem to have swelled their
bank accounts abroad and, if so, is Go-
vernment taking any steps about
plugging these loopholes by which
unaccounted money in foreign ex-
change is being acquired.

Shri T. T. Krishnamachari: The con-
cessions have not given rise to any
abuses.

Shrimati Savitri Nigam: May 1
know whether the foreign investors
find it rather difficult to make invest-
ments because the scope of the exist-
ing exemption is limited only to prio-
rity industries?

Shri T. T. Krishnamachari: That is
so, Generally priority industries which
we want to establish are industries
which we try to encourage, and if
foreign capital is needed for that pur-
pose, foreign capital is encouraged to
come in.

Shri H. N. Mukerjee: From the
point of view of the independence of
our economy and at a time when
foreign capital is being shoed outf in
most underdeveloped countries which
have got a policy of some kind of
socialism.

Shri Ranga:

Shri H. N. Mukerjee: . the
policy of this tountry had been to
prefer foreign loans as a lesser evil
to foreign private capital. Do T take
it that the Finance Minister in his in-
dividual judgment, to which he refer-
red several times in his reply, has
given a new shift to Government
policy? Or, is it that the Govern-
ment has made up its mind about giv-

2406 Ai) LSD—2,

Question.

PHALGUNA 20, 1886 (SAKA)

Oral Answers 3638
ing a welcome to foreign private
capital which, experience shows, is
very dangerous to us?

Shri Ranga: Question.

Shri T. T. Krishnamachari: The hon.
Member is trying to put words in my
mouth. At any rate, merely because
of the fact of being old, I am not quite
so easily caught. The position is
really this. We have been asking for
foreign loans. We feel that the quan-
tum of foreign loans may not be ade-
quate; maybe the conditions of tnese
loans are particularly acceptable to
us, partly because of the terms, party
because of the repayment conditions.
So, we would like a sort of top dres-
sing of foreign capital if it comes be-
cause it has certain advantages, a
sort of a linking of a particular
forelgn capitalist with an institution
here, and make him develop the insti-
tution. There are various other fac-
tors also such as the question of post-
ponement in regard to repatriation.
But one factor which I would like the
hon. Members to understand is this
whatever foreign capital comes, it is
not coming in as a flood, it is coming
in only as top dressing; it is never
likely to come in as a flood. There-
fore, all this bogey of foreign capital
coming here and the GCovernment
yielding to the persistent demands of
foreign capitalists, I am afraid, is
somewhat outside the mark.

Shri Indrajit Gupta: The hon.
Minister has just said that foreign
private capital participation in equity
capital will be acceptable only on our
termg and donditions and not on
terms dictated by anyone else. May
I know from him how this very wel-
come assurance will operate in the
case of West German private capital
participation which, as we can see
from examples of the other countries,
certainly dictates its own terms in res-
pect of the relations of the receiving
countries with the other German Gov-
ernment, of East Germany, and any
assistance that may be coming trom
there? )
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Shri T. T. Krishnamachari: My hon.
friend is trying to mix up the two
issues. One is coming in of capital
from West Germany. The other thing
is mixing up of their own particular
proclivities in regard to the relation-
ship with their neighbour country,
which was part of their own territory.
1 am afraid these are completely dis-
tinet issues. If West German capital
comes in here, it comes, as 1 said, on
terms acceptable to us, but if the con-
dition is going tp be something else,
those conditions have to be determin-
ed by other circumstances, not by the
question of capital coming in.

Shri Bishwanath Roy: In view of
the industrial policy of the Govern-
ment, may I know whether, as a result
of the incentives proposed or given to
the foreign capital, the Indian eco-
nomy would be affected adversely in
course of time?

Shri T. T. Krishnamachari: I would
like to assure the hon, Members that
nothing will be done, whether by
means of allowing foreign capital to
come in or by encouraging Indian
capital to invest, which will ulti-
mately affect either the economy of
this country or the balance of politi-
cal power that exists in the rountry.

Shri R. S, Pandey: Is it not true
that many foreign investors are wil-
ling to come on the condition of equity
participation, but that at the same
time they have complaints against
delay and lack of favourable condi-
tions in this country? May 1 know
where the Government stands?

Shri T. T. Krishnamachari: That
people complain of delay is a thing
which is known, it is a thing which
T am cognizant of. We are trying to
remedy the position. But the ques-
tion of favourable conditiors is some-
thing which I am not able to under-
stand, because things change from con-
cern to concern. All that we can do
is this, we can hold the carrot, but I
have no influence to make the donkey
take it.

Shri D. C. Sharma: I do not know
# foreign countries would like it.
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Fourth Plan

+
( Shri P. C. Borooah:
Shri Yashpal Singh:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri Prakash Vir Shastri:
Shri Jagdev Singh
Siddhanti:
Shri S. C. Samanta:
Shri R. S. Tiwary:
Shrimati Savitri Nigam:
Shri Sidheshwar Prasad:
Shri J, B. S. Bist:
Shri D. N. Tiwary:
Shri Harish Chandra
Mathur:
- Shri Sivamurthi Swamy:
+33¢ ) Shri Hukam Chand
’ Kachhavaiya:
Shri Onkar Lal Berwa:
Shri Hem Raj:
Shri Vidya Charan Shukla:
Shri Bibhuti Mishra:
Shri Man Sinh P. Patel:
Shrimati Renuka Ray:
Shri R. S. Pandey:
Shri P. Venkatasubbaiah:
Shri K. C. Pant:
Shrimati Ramdulari Sinha:
Shri P. K. Deo:
Shri Kapur Singh:
Shri Narasimha Reddy:
Shri R, Barua:
Shri L. N. Bhanja Deo:
~ LShrl D. C. Sharma:

Will the Minister of Planning be
pleased to state:

(a) whether the Planning Commis-
sion have re-examined the Fourth
Five Year Plan allocations in the light
of the recent discussions of the
National Development Council on the
Plan proposals; and

(b) if so, decisions taken in this re-
gard?

The Minister of Planning (Shri
B. R. Bhagat): (a) and (b). The
National Development Council having
generally endorsed the proposals of
the Planning Commission regarding
the size and objectives of the Fourth
Plan, constituted five committees to
advise on policy issues concerning the
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#ormulation of sectoral programmes
and resources for the Fourth Plan.
The Committees have not yet complet-
ed their work.

Shri P. C. Borooah: Since the
Planning Commission have decided
%0 adhere to their original proposal
of making the Plan outlay Rs. 22,500
crores, may I know what steps are
being taken to remove the misgivings
from the mind of the public including
the Congress President, Shri Kamaraj,
that the Plan has got inflationary
potential?

The Minister of Finance (Shri T. T.
Krishnamachari): These matters are
now being examined, and I hope to
be able sometime, probably when I
reply to the Budget discussions in this
hon. House, to make the position
clear.

Shri P. C. Borooah: May I know
whether the Planning Commission
consider that there should be some
little bit of additional taxation to curb
inflationary pressures, and if so, what
is the Government’s idea about the
additional taxation required to curb
this inflation?

Shri B. R. Bhagat: The Committee
on Resources which is going into this
matter, which met once and which is
going to have more meetings, will
consider all this.
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Shri 8. C. Samanta: May I know
which organisations or agencies have
been represented in the five com-
mittees that have been formed?

Shri B. R. Bhagat: They are the
committees in which the States are
represented and the Planning Com-
mission.

Shri P, Venkatasubbaiah: May I
know whether the attention of the
Minister has been drawn to a state-
ment made by the Minister of Agri-
culture that there will be a separate
plan for agriculture, and if so, whe-
ther that plan is incorporated into
this? What are the salient features
of the Agriculture Plan that is being
contemplated by the Ministry of
Agriculture?

Shri B. R, Bhagat: I do not know
it the Minister of Agriculture made
such a statement, but the other day
I answered a question in this House
that there is no question of a sepa-
rate plan, but a self-contained plan
for agriculture, providing for all the
inputs so as to achieve the targets, is
being attempted within the Fourth
Plan.
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WRITTEN ANSWERS TO
QUESTIONS

Central Cadre of Nursing

Shri Hari Vishnu Kamath:
*3817. Shri Himatsingka:
| Shri Rameshwar Tantia:

Will the Minister

of Health be
pleased to state:

(a) whether any progress in the
formulation and implementation of
the proposal for constituting the Cen-
tral Cadre of Nursing Services has
been made; and

(b) if so, the broad outlines there-

of? N |

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). A decision re-
garding constitution of the proposed

Central Nursing Service is yet to be
taken. I

Report of Indian Team Re: Irrigation
in U.AR. ang Jordan

( Mharajkumar Vijaya
| Ananda:
| Shri Mohan Swarup:
388 Shri Bibhuti Mishra;
J| Shri D. J. Naik:
Shri R. S. Pandey:
Shri P. G. Sen:
| Shri Ram Sewak:
Will the Minister of Planning be
pleased to state:

(a) whether the five-man team of
senior Indian Irrigation, Agricultural
and Planning Officials which visited
U.AR, and Jordan have submitted a
report of the findings of irrigation
development and agricultural exten-
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sion activities in both the countries;

(b) if so, the main

observations
made by them; and

(¢) the extent to which their obser-
vations are practicable for implemen-
tation suiting to Indian conditions?

The Minister of Planning
B. R. Bhagat): (a) No, Sir.

(b) and (c).

(Shri

Do not arise.

Tax Evasion

[ Shri A. N. Vidyalankar:
Shri Hukam Chand
Kachhavalya: SN
 Shri Onkar Lal Berwa:

Will the Minister of Finance be
pleased to state:

*389.

(a) whether there exists any system
of blacklisting the persistent tax eva-
ders and to publish their lists from
time to time for the benefit of the
public or for the Income-tax Depart-
ment;

(b)whether it is a fact that certain
experts on tax collection administra-
tion had suggested such measures; and

(¢) if so, whether Government have
considered the desirability of giving
wider publicity to the names of such
offenders against the law?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) Though there is no system
as such of blacklisting tax-evaders,
Government have been publishing in
the official Gazette the names of per-
sons on whom a penalty of Rs, 5,000
or more had been imposed for conceal-
ment of income for tax purposes and
of those who had been convicted as
a result of prosecution; proceedings
under the Income-tax Act.

(b) This measure was suggested by
the Direct Taxes Administration En-
quiry Committee.

(c) The existing
considered adequate.

arrangement s
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Biand 24

Search of a Businessman’s House in
Calcutta

Shri Mohammad Elias:
Shri Himatsingka:
 Shri Rameshwar Tantia:

Will the Minister of Finamce be
pleased to refer to the reply given to
Starred Question No. 446 on the 10th
December, 1964 regarding searches in
certain premises in Harrington and
Canning Streets, Calcutta and state:

*391.

(a) whether investigation by the
Customs and Income-tax authorities
hag since been completed; and

(b) if not, how long it will take to

" complete the investigation?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) and (b). Investigation
in certain aspects of the matter has

,been completed by the Customs and
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some show-cause notices issued. Fur-
ther investigations by the Customs and
Income-tax authorities are gtill in pro-
gress and will be completed as soon as
possible.

Mr. Chester Bowles’ Scheme for
Rural Development

[ Shri Hem Raj:
» Shri Ramachandra Ulaka:
LShrl Dhuleshwar Meena:

Will the Minister of Plannimg be
pleased to refer to the reply given to
Starred Question No. 554 on the 17th
December, 1964 and state:

*392,

(a) the progress made in the fina-
lisation of the scheme sponsored by
Mr. Chester Bowles for rural develop-
ment in India; and

(b) when the scheme will be finalis-
ed?

The Minister of Planning (Shri
B. R. Bhagat): (a) and (b) The de-
tails of a scheme for evolving in one
district in each State a proto-type of
integrated and comprehensive deve-
lopment which is one Plan ahead, have
been carefully considered in the light
of the comments of the State Chief
Ministers. It has been decided that
as an integral part of the formulation
of States’ Fourth Five Year Plans,
preparation of district development
plans should be undertaken urgently
in such sectorg as Agriculture, Co-
operatives, Village & Small Industries,
Elementary & Social Education, Rural
Water-supply and Sanitation, etc.

India’s Foreign Liabilities

Shri Indrajit Gupta:
%398. { Shri Bibhuti Mishra:
| Shri Himatsingka:
LShrl Rameshwar Tantia:

Will the Minister of Finance be
pleased to state:

(a) whether India’s foreign liabili-
ties have gone up by Rs. 1,786 crores
between 1955 and 1961;
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(b) the manner in which it is pro-
posed to service such a huge and
growing national debt on foreigm
account; and

(¢) the amounts oweqd to the U.S.A,,
UK. and U.S.S.R.?

The Minister of Planning (Shri B. R.
Bhagat): (a) Yes, Sir. This repre-
sents the increase in the gross liabili-
ties of the official and non-official
sectors together.

(b) The external debt has been in-
curred for the development of the
economy and the resources for ser-
vicing the debt would have to be
tound from increasing production and
exports. Government are also en-
deavouring to improve the terms un
which assistance is obtained.

(c) As on December 31, 1961 the
gross liabilities of India's official and
non-official sectors together amounted
to Rs. 916'9 crores to the USA,
Rs. 664.7 crores to the UX. and
Rs. 68'5 crores to the U.SS.R.

Planning Commission

Shri Ramachandra Ulaka:
*304. / Shri Dhuleshwar Meena:
Shri Mohan Swarup:

Will the Minister of Plamning be
pleased to refer to the reply given to
Starred Question No. 103 on the 10th
September, 1964 and state:

(a) whether the proposal to prune
and streamline the staff in the Plan-
ning Commission has since been con-
sidered by the Planning Commission;
and

(b) it so, the reaction of Govern-
ment thereto? .

The Minister of Planning (Shri B. R.
Bhagat): (a) and (b). The proposal
{s still under consideration in the
Planning Commission.
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School Health Programme

Shrimati Renuka
Barkataki:
*395. { Shri Bibhuti Mishra:
Shri Himatsingka:
lShri Rameshwar Tantia:

Will the Minister
pleased to state;

of Health be

(a) whether Government are consi-
dering a proposal to launch a com-
prehensive School Health Programme
in the country; angd

(b) it so, the main features of the
programme?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). A scheme for
School Health Programme is proposed
to be included in the Fourth Five Year
Plan. The main features of the
Scheme are:

(1) Proper sanitation and safe
water supply for the schools.

(2) Mid-day-meals.

(3) (i) Medical inspections, (ii)
Detection of physical defects
(iii) Treatment and correc-
tion of these defects as far as
possible (iv) Preventive Care
including immunisation (v)
Health Education. The first
two are the responsibility of
the Education Ministry and
the last one of the Health
Ministry.

Bird & Company

Shri Surendranath
[ Dwivedy:
| Shri S, M. Banerjee:
«398. { Shri Yashpal Singh:
| Shri Indrajit Singh:
| shri D. C. Sharma:
_ Shrimati Renu Chakravartty:

Will the Minister of Fimance be
pleased to state:
(a) whether adjudication proceed-

ings against M/s Bird & Co. have
been finalised;

(b) the reason for the delay in a
final verdict on the matter; and

(¢) whether any injunctions were
Issued on the adjudication and when
they were vacated by the court or
withdrawn by the parties?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) The Customs adjudica-
tion proceedings are in progress.

(b) Having regard to the number
of transactions, the period covered by
them and the complexities of the
cases, the lengthy explanations given
by the party in reply to the show
cause memos issued to them, the ad-
judication proceedings require time
for completion. There has been no
avoidable delay.

(¢) Injunciions were issued by the
High Court of Calcutta. They were
not vacated. However, M/s Bird &
Co. and other concerned parties with-
drew their petitions with the permis-
sion of the High Court of Calcutta.
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Raids on Firms in Bombay and
Kerala

Shri Surendra Pal Singh:
*398. Shri Himatsingka:
Shri Rameshwar Tantia:

Will the Minister of Finance be
pleased to refer to the reply given
to Starred Question No. 458 on the
10th December, 1964 regarding viola-
tiong of Foreign Exchange Act by cer-

tain Bombay and Kerala firms and
state:

(a) whether the detaileq examina-
tion of the seized documents has since
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been completed; and

(b) if so, the outcome thereof?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) and (b). The seized docu-
ments are still under detailed exami-
nation in the Enforcement Direct-
orate.

Ayurvedic Colleges

(Shri D, C. Sharma:

Shri Subodh Hansda:

Shri Daljit Singh:

Shri Yashpal Singh:

| Shri Sezhiyan:

Shrimati Savitri Nigam:

Shri Sidheshwar Prasad:

Shri Mohan Swarup:

Shri P, R. Chakraverti:

Shrimati Renuka Barkataki:
| Shri Rameshwar Tantia:

‘3”.{ Shri Kapur Singh:

Shri P. K. Deo:

Shri Narasimha Reddy:

Shri Prakash Vir Shastri:

Shri Vishwa Nath Pandey:

Shri M. L. Dwivedi:

Shri S. C. Samanta:

Shri R. S. Tiwary:

Shri Hukam Chand

Kachhavaiya:
Shri Onkar Lal Berwa:
LShrl Bade:

Will the Minister of Health be
pleased to state:

(a) whether a proposal to upgrade
a number of Ayurvedic Colleges in
the country to the level of Post-gra-
duate and Research Institutions is
under consideration; and

(b) if so, the broad outlines there-
of?

The Minister of Health (Dr, Sushila
Nayar): (a) and (b). The Government
of India have under their considera-
tion proposals to upgrade Trivandrum
Ayurvedic Centre into a Post-Gradu-
ate Training-cum-Research institute.
A similar institute is also likely to
be set up at Ayurvedic and Unani
Tibbia College, Delhi. The details
are being worked out.

The Government have also given a
grant of Rs. 1,30,000 for a post-gradu-
ate centre at the Tilak Ayurveda
Mahavidyalaya, Poona, for a similar
purpose.

Legislation of Abortion

Shri Hem Raj:

Shri Bibhuti Mishra:
{ Shri K. N, Tiwary:
| Shri Himatsingka:
LShri Rameshwar Tantla:

*400.

Will the Minister of Health be:
pleased to state:

(a) the progress made by the Com-
mittee set up to study the legalisa-
tion of abortion in the country; and

(b) whether the Committee will
also study the public opinion in the
country and, if so, the method adopt-
ed to do so?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The Committee
has examined the provisions relating
to abortion in the Indian Penal Code
and in abortion laws in some foreign-
countries and considers that the pro-
blem is complex involving medical,
social and 'moral issues requiring con-
sultation on wide scale.

The Committee has prepared a
Questionnaire to study the opinion of
medical, social, legal, religious orga-
nisations, State Governments, M.Ps.
and the Press.

Interest on G.P.F. Accumulations

Shri D. C. Sharma:
Dr. L. M. Singhvi:
*401. Shri Himatsingka:
LSlm Rameshwar Tantia:

Will the Minister of Finance
pleased to state:

be

(a) whether Government have con-
sidered the desirability of increasing
the rate of interest on General Pro-
vident Fund accumulations of Cen-
tral Government employees in view
of the recent increase in the Bank
rate; and
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(b) if so, the result thereof?

The Minister of Planning (Shri B,
‘R. Bhagat): (a) and (b). The rate of
interest on the balances in the Gen-
.eral Provident Fund and other simi-
lar funds is determined every year
on the basis of the average redemption
yield, during the five immediately
preceding years, on the Central Gov-
-ernment’s rupee loang with an out-
standing maturity of more than five
years. As the increase in the bank
rate is not relevant in this context
-except in so far as redemption yields
may be affected hereafter, the ques-
tion of increasing the rate on provi-
«dent fund balances, as determined al-
ready, does not arise.

Selective Credit Controls

969, Shrimati Ramdulari Sinha:
Will the Minister of Finance be pleas-
‘ed to state:

(a) the advantage of selective cre-
dit controls of farm commodities;

(b) the manner in which such w
-control is exercised;

(¢) whether the operation of such
control is causing some hardship; and

(d) if so, the steps taken or pro-
posed to be taken to ‘mitigate such
hardship?

The Minister of Finance (Shri T.
‘T. Krishnamachari): (a) The control
of advances against the security of
food-graing or other agricultural com-
modities is necessary, in order to
‘prevent hoarding and profiteering, and
to ensure the expeditious and orderly

distribution or marketing of such
-commodities.
(b) Banks are required to retain

minimum margins in respect of such
advances, and to restrict the level of
the advances within certain ceilings,
which are prescribed from time to
time, with reference to the level of
the advances during corresponding
periods in some previous years. The
‘margin ang ceiling requirements are
determined separately. if necessary,
in respect of advances made to parties
tiolding stocks for or on behalt of
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State Governments, or to exporters,
or against warehouse receipts, or in
respect of advances made in the sur-
plus States or areas. Advances grant-
ed against documentary bills drawa
in connection with the movement of
the commodities and advances to co-
operative processing and wmarketing
societies are generally exempted.

(¢) No.

(d) Does mot arise,

International Commission on Irriga-
tion and Drainage

970, J Shri Murli Manohar:
* 3 Shri Ram Harkh Yadav:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the International Com-
wmission on Irrigation and Drainage
has accepted the invitation of the
Government of India to hold its
sixth plenary session in India in
1966;

(b) if so, details of the conference;
and

(c) the number of foreign delegates
expected to attend the conference?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) The invitation
to hold its Sixth Plemary Session in
India was extended to the Interna-
tional Commission on Irrigation and
Drainage by the Central Board of
Irrigation and Power, which acts as
its Indian National Committee. The
invitation hag been accepted by the
Commission,

(b) The Session will be held at New
Delhi from the 4th to 15th January,
1966. The Central Board of Irriga-
tion and Power, is making necessary
arrangements,

The following are among the main
subjects to be discussed at the Ses-
sion:—

(i) Reclamation of saline lands
under irrigation;
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(ii) Sediment in irrigation and

drainage channels;
(iii) Development of deltic areas;

(iv) Integrated operation of re-
servoirs for irrigation, flood
control and other purposes.

In addition, there will be specia} lec-
tures and discussions on the latest
developmentg in the field of irriga-
tion, drainage and flood control and
display of charts, models and maps,
to be followed by study tours by the
delegates, to acquaint them with the
progress made in India in these sec-
tors.

(c¢) About 400.
Electricity Rates in Malabar

g71, J Shri A. V. Raghavan:
"} Shri Pottekkatt:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Kerala Electricity
Board decided to enhance the rates
of electric power in the Malabar reg-
ion of Kerala;

(b) if so, to what extent and for
what purpose; and

(c) the reasons for not enforcing
this increase in the Travancore Cochin
area?

The Minister of Irrigation and
Power (Dr. K, L, Rao): (a) There is
no proposal to enhance rates in Mala-
bar area alone. The Kerala State
Electricity Board have, however, a
proposal under their consideration to
levy a summer surcharge of 30 per
cent on all industries in the State
irrespective of the fact whether they
are located in the Malabar area or in
the Travancore-Cochin area.

(b) Kerala State Electricity Board
is getting about 25 MW of power from
the Madras grid to avoid power cut
during the summer. The Madras State
Electricity Board has demanded 9:5
paise per unit for this supply. The
surcharge is proposed to be levied

by the Kerala State Electricity Board

to meet the higher cost of power
being obtained from Madras during
sunrmer.
(c) Does not arise.
Bharat Sevak Samaj
972. Shri Rama Chandra Mallick:
Will the Minister of Planning be

pleased to state:

(a) whether any grant was sanc-
tioned by Government to the Bharat
Sevak Samaj during 1964-65;

(b) if so, the total amount given so0
far during the aforesaid period; and

(c) the total amount sanctioned to
the Bharat Sevak Samaj, Orissa
Branch during the same period?

ThHe Minister of Planning (Shri B.
R. Bhagat): (a) Yes Sir.

(L) The Planning Commission have
sanctivned a total amount of Rs.
11,29,844 to Central Bharat Sevak
Sama) during 1964-65, so far.

(¢) The grants-in-aid are sanction-
ed to the Central Office of the Bharat
Sevak Samaj. An amount of Rs. 18,000
has been remitted to the Orissa
Branch by the Central Bharat Sevak
Samaj.

Flood Protection

973. Shri Ram Harkh Yadav: Will
tte Minister of Irrigation and Power
he picased to state:

(a) whether the Hamburg Univer-
sity in Germany has made a special
offer to India to place at her disposal
its knowledge and experience in flood
protection in India; and
reaction

(h) if so, Government’s

thereto?

The Ministey of Irrigation
Power (Dr, K. L. Rao); (a) Yes.

and

(b) The maetter is under examina-
tion.
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All India Institute of Medical
Sciences

974, Shrimati Akkamma Devi: Will
the Minister of Health be pleased to
refer to the reply given to Unstarred
Question No. 1830 on the 24th Decem-
ber, 1964 and state the further pro-
gress made in the completion of the
departmental proceedings against the
delinquent officials concerned on the
administrative side of the All India
Institute of Medical Sciences, New
Delhi?

The Minister of Health (Dr. Sushila
Nayar): The progress made in res-
pect of departmental proceedings
against the delinquent officials on the
administrative side of the All India
Institute of Medical Sciences is as
follows:

Sl.  Nameand Progress made
No. designation of
the officer

1. Shri K.C. Dhin- The  departmental
gra, Ex-Adminis- roceedings against
trative Officer. hri K.C. Dhingra

have since been

finalised and the
penalty of ‘Censure¢
has been imposed
on him by the Pre-
sident, All India
Institute of Me-
dical Sciences.

2. Shri T.S. Sodhi,

’ The  department
Superintendent. iry CPArtmental

enquiry  against
Shri Sodhi has
since been  com-
pleted and the
report  of the In-
quiry Officer is
under consideration.
A decision will be
taken shortly.

3. Shri G.L. Chopra, The Special Police
L.D.C. Establishment has
taken up the inves-
tigation into  the
case. Results of
the same are awai-

ted.
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N.D.C.'s Committee Meeting

Shri Yashpal Singh:
Shri Rameshwar Tantia:
975. { Shri Maheswar Naik:
Shri Vishwanath Pandey:
l_Shrl P. C. Borooah:

Will the Minister of Planning be
pleased to state:

(a) whether a meeting of ‘he
National Development Council Com-
mittee on ‘Industry, Power and Trans-
port’ was held in New Delhi recently;

(b) it so,
thereat; and

the matters discussed

(c) the nature of the decisions arriv-
ed at?

The Minister of Planning (Shri B.
R. Bhagat): (a) The Committee of the
National Development Council on
Industry, Power and Transport has
met thrice. The first meeting, whick
was preliminary wag held on January
2, 1965; the second was held on Feb-
ruary 12 & 13, 1965 to discuss Indus-
try and Transport; and the third was
held on February 23, 1965 to discuss
Power. The next meeting of the
Committee has been scheduled for 15th
& 16th March, 1965,

(b) The following important issues
were considered:

(i) Industry

1. Policy regarding location and
dispersal of industries includ-
ing development of backward
regions;

2, State participation in private
sector projects;

3. Association of State Govern-
ments with central publis
sector projects;

4. Provision for industrieg in State
Plans in the Fourth Five Year
Plan;

5. Development of co-operative
industrial ventures; and

6. Provision of institutional finance
to State and private sector
projects.
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(ii) Power

1. Utilization of the latest deve-
lopments in technology.

2. Taking over of big power pro-
jects by the Centre from the
States for construction, ope-
ration and maintenance.

3. Consideration of the recom-
mendations of the Committee
on the Working of the State
Electricity Boards (Venkata-
raman Committee Report).

4. Quantum of power generating
capacity to be set up in the
Fourth Plan,

5. Rural electrifications in relation
to potentialities of industrial
and agricultural growth in
the areas.

6. Extraction of coal from the
captive mines by Electricity
Boards.

(iii) Transport

1. Preparation of a long-term
plan for an integrateq trans-
port network (1966-76).

2. Scope of State transport plans,
including requirements of
border areas.

Integrated view of the entire
road network in the country.

. Linking up of the programme
for rural roads with agricul-
tural production and market-
ing programmes and allied
flelds.

. Scope of public sector program-
mes in relation to road trans-
port.

6. Institutional and other finan-
cing arrangementg for private
transport industry; role of
Cooperative transport,

7. Coordination of plans of deve-
lopment for major and minor
ports within each region.

(c) The Committee has not yet con-
cluded its deliberations. The sug-
gestions and recommendations of this
Committee will alongwith the sugges-
tions and recommendations of the

[N)
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other N.D.C. Commitiees be consider-
ed al a special meeting of the National
Deve'opment Council.

Fost Graduate Medical Studies

(Shri Surendra Pal Singh:
Shri R. G. Dubey:
976. ) Shrimati Savitri Nigam:
Shri Vishwa Nath Pandey:

Will the Minister of Health be

pleased to state:

(a) whether it is a fact that his
Minisiry is considering a proposal for
the introduction of an all India exa-
mination for Post Graduate Medical
Studies; and

(b) if so, the details thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) The nratter is gtill under consi-
deraticn.

Ald Sought by U.P. Government

977. Shri Surendra Pal Singh: Will
the Minister of Finance be pleased to
state:

(a) whether the Government of
U.P. have sought the help of the Cen-
tre in securing financial assistance
from the International Development
Association, an affiliate of the World
Bank for constructing 1000 tube-wells
in the State;

(b; if so, whether the Centre has
used its good offices in securing the
required help for U.P.; and

(c) the results thereof?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No, Sir; how-
ever some information about the
U.P. Government's plans for the sec-
ond stage of their tube-well construc-
tion programme was given to a World
BPank team which visited the State
recently. The Bank's reactions are
awaited before further action is tak-
en.

(b) and (¢). Do not arise.
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Training in Execution of Local
Schemes

978. Shrimati Savitri Nigam: Will
the Minister of Planning be pleased
to refer to the reply given to Starred
Question No. 509 on the 1st October,
1964 ang state:

(a) whether Government have fina-
lised the scheme to train the educa-
tionists and teachers in planning and
execution of local schemes; and

(b) if so, the details thereof?

The Minister of Planning (Shri B.
R. Bhagat): (a) The scheme is still
under consideration,

(b) Does not wrise,

Gold Smuggling at Palam, New Delhi

rShri D. C. Sharma:
979.{ Shri P. G. Sen:
( Shri Ram Sewak.:

Will the Minister of Finance be
pleased to state:

(a) whefher Customg Authorities
.made a gold haul worth Rs. 4 lakhs
at Palam, New Delhi, on the 20th
December, 1964; and

(b) if so, the result of the investi-
gations made in this regard?

The Minister of Finance (Shri T.
T, Krishnamachari): (a) On 20th De-
cember, 1964, Customs Officers at
Palam airport seized some matallic
substance suspected to contain gold
and weighing 47675 Kilogrammes,
gold bullion weighing 19 grammes and
plalinum wire weighing 3 grammes
from a person who had arrived from
abroad. The value would depend on
the actual gold content, but roughly,
it is estimated at Rs. 1.6 lakhs.

(b) The case is still under investi-
gation.
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Arrest of .Smugglers

Shri Yashpal Singh:
Dr. P, Srinivasan:
S8hri Paramasivan:
Shri Dighe:

Shri Chandak:

Will the Minister of Finance be
pleased to state:

(a) the total number of smugglers
arrested in India by the Customs
Authorities from 1st January, 1964 to
31st January, 1965;

(b) the number out of them con-
victed;

(c) the value of goods recovered

frem their possession; and

(d) the details thereof?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (d): Infor-
mation in this regard is being col-
lected and will be laid on the Table
of the Sabha as early as possible,

Price of Electricity

og1, J Shri Yashpal Singh:
"9 Shri S. M. Banerjee:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether in his address to the
Federation of Electricity Undertak-
ings of India on the 26th December,
1964, he advised the electricity under-
takings to keep down the price of
electricity by mmparting greater oper-
ational efficiency and reducing was-
tage in transmission of power through
greater technica) skill;

(b) if so, how much price could

be reduced; and

(¢) the reaction of the federation?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) The Fed-
eration of Electricity Undertakings of
India was advised by me on the oc-
casion of their twentieth annual gen-
eral meeting on 26-12-1964 in Bom-
bay that it was necessary to modern-
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ise the private sector undertakings
for achieving optimum efficiency by
harnessing modern technical develop-
ments for getting better results, I
had also suggested that the Federa-
tion might appoint a Committee to

go into the question.
(b) Does not arise.

(c¢) The reaction of the Federation
was generally favourable.

Indo-Pakistan Flood Control Scheme

982 f Shri Yashpal Singh:
‘ '1_ Shri S§. M. Banerjee:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether his attention has been
drawn towards the proposal made by
the President of Pakistan for @ joint
Indo-Pakistani Scheme to control
floods in East Pakistan and Eastern
India;

(b) if so, whether any attempt has
been made to find out its details; and

(¢) the reaction of Government
thereto?
The Minister of Irrigation and

Power (Dr. K, L. Rao): (a) Yes.

(b) and (c¢). In pursuance of an
agreement reached in August, 1956
between the Governments of India
and Pakistan, we are already giving
to East Pakistan during the monsoon
(i) flood warnings from stations in
Bihar, Assam and Tripura, (ii) heavy
rainfall data from Shillong to Assam,
and (iii) any other information asked
for relating to the Brahmaputra
Valley or other assistance, as consi-
dered necessary, for formulating flood
schemes in East Pakistan.

Grang Hotel, Simla

(Shri Yashpal Singh:
983. Shri S. M. Banerjee:
) Shri Rhagwat Jha Azad:

Will the Minister of Works
Housing be pleased to state:
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(a) whether the working of the
Grand Hotel, Simla, is being
organised;

(b) if so, the reasons therefor; and.

(c) the main features of the re-
organisation?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) Yes.

(b) To provide better lodging and
boarding facilities to its clientele and
to place it on a better financial foot-
ing,

(c) The hotel will be divided into
two portions, one of which, to be
known gs ‘Holiday Home', will be re-
served for Government servants visit-
ing Simla, The suites in this portion
will be provided with geysers and
kitchenettes. The other portion will
be given on lease to a private hotel-
ier who will run it as a hotel.

Private Trade in Gold

[’Shri S. M. Banerjee:
Shri Yashpal Singh:
j Shri Bhagwat Jha Azad:
984. Shri Chuni Lal:
Shri Heda:
LShri M. Rampure:

Will the Minister of Finance be
pleased to state:

(a) whether the Akhil Bharatiya
Swarnakar Sangh demanded a ban on
private trade in gold and the recogni-
tion of goldsmithy as a cottage indus-
try; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Finance (Shri T.
T, Krishnamachari): (a) The Akhil
Bharatiya Swarnakar Sangh have
demanded that Government should
import and distribute gold to artisans
and the public through Government
agencles, recognise goldsmithy as a
cottage industry and shoulder all res-
ponsibility for its devélopment etc.
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(b) It is not possible to agree to
these demands because they presup-

pose the import of gold which the
<ountry cannot afford.

Rural Electrification

Shri P. C. Borooah:
(Shrl P R. Chakraverti:
985. { Shri Bhagwat Jha Azad:
Shrl Yashpal Singh:
Shri Mohammagq Elias:

Will the Minister of Irrigation and
‘Power be pleased to state:

(a) whether a scheme for the rapid
expansion of rural electrification is to
b2 included for implementation un-
der the Fourth Five Year Plan;

(b) the precise
‘scheme and its cost;

details of the

(c) whether the State Governments
have submitted their proposals in
‘this respect; and

(d) it so, the details of the pro-
posal received from the Assam Gov-
‘ernment?

The Minister of Irrigation and
Power (Dr, K L. Rao): (a) Yes.

(b) The precise details are being
worked out. However, it will be the
‘policy of the Government of India to
give priority to schemes for energis-
ing pumps for lift irrigation in order
to increase agricultural production.

(c) Scheme Reports from six States
including Assam have been received.

(d) The Assam State Electricity
Boang has submitted a scheme for
electrification of 260 villages at an
estimated cost of Rs. 96 lakhs dur-
ing the year 1965-66. Scheme reports
for the subsequent years are expect-
ed to be received in due course.
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Old Government Quarters in
New Delhi

986, Shrimati Savitri Nigam: Will
the Minister of Works and Housing
be pleased to state:

(a) whether a high level Govern-
ment decision was taken some time
ago to replace all the old Govern-
ment quartergs and bungalows which
have already completed their normal
life in the D.I.Z. area in New Delhi
with new buildings and avoid waste-
ful expenditure in repairing and
renovating the old buildings;

(b) if so, the up-to-date progress
made in that direction in pursuance
of the decision;

(¢) whether it is a fact that des-
pite this policy decision a number of
old buildings have been and are be-
ing repairedq and renovated; and

(d) if so, the total expenditure so
far incurred on such renovations and
how much of further repairg stand
approved?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
to (d). Before any proposal for re-
development of the DIZ area was
thought of, Government had approv-
ed heavy repairs to, and renovation
of, old houses in the area. Such
work was being carried out as and
when the houses could be vacated
for the purpose. However, about the
end of 1962, the first phase of re-
development of the area was sanc-
tioned. 611 quarters on Punchkuin
Road were demolished and the con~
struction of 720 type I quarters on the
site taken up. Most of these quarters
have been completed and allotted.
Plans for the next phase of redeve-
lopment are under preparation.

In the context of the programme
of redevelopment, heavy repairs and
renovation have been stopped. Ordi-
narily no more houses in the D.IZ.
area are being renovated now.
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Consumer Goods

990. Shri Harish Chandra Mathur:
Will the Minister of Finance be
pleased to state:

(a) the increase expected in the
supply of consumer goods for retail
trade during 1985 over that of the
last year; and

(b) the break-up of the consumer
items and the increase?

The Minister of Finance (8hri T. T
Krishnamachari): (a) and (b). A
statement showing the estimated in-
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creases in 1965 in the supply of cer-
tain consumer goods for which data
are available is attached, These esti-
mates are tentative and based on
present indications. The supply posi-
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tion of foodgrains is expected to
improve materially but estimateg of
the total output during the 1964-66
season will be available only after
some time,

Statement
Approxi
_mate
percentagcegd
Unit 1964 1965 increare
(estimates) (exrecta- in
tions) 1965
over
1964
Sugar Million tonnes 2'3 27 + 16
Cotton cloth Million metres 7132 7500 +5
Vanaspati Thousand tonnes 360 400 +1x
Bicycles Thousand Nos. 1384 1600 ~+1§
Electric fans Thousand Nos. 1112 1300 +a7
Radio receivers Thousand Nos. 466 550 +18
Electric lamps Million Nos. 70 74 +6
Paper and paper boards Thousard tonres 490 525 w7

Rats and Mice in Delhi

991. Dr. L. M, Singhvi: Will the
Minister of Health be pleased to
state:

(a) whether Government are aware
of the wide-spread prevalence of
rats, mice and similar gpecies in
Delhi; and

(b) if so, the gteps being taken to
curb this menace and the assistance
being offered to the citizens to com-
bat this menace effectively?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) Measures against domestic rats
are being taken by the various local
bodieg and against fleld rats by the
Directorate of Plant Protection Quar-
antine and Storage under the Minis-
try of Food and Agriculture. The
measures taken by the various autho-
ritles are as stated below:—

(i) Delhi Municipal Corporation:

The staff engaged for control
of rat nuisance is working

in gangs. Each gang con-
sists of 1 Rat Gang Jama-
dar and 3 Rat Gang Coolies.
23 such Rat Gangg are
operating at present in the
Corporation areas, The
rats are caught by trapp-
ing. The staff also uses
cyano gas and poisonous
baits to kill the rats. ‘In

1964, 4,81,656 rats were
trapped.
(ii) New Delhi Municipal Com-

mittee:

Rat traps ang rat poison baits
are issued to the residents
of the New Delhi Municipal
Committee area, free of

cost  through 21 rat
catchers appointed for the
purpose,

(iii) Delhi Cantonment Board:

Steps taken are Trapping and
baiting inside building and
Cyanogassing of rat bur-
rows outside buildings.
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Pro-
Stor-

(iv) Directorate of Plant
tection Quarantine and
age:

Anti-rat campaigns are organi-
sed in the cultivateq fields
by the Agriculture De-
partment of the Delhi Ad-
ministration, The Directo-
rate of Plant Protection
Quarantine and  Storage
has been assisting the
Delhi Administration by
supplying rat poison and
equipment. The Directo-
rate also conductg rat con-
trol work in  kitchen
gardens.
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Delhi Slum Clearance Scheme

994. Shri Heda: Will the Minister
of Works and Housing be pleased to
state:

(a) the salient features of the
Matia Mahal Slum Clearance
Scheme, near Jama Masjid, Delhi;

(b) the amount involved,

(¢) any target fixed for rehabilitat-
ing stum dwellers; and

(d) the progress made go far?

The Minister of Workg and Hous-
ing (Shri Mehr Chand Khanna): (a)
to (d). There is no specific Slum
Clearance Scheme for the Matia
Mahal area. However, there is a
programme for the re-development
of the following two properties abut-
ting on the Matia Mahal Road:

(1) Dujana House; and
(2) Haveli Sadar-e-Sadoor.

The project at (1) .above involves
the construction of 116 small two-
roomed tenements, 12 large double
roomed houses, 24 shops, 6 stalls and
18 offices, at an estimated cost of
Rs. 1245 lakhs, 40 small two-roomed
tenements have been completed and
40 tfamilies of the area rehabilitated
in those tenements. Construction
work on the remaining part of the
project has not yet commenced.

The project at (2) above involves
the construction of 72 tenements and
a fire station, at an estimated cost of
Rs. 8.48 lakhs. Construction work on
this project has not yet commenced.

Clearance of Drilling Equipment at
Delhi

r Shri Daljit Singh:
Shri Ram Harkh Yadav:
985. 9 Shri Daji:
iShﬁ Warior:

Will the Minister of Works and
Housing be pleased to refer to the
reply given to Unstarred Question No.
1488 on the 17th December, 1964 and
state:
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(a) the progress so far made to
provide amenities like water and elec-
tricity in quarters constructed for
Government employees in the Rama-
krishnapuram Colony, New Delhi; and

(b) the number of quarters and

shops which are under construction at
present?

The Minister of Worky and Housing
(Shri Mehr Chand Khanna): (a) 4,336
houses have been completeg in Rama-
krishnapuram and provided amenities
like water, electricity ete.

(by On the 1st March, 1865, 4,129
quarters and 74 shops were under
construction.

Housing Programme in Madhya
Pradesh

(Shri R. 8. Pandey:
996. { Shri Uikey:
LShri Radhelal Vyas:

Will the Minister of Works and
Housing be pleased to state:

(a) whether it is a fact that Madhya
Pradesh is the most backward State in
regard to its housing programmes; anr

(b) if so, the steps Central Gov-
ernment are taking to give it special
assistance to span the gap in housing
programmes?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) and
(b). Amongst the States, Madhya Pra-
desh stands eighth both in the provi-
sion of funds for housing schemes as
wel] as their utilisation. The State has
made a provision of Rs. 500 lakhs in
its Third Plan, out of which Rs. 191.83
lakhs have been utilised during the
first three years.

Clearance of Drilling Equipment at
Calcutta Port

997. Shri A. N. Vidyalankar: Wili
the Minister of Finance be pleased to
state:

(a) whether it was brought to his
notice that large quantities of valuable
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equipment, spare parts and other
material urgently needed for oi] dril-
ling and exploration at Port Canning
and Rudrasagar (As:am) had been
held up at the Calcutta Port because
of delay on the part of the Customs
authorities in giving clearance in early
January, 1965;

(b). whether he enquired
causes and the responsibility
and

into the
fixed,;

" (c) the steps proposed to be taken
to avoid similar delays in future?

The Minister of Finance ($hri T. T.
Krishnamacharf): (a) to (¢). Yes, Sir.
Enquiries revealed that the Calcutta
Customg authorities were not respon-
sible for the delay in clearance of the
consignments in question, The res-
ponsibility is that of the agencies
entrusted with the job of clearance by
the Oi] & Natural Gas Commission
who are reviewing their arrangements
in this regard.

Lang for Philosophical Hall in Delhi

998, Shri Sivamurthi Swamy: Will
the Minister of Works and Housing be
pleased to state:

(a) whether any representations
have been received by his Ministry
for the allotment of a plot of land for
oconstructing a philosophica]l hall at
Dethi; and

(b) i so, the decision taken in the
matter?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) and
(b). A request has been received from
the Shivanubhava Samithi at New
Delhi for allotment of land for con-
struction of a Shivanubhava Mantap,
a Hbrary and a guest house. Detailed
particulars of the proposal in the pres-
cribed proforme were called for from
the Samithi on the 30th January 1965.
These are gtill awaited,
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Gole Market Area, New Delhi

999 J Shri Daji:
"\ Shrimati Vimla Devi:

Will the Minister of Worky and
Housing be pleased to state:

(a) whether it is a fact that grou:.d
rent is charged by the Land and De-
velopment Officer for staging Ramliia
within the residentia] plots of differ-
ent squareg in the Gole Market area,
New Delhi;

(b) whether it is also a fact that no
ground rent was charged by the
C.P.W.D. in previous years for gtaging
Ramlila on the eve of Dussehra festi-
val;

(c) if so, whether Government have
changed their policy during the last
two or three years; and

(d) if not, why ground rent ig o
being charged by the Land Develop-
ment Office from the Government ser-
vants for using their plots for religiou .
purpose?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) Yes

(b) Yes.
(¢) Yes.

(d) According to the genera] polcy.
rent|/damages are realiseq for use of
Government lands, Thig case is a!:0
hit by that policy. In such cases, how-
ever, generally nominal charges arc-
levied.

Sub-Standard Thermometers

1000. Shri D. C. Sharma: Will the
Minister of Health be pleased to state:

(a) whether any steps have been
taken to check the gale of sub-standard
clinical thermometers ir the country,
and

(b) if so, the nature thereof and the
result achieved?

The Minister of Health (Dr, Sushila
Nayar): (a) and (b). The ISI. are
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currently engaged in drawing up th:
standards for clinical thermometers.
‘When such standards atre available, it
wil] be possible to exercise quality con-
trol over such thermometers,

Visit by World Bank Officials

1001. Shri Rameshwar Tantia: Will
the Minister of Finance be pleased
10 state: .

(a) whether it is g fact that the
World Bank Officialg visited India dur-
ing January 1965 for first-hand study
of the problems of the Indian economy:
and

(b) it so, the outcome of the discus-
sions held by them?

The Minister of Finance (Shri T. T.
Krishnamachari) (a) The Hon'ble
Member obviously refers to the visits
of Mr. Geoffrey Wilson Vice-President
of the World Bank and Dr. Alder-
wereld, a Senior Official of the Bank.
Their visits were not for any specific
study of the problems »f the Indian
economy but were underiaken in the
norma] course of the overations of the
‘World Bank in its capacity ag a signr-
ficant lender to India.

(b) Doeg not arise.

Family Planning in Rajasthan

1002. Shri Karni Singhji: Will the
Minister of Health be pleased to state:

(a) whether Governiwent have re-
ceived any scheme on family planning
from the Rajasthan Government; and

(b) if so, whether :ny decision has
been reached on the same and the
nature thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes. The Government ot
Rajasthan in November, 1864, submit-
ted the following gschemme fri re-orga-
nising the Family Planning Program-
me at an estimated expenditure of
Rs, 1.09 crores:

1. Setting up of 45 Urban Family
Planning Centres.
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2. Setting up of 175 Rural Family
Planning Organisations.

3. Establishment of 23 District
Family Planning Bureaus,

(b) The scheme was accepted in
principle by the Government of India
and the Government of Rajasthan were
informeq in January, 1965, that they
should go ahead with the scheme ana
that additional Ceniral Assistance
would be made available for the pt -
pose,

Water Supply to Delhi from Punjab

1003. Shri Rameshwar Tantia: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that the
negotiations regarding the water
supply to Delhi from Punjab have
failed;

(b) if so, the reasons therefor; and

(¢) whether Government are con-
sidering to settle this dispute?

The Minister of Health (Dr. Sushila
Nayar): (a) No.

(b) and (c). Do not arise.

Aid from Russia for Fourth Plan

r Shri P. C. Borooah:
Shri Bibhuti Mishra:
Shri P. R. Chakraverti:
Shri Kolla Venkaiah:
1004, J Shri Yashpal Singh:
‘Y Shri R, Barua:
] Maharajkumar Vijaya
Ananda:
| Shri Himatsingka:
LShri Rameshwar Tantia:

Will the Minister
pleased to state:

of Finance be

(a) whether the Governmernt of
India have apprised the U.S.SR. Gov-
ernment about India’s reeds for
Soviet aid for the Fourth Five Year
Plan; ang
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(b) if so, the Soviet Government's
reaction thereto?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). There
have been general discussions with
the Soviet authorities for assistance
for the Fourth Five Year Plan and
this matter is still in a preliminary
stage.

C-NTEAE

1005. sft gro avo faar®t :
fow 751 qg TR A FO w4 e

(F)emmgasfmga & &
AY-F WRET (3EA) § qww &
{13 AT FT T I HT qQT M

g

(=w) afz g &1 37 & & fear
i N Ao-faaw 3} F Afew
fed @ o ; 6T

() w7 & fFadt sma & AN
FwrET & 7
The Minister of Finance (Shri T. T.
Krishnamachari): (a) 6,11,784 new
assessees have been  discovered

during the period from 1st January,
1964 to 31st December, 1864.

(b) The information is being col-
lected and will be laid on the Table
of the House as early as possible.

(c) This information cannot be
known till all the assessments are
completed. -

Public Sector Undertakings

1006. Shri Indrajit Gupta: Will the
Minister of Finance be pleased to

state:

(a) whether there has been any
noticeable improvement in the profits
of the public sector companies during
1963-64; and

(b) the extent to which these com-
pare with the average profitability of
private sector companies?
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The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir.

(b) The comparison of the nature
suggested is not feasible.

Problem of Small Towns

Shri Hem Raj:
Shri K. C. Pant:
| Shri D. C. Sharma:

Will the Minister of Health be
pleased to state:

1007.

(a) whether the Committee set up
by Government to study the problems
of small towns in the hilly and border
areas has since completed its report;
and

(b) if so, the main recommenda-
tions/suggestions made therein and
action taken thereon by Government?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes. Copies of the
Report are being placed in Parlia-
ment Library.

(b) The recommendations made by
the Committee are given in the state-
ment, laid on the Table of the House.
[Placed in Library, see No. LT-3967/
65].

The report has been forwarded to
all the State Governments/Union
Territories and the concerned Minis-
tries of the Central Government for
taking action on the recommenda-
tions with which they are concerned.

Opium Smuggling

1008. Shri U. M. Trivedi: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that a gang
of smugglers belonging to Ujjain, who
smuggled opium from a village near
Neemuch in Mandsaur District, was
recently arrested near Jabalpur; and

(b) if so, the steps taken by Gov-
ernment in the matter?
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The Minister of Finance (Shri T. T.
Krishnamachari): (a) A gang of
three smugglers believed to be from
Ujjain was arrested at Jabalpur on
the 30th December, 1964, but the place
from which the opium was smuggled
has not been established.

(b) All the accused persons and the
goods seized in this case have been
handed over to the Police and the
matter is under investigation.

Fourth Plan

( Shri Indrajit Gupta:
1009. 4 Shri Daji:
LBhrl Bibhuti Mishra:

Will the Minister of Planning be
pleased to state:

(a) whether there is any proposal
to dovetail the Fourth Five Year Plan
with the developmental plans of cer-
tain Western and Eastern countries;

(b) if so, the object of the proposal
and its main features; and

(c) whether any country has sug-
gested, at either Government or pri-
vate level, such dovetailing to solve
its own problems?

The Minister of Planning (8hri
B. R, Bhagat): (a) to (c). At the
Sixteenth meeting of the Central
Advisory Council of Industries held
in New Delhi on January 28, 1965,
Deputy Chairman of the Planning
Commission had observed that plan-
ning authorities from Western ag well
as FEastern countries were suggesting
that there should be greater consulta-
tion between them and the Planning
Commission regarding future develop-
ment programmes so that some kind
of dovetalling can take place to mutual
advantage. This would enable us to
know, in advance, what foreign coun-
tries were intending to do and foreign
countries, in turn, would know what
our plans were. He visualized that
developments on these lines, may take
place, in the next year or so, with
four or five countries in order to gain
experience.
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Rural Industrial Projects in Orissa

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Rama Chandra Mallick:

1010.

Will the Minister of Planning be
pleased to state:

(a) the number of rural industrial
projects functioning at present in
Orissa; and

(b) the amount given by the Centre
to the State for the purpose during
1964-65?

The Minister of Planning (Shri
B. R. Bhagat): (a) Two Rural Indus-
tries Projects, viz., Barpali and Jajpur
are functioning at present in Orissa
State.

(b) Rs. 10 lakhs have been allocat-
ed during 1964-65 by the Centre to
Orissa State for the two Rural Indus-
tries Projects.

Payment of Royalty to Foreign
Concerns

Shri Dhuleshwar Meena:

Shri h.amachanﬂn Ulaka:
1011.
Shri Rama Chandra Mallick

Will the Minister of Finanoe be
pleased to state the total amount of
royalty paid to foreign concerns both
by the Public and private sectors
during 1964-65 (so far)?

The Minister of Finance (8hri T. T.
Krishnamachari): The figures of re-
mittances on account of royalty pay-
ments to foreign concerns are not
separately available but they are
merged with the figures of payments
for the use of trade marks, copyrights,
rentals payable for machinery etc.
During the period April-September,
1864 for which information is avail-
able about Rs. 1.8 crores were remit-
ted to foreign concerns on account of
these payments including royalties.
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Primary Health Centres

1012 J Shri Ramachandra Ulaka:
* 7\ Shri Dhuleshwar Meena:

Will the Minister of Health be
pleased to state the number of Pri-
mary Health Centres in the country
which have remained without doctors
for more than three months during
1964-65?

The Minister of Health (Dr. Sushila
Nayar): The information is given in
the statement laid on the Table of the
House. [Placed in Library, see No.
LT-3968/65).

Mnglpg Agencies

1013 J 8hri Ramachandra Ulaka:
"7 Shri Dhuleshwar Meena:

Will the Minister of Finance be
pleased to state the number of cases
where permission was granted and
the number where the permission was
refused for extending managing agen-
cies under the Companies Act during
1964-65?

The Minister of Finance (Shri T. T.
Krishnamachari): During the period
of 1st April, 1864 to 28th February,
1965, approval was granted to the
extension of the tenure of the exist-
ing managing agents in thirty-three
cases and refused in forty cases.

Foreign Exchange to Students

r Shri Dhuleshwar Meena:
1014. J‘ Shri Ramachandra Ulaka:
| 8hri Rama Chandra Mallick

Will the Minister of Finance be
pleased to state:

(a) the total number of students
who were given foreign exchange to
study abroad during 1964-65;

(b) the amount of foreign exchange
given to them during the same period;
and

(c) whether any students were
refused foreign exchange during the
same period?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) During 1964,
foreign exchange was released in
favour of 6628 students. This is
inclusive of repeat permits in favour
of 3338 students who had gone abroad
earlier.

(b) The amount of foreign exchange
released came to Rs. 452 lakhs.

(¢) Yes, Sir.

WARATEY AT
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Live Worms in Ostermilk

1018. Shri Mohammad Elias: Will
the Minister of Health be pleased to
state:

(a) whether Government’s attention
has been drawn to a newspaper report
that live worms have been found in
Glaxo's Ostermilk in Bombay;

(b) if so, whether any enquiry has
reen made in this matter; and

(c) the action taken by
ment?

Govern-

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) and (c). The Government of
Maharashtra called for a report from
the Bombay Municipal Corporation in
the matter. The information received
from the Corporation revealed that
no information or any complaint
about the presence of live worms in
Ostermilk was received by them prior
1o the enquiry by the State Govern-
ment on 1st December, 1964. The
Food Inspector of the Bombay Munici-
pal Corporation visited the market on
the 2nd December, 1964, but he could
not find any stock of the batch (No. 731)
complained of or of any other
batch either in the shop of vendor
from where the tin of Ostermilk was
alleged to have been purchased, or in
any other shop. He could not also
get any stock of that batch in the
Glaxo laboratories. On equiry, the
Food Inspector learnt that on secount
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of great demand for baby food and
the short supply made by the manu-
facturer, the supply received had been
exhausted. It was not, therefore
possible to test a sumple of Ostermilk
belonging to batch No. 731. He, how-
ever, could get a sample of bach
No. 805 from the Glaxo laboratories
which on analysis was found to be
fit for human consumption.

The Glaxo Laboratories had also
reported that no such complaint was
received by them from any other pur-
chaser out of several purchasers to
whom hundreds of tins of batch
No. 731 were sold in the market.

Boards for Screening Films for Export

Shri R. Barua:
Shri Yashpal Singh:
LShrl P. C. Borooah:

Will the Minister of Finance be
pleased to state:

1019.

(a) whether Government  have
decided to constitute Boards for the
screening of films for export purposes;
and

(b) if so, the number of Boards so
far constituted for the purpose?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir.

(b) One each at Bombay, Calcutta,
Madras and Delhi.

Land Reforms \/

1020. Shri Vidya Charan Shukla:
Will the Minister of Planning be
pleased to state:

(a) whether Government have
finalised consideration of the Report
of the US Study Team on Land Sys-
tem in India; and

(b) if so, the details of the recom-
mendations accepted by Government?

The Minister of Planning (Shri
B. R. Bhagat): (a) and (b). Copies of
Mr. Ladejinsky’s Report have been
forwarded to the State Governments.
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The suggestions made therein are
recejving their consideration with due
regard to local conditions and needs.

International Monetary Fund

( Shrimati Sharda Mukerjee
| Shri P. C. Borooah:
1021. { Shri P. R. Chakraverti:
ﬁ Shri Himatsingka:
L Shri Rameshwar Tantia:

Will the Minister of
pleased to state:

Finance be

(a) whether any indication of an
increased loan from the International
Monetary Fund has been received by
Government; and

(b) whether any concessions are
expecled from the International Mone-
tary Fund regarding the servicing of
the loans in view of the shortage of
our foreign currency and gold
reserves?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). In
my statement on foreign exchange
situation made in this House on the
17th of last month, I informed the
House that I had authorised our
Executive Director on the Board of
the International Monetary Fund to
request that institution for a stand-by
credit to the maximum extent possi-
ble. Consequent upon this request
negotiations are now in progress with
the Fund. Until they are completed
it is not possible to say what the out-
come will be.

Power Rates for Industries

i Shri Rameshwar Tantla:
| Shri Himatsingka:

Will the Minister of Irrigation ana
Power be pleased to state:

1022,

(a) whether there is any proposal
to have uniform rates of power for
industries throughout India; and

(b) if so, the broad features there-
of?
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The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) No.

(b) Does not arise.

New Capital Project of Madhya
Pradesh

1023. Shri Vidya Charan Shukia:
Will the Minister of Finance be pleas-
ed to state:

(a) whether Government have
considered the request of the Madhya
Pradesh Government for gdditional
grant for the new Capital project:
and

(b) if so, the decision taken therc-
on?

The Minister of Finance (8hri T. T.
Krishnamachari): (a) No specific re-
quest for additional grant for the new
capital project of Madhya Pradesh
has been received by the Government
of India.

(b) Does not arise.

I.T. Prosecutions in Madras

[ Shri Daji:
1024. 3 Shri Warlor:

Will the Minister of Finange be
pleased to state:

(a) whether the Economic Offences
Division has launched prosecutions
against eight textile millowners In
Madras State; and

(b) if so, the details thereof?
The Minister of Finance (Shri ¥ T.
Krishnamachari): (a) No, Sir.

(b) Does not arise.

Opium Factory, Ghazipur

1026. Shri Vishwa Nath Pandey:
Will the Minister of Finance be pleas-
ed to state:

(a) whether it is a fact that Gov-
ernment are considering to shift the
opium factory of Ghazipur (U.P) to
some other State: and
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(b) if so, when and the reasons

therefor?

The Minister of Finance (Shri T. T.
Krishmamachari): (a) No, Sir.

(b)) Does not arise.

Irrigation Projects

102%7. Shri Maheswar Nalk: Will the
Minister of Irrigation and Power be
pleased to state:

t4) whether it is a fact that a study
of hve irrigation projects by the Plan-
ning Commission’s Water Utilizatjon
Panel of the Committee on Plan Pro-
jects has revealed that there is not
only an ‘inadequate utilization of
water available’, but also a lag in the
agricultural production effort;

¢b) whether the same is also appli-
cable 1o other projects; and

(¢) the measures being contemplat-
cd to remedy matters?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The Panel
has not yet finalised its reports on
the five projects.

(k) and (e¢). Do not arise.

Aid from Yugoslavia

Shri Koya:

Shri Hukam Chand Kach-
havaiya:

Shri P. L. Barupal:

Shri Onkar Lal Berwa:

Shri Y. D. Singh:

Shri P. H. Bheel:

| Shri M. Rampaure:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Managing Director of the Yogoslav
Bank of Foreign trade has offered
credit for the Fourth Plan which is
more than that given for the Third
Plan; and

(b) if so, the
ment thereto?

¥028. 4

reaction of Govern-

The Minister of Finanee (Shri T. T.
Krishnamachari): (a) No, Sir.

(b) Does not arise.

Rural Water Supply in Assam

1029. Shrimati Renuka Barkataki:
Will the Minister of Health be pleased
to state:

(a) the total number of rural water
supply projects in Assam for which
the Union Government have extend-
ed assistance during the Third Five
Year Plan period (so far); and

(b) the amount of money that has
been given as assistance?

The Minister of Health (Dr. Sushila
Nayar): (a) 10 Schemes.

(b) According to the existing pro-
cedure allotment of funds is not made
scheme-wise but the grant-in-aid is
sanctioned at the end of each year
for broad groups or categories of
schemes. Three-fourths of the total
Central assistance allocated for a
financial year is, however, released
to ecach State on monthly basis in
nine equal monthly instalments ae
lumpsum ways and means advances
during the course of the year.

The Central assistance given to the
Government of Assam during the first
three years of the III Five Year Plan
for all Centrally aided ‘Health’
Schemes including ‘Rural Water Sup-
ply Schemes’ in the State is as under:

Grants sanctioned

(Rs. in lakhs)

1961-62 6674
1962-63 64°76
1963-64 64-43
1964-65 6916
4 (Ar allocated inchu-
ding assistance in
kind).
1965-66 Allocation of Central

assistance is yet to
be finalised.
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Final payment sanctions for 1964-C5
indicating the adjustment of ways and
means advances will be issued after
obtaining full figures of expenditure
from the State Governments.

Symposium Organised by National
Buildings Organisation

( Shrimati Maimoona Sultan:
1030 j Shri p. R. Chakraverti:
"] Shri Ram Harkh Yadav:
| Shri Murli Manohar:

Will the Minister of Works and
Housing be pleased to state:

(a) whether a symposium was
recently organised by the National
Buildings Organisation;

(b) if so, the main
madc therein; and

observations

(¢) the decisions Government have
taken in the light of the same?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) Yes.
A symposium on ‘Housing Finance’
was held on  the 1st, 2nd and 3rd
February, 1965.

(b) and (¢). The recommendations
made by the Symposium were receiv-
ed ip this Ministry on the 4th March,
1965. These are under examination.

Science Fees

1081. Shri Jedhe: Will the Minister
of Finance be pleased to state:

(a) whether Government have de-
cided to include the ‘Science Fee’ in
“Tuition Fec’ for the purposes of re-
imbursement of education allowance
to Central Government employees;

(b) if so, the date from which this
decision is being implemented;

(¢) whether it is also a fact that
the ‘Science Fee' for Girl students in-
cludes (i) Domestic Science fee and
(ii) Physiology and Hygiene fee for
re-imbursement purposes; and

(d) other feesfunds which® have
been included in the category of
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‘Science fee' for re-imbursement pur-
poses?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (d). Yes,
Sir; for purposes of re-imbursement,
Tuition feces include fees charged
for Science as wcll as for any other
subjects taught as subjects in the
regular school curriculum. This de-
cision is applicable from the 1st May,
1964, whepn the scheme of re-imburse-
ment came into force.

Sugar Production

1032. Shri P. C. Borooah: Wi;! the
Minister of Finance be pleased to
state:

(a) whether Government’s atten-
tion has been drawn to the report in
the Economics Times of the 23rd Feb-
ruary, 1965, captioned ‘“Tax Dispari-
ties Affect Sugar Production Trend",
explaining how tax disparitics in res-
pect of three main users of sugarcane,
namely sugar, gur and khandsari in-
dustry, has gone to affect sugar pro-
duction in the country: and

(b) if so, the steps cnvisaged to
remove such tax disparities?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir.

(b) The remedial medsures are
taken whenever considered necessary.
To enable the sugar factories, inter
alia to purchase cane in competition,
excess production incentive in  the
shape of rebate of Excise duty fs
given wherever called for.

There is no real comparison between
the economy of a manufacturer of
sugar in a modern factory and of a
khandsari and “gur” maker. It is the
policy of the Government to protect,
it necessary, even by fiscal measures,
the weaker sections of industries
whose products are taxed. :
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Sharing of West Flowing Rivers

7 Shri Ravindra Varma:
1034. { Shrimati Renuka
Barkataki:

Will the Minister of Irrigation and

Power be pleased to state:

(a) whether it is a fact that the
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Government of Madras have sought
Central assistance for schemes for
sharing the water of the West flowing
rivers in the State; and

(b) if so, Government's reaction to
the schemes?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes.

(b) Government are trying to bring
about a settlement amongst the States
concerned regarding the sharing of
the waters of the West flowing rivers

Irrigation in Kerala

1035. Shri A. K. Gopalan: Will thce
Minister of Irrigation and Power be
pleased to state:

(a) whether the Government of
Kerala have asked for one crore of
rupces from the Central Government
for the purposc of Irrigation Schemes:

(b) if so. the details of those

schemes; and

(c) the amount allotted for the irri-
gation purpose for the period 1865-66
and the proportion of loan and grant
in the said amount?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
The Government of Kerala have
sought additional assistance amount-
ing to Rs. 181 lakhs during the year
1965-66 for the following irrigation
projects in the State:

. Neyyar-I and II stages.
. Pothundy.

. Chitturpuzha.

. Periyar Valley.

. Gayatri.

. Kallada.

Pamba.

. Kuttiady.

oo B =S > B R O

(¢) The proposal is under consi-
deration. No grants are given for
major and medium irrigation schemes
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Irrigation Potential in Rajasthan
1036. Shri Tan Singh: Will the

Minister of Irrigation and Power be
pleased to state:

(a) the extent of irrigation potential
in Rajasthap which is yet to be ex-
pivited;

(b) whether ground water surveys
have been conducted; and

(c) the steps proposed to be taken
by the Central Government {o ensure
the fullest possible development and
utilisation of irrigation potential?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) About 3
million acres.

(b) Yes; for deep tube wells.

(c) Adequate provision is being
made in the State Plan for execution
nf major and medium irrigation pro-
jects within the available financial re-
wources.

The minor irrigation programme is
being accelerated as much as possible,
consistent with techno-economic
feasibility and the available organisa-
1ional and material resources.

As regards utilisation of irrigation
potential, the State Government are
paying special attention for the con-
struction of field channels wherever
necessary. -They have also been re-

quested to promote and develop area

programmes for speedy utilisation of
irrigation potential. In the case of
Chambal area, the State Government
of Rajasthan and Madhya Pradesh
have set up a Joint Study Team for
preparation of an intensive agricul-
tural development programme.

Lease of Building Plots

[ Shri Hem Raj:
\ Shri P. L. Barupal:

Will the Minister of Works and
Housing be pleased to state:

1087

(a) the number of commercial resi-
dentidl and press plots leased out or
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sold each year from 1949 to 1963 in
Sunder Nagar, Golf Link, Jor Bagh
Nursery, Diplomatic Enclave and
Mathura Road, New Delhi;

(b) the number of plots in each
category, locality-wise, where building
work had not been undertakepn till the
31st March, 1963 in default of the
two years’ time limit clause of the
lease agreement;

(¢) the number of plots, category-
wise, in each of the above year
group, where the Chief Commissioner,
Delhi had exercised his right of re-
entry but the matter was compro-
mised after imposing penalty against
the defaulters, along with the total
amount of penalty realised;

(d) the number of un-built plots,
out of the above, in each Jocality and
each year's group where the right of
re-entry had been exercised along
with the forfeiture of the premium
money and the ground rent paid as
well as the total amount so forfeited
and the compromise refused; and

(e) the number of plots out of the
above, if any, still unbuilt?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) to
(e). The information js being collect-
ed and will be laid on the Table of
the House.

Utilisation of Water Resources

1038. Shri P. C. Borooeah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the suggestions made about the
utilisation of water resources in the
country at the 37th Annual Meeting
of the Central Board of Irrigation and
Power held recently in New Delhi;
and

(b) the action being taken in persu-
ance thereof?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
A statement is laid on the Table of
the House. [Placed in Library.
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Pay Commission in Kerala

1039 f Shri A. V. Raghavan:
" | Shri Pottekkatt:
Will the Minister of Finance be
pleased to state:

(a) whether any decision has been
taken by the Government of Kerala
to appoint a Pay Commission for
Government employees; and

(b) if so, the composition and the
terms of reference of the Commission?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes.

(b) The Commission consists of:

(i) Shri K. M. Unnithan (Chair-
man).

(ii) Shri P. S. Nataraja Pillai, M.P.
(Member).

(iii) Dr. E. K. Madhavan (Member)
and

(iv) Shri C, Thomas, Finance Secre-
tary, Kerala Government
(Member).

The terms of reference of the Com-
mission are:

(i) to examine and recommend
changes in pay structure of
Government employees;

(ii) to review present rates of dear-
ness allowance and suggest
changes.

The Commission may also make
other recommendations for promoting
efficiency of services and economy in
administration.

Dearness Allowance to Employees of
Local Bodies in Kerala

Shri Pottekkatt:
ShrT A. V. Raghavan:

Will the Minister of Finance be
pleased to state:

2406 (Ai) LSD—4,
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(a) whether there is any proposal
with the Government of Kerala to
provide interim relief in Dearness Al-
lowance to the Employees of Local
Bodies;

(b) the amount of assistance pro-
posed to be sanctioned by the Govern.
ment of Kerala to the Local Bodies;
and

(c) when the same will be imple-
mented?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (c). The
Kerala Government have permitted
the Panchayats, Municipal Corpora-
tions, Municipal Councils and Guru-
vayoor Township in the State to grant
an increase in the dearness allowance
by way of interim relief to full time,
including contingent, emplovees from
1st October, 1964. The expenditure
in this regard is to be met by the
Local Bodies themselves. The State
Government Intend giving some
assistance to those Local Bodies which
are unable to meet the expenditure
from thier own funds. The Kerala
Governmenf have not so far sanction-
ed any specific assistance to any of
the Local Bodies for this purpose.
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12 hrs.
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

DECLARATION OF EMERCENCY IN A
MANIPUR SUB-DIVISION AND NECES-
SITY FOR CALLING OF TROOPS

st vy ferd (W7 ) ¥ mfa-
EIAT 1% wged & fea faww vy A
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(C.A))

The Deputy Minister in the Ministry
of Home Affairs (Shri L. N. Mishra):
Sir, on receipt of reliable information
that groups of Nagas were returning
with arms and ammunition from
Pakistan and were likely to pass
through the territory of Manipur on
their way to Nagaland, the Chief Com-
missioner declared the sub-divisions
of Churachandpur and Tengnoupal as
disturbed areas under section 3 of the
Armed Forces (Assam and Manipur)
Specia] Powers Act, 1958, for a period
of one month with effect from March
1, 1865. The Governor of Assam and
the Chief Commissioner of Manipur
have becen exercising their powers
under the Act mentioned above from
time to time, whenever, in their opi-
nion, circumstances made such a step
necessary. I might add here that in
addition to the two sub-divisions
mentioned above, the Jiribam sub-
division has been under a similar
declaration for the same reasons for
some time past.
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12-65 hrs,

PAPERS LAID ON THE TABLE
Avupit REPORT, DEFENCE SERVICES, 1965

The Minister of Planning (Shri B. R.
Bhagat): Sir, on behalf of Shri T. T
Krishnamachari | beg to lay on the
Table a copy of the following papers:—

(i) Audit Report, Defence Ser-
vices, 1965, under article
151(1) of the Constitution.
[Placed in Library see No.
LT-3961/65].

Appropriation Accounts of the
Defence Services for the year
1963-64 and Commercial Ap-
pendix thereto. [Placed in
Library, see No. LT-3962/65].

()
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Rajya Sabha

REPORT oF STUDY TEAM ON IMPORT
AND ExPORT TRADE CONTROL ORGANI-
SATION

The Minister of Commerce (Shri
Manubhai Shah): I beg to lay on the
Table a copy of Report (Part I) of
the Study Team on the Import and
Export Trade Control Organisation.
[Placed in Library, see No. LT-3963/
65].

NOTIFICATION re GoLpD BONDS AND
KEeraLA GENERAL SALEg TAx Act

Shri B. R. Bhagat: On behalf of
Shri Rameshwar Sahu, I beg to lay on
the Table—

(1) a copy of Notification No. F.
4(2)—W&M/65, dated the
27th February, 1965, regard-
ing issue of 7 per cent Gold
Bonds, 1980. ([Placed in Li-
brary, see No. LT-3964/65].

(2) a copy each of the following
Notifications making certain
further amendments to the
Kerala General Saleg Tax
Rules, 1963, under sub-section
(3) of section 37 of the Kerala
General Sales Tax Act 1963,
read with clause (c¢) (iv) of
the Proclamation dated the
10th September, 1964, issued
by the President in relation
to the State of Kerala:—

(i) S.R.O. 205/64 dated the Tth
July, 1964.

(ii) S.R.O. 242/64 dated the 13th
August, 1964

[Placed in Library, see No. LT-
3965/65].

12:06 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:—

“(1) In accordance with the
provisions of sub-rule (6) of rule
186 of the Rules of Procedure and
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[Secretary]

Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the Income-tax (Amend-
ment) Bill, 1965, which was pass-
ed by the Lok Sabha at its sitting
held on the 3rd March, 1965, ana
transmitted to the Rajya Sabha
for its recommendations and to
state that this House has no recom-
mendations to make to the Lok
Sabha in regard to the said Bill,

(2) In accordance with the pro-
visions of sub-rule (6) of rule
186 of the Rules of Procedure ana
Conduct of Business in the Rajya
Sabha, 1 am directed to return
herewith the Appropriation Bill,
1965, which was passed by the Lok
Sabha at its sitting held on the
4th March, 1965, and transmitted
to the Rajya Sabha for its recom-
mendations and to state that this
House has no recomendationg to
make to the Lok Sabha in regard
to the said Bill.”

12.07 hrs.

RE. POINT OF PROPRIETY

Shri Daji (Indore): Sir, before you
take up the next item of business, I
want to make a request. The matter
came up before the House the year
before last. At that time, after a
short discussion, it was decided that
we would not press the matter, but
that the Minister of Parliamentary
Affairs would keep it in mind. To-
day, we learn that the budget discus-
sion has already begun in the Rajya
Sabha first.  After all it is ridicul-
ous that the House which votes the
grant does not discuss the general
budget first, but that jt is first discuss-
ed in the other House. It is first dis-
cussed by the House which cannot
vote the grants! The matter was
raised the year before last, not as a
point of privilege but as a point of
propriety. The Minister of Parlia-
mentary Affairs gave us an assurance
that this will not be prepared in
future. There are so many reports
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about Corporations and undertakings
which can be discussed there now, 8o
that the budget discussion can be had
here first. When the budget discus-
sion starts here on the 19th, actually
it becomes stale especially when it is
discussed in the other House first. It
is not as a matter of right, but as a
matter of propriety, it must be dis-
cussed first in this House.

Mr. Speaker: Though I entirely
agree with him on this matter, so far

as this question is concerned, he
ought not to have raised it in this
manner. (Interruption).

Shri Daji: It is a very serious mat-
ter that we are raising.

Mr, Speaker:
tomorrow.

We can take it up

Shri Hari Vishnu Kamath (Hosh-
angabad): Sir, I think you said you
agree. Am I right?

Mr. Speaker: Yes; 1 agree.

Shri Hari Vishnu Kamath: I wel-
come it, Sir. (Interruption).

Mr. Speaker: Order, order.
cannot take it up at this moment.

We

12:10 hrs.

DEMANDS FOR GRANTS
WAYS), 1965-66—contd.

Mr. Speaker: The House will now
take up further discussion and voting
on the Demands for Grants in respect
of the Budget (Railways) for 1965-66.
Out of 9 hours, 5 hours 10 minutes
have been taken and 8 hours and $0
minutes remain. Dr. M. S. Aney may
continue his speech.

(RAIL-

Shrimati Renu Chakravartty (Bar-
rackpore): When will the hon. Minis-
ter reply, Sir?

The Minister of Railways (Shri 8.
K. Patil): The Minister of State would
be replying. That would be the
final reply.
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1965-66
Mr. Speaker: We have to end this

discussion at 4 O’clock: Therefore,
I will call him at 3.15.
Dr. M. S. Aney (Nagpur): Mr.

Speaker, Sir, before I proceed to make
my points, I would like to make, with
your permission, a correction to the
statement which I made yesterday by
mistake. I mentioned that the
Darwha-Pusad line was dismantled
during the first World War. That is
not correct, it was dismantled in the
Second World War. That is the cor-
rection which I want to make in the
statement which I made yesterday.

Having said that, I will proceed to
one other point of local importance.
There is a station called Majri which
s a junction on the line between
Wardha and Balharshah. (Interrup-
non) .

Mr, Speaker: Order, order. There
are talks on every side that 1 cannot
follow the proceedings.

Dr. M. S. Aney: From the Majri
junction, a branch line goes to the
Rajur collieries. On that line, there
i3 an important town called Wani.
My point is that from Majri to Rajur,
there are only three trains which are
mixed trains. The trains that go on
that route have no upper class com-
partments. Only third class bogies
are attached to those trains. Be-
sides, the trains which go on the
Majri route do not have corresponding
trains for the passengers to go either
%o the North or to the South. They
have to wait for some hours every
time. So, I want the hon. Railway
Minister to look into the time-table
and see that at least one train for
going and one for coming which
would correspond to the train which
goes on this section may be given.
The through-trains do not stop there.
Only the Janata Express stops at that
station. That is one suggestion that I
have to make as regards the time-
fable.

1965-66

Then 1 come to some points which
are of some general importance, in
my opinion, about the administration
of the Railways itself. I was glad to
find in the report that there is some
improvement in the punctuality of
trains. This year the percentage of
punctuality has improved compared to
last year. In my opinion, punctuality
is the essential quality of railway
trains. People talk about other ame-
nities, this, that and the other. If
the trains run punctually 1 am pre-
pared to condone the lack of many
other amenities, because if the trains
do not run punctually the passengers
have to undergo greater difticulties
than due to the lack of other ameni-
ties that they want to be given to
them,

Secondly, in my opinion, if the
railways have done any service to the
country it is this, that for the first
time the people of India have learnt
that big things can be done in a regu-
lar way. The sense of punctuality
can probably be introduced among the
wmasses and the general public more
by the running of railway trains in
time than by anything else. We
have learnt many things from the
British. We have taken many things
from them. But we have not taken
the virtue of punctuality. This big
organisation running over the whole
country taking thousands of passen-
gers with thousands of trains running
in time is a phenomenon which has no
doubt impressed to a great extent
about the utility of punctuality.
Gradually, it ought to be encouraged
more and more. Therefore, I insist
that more attention should be paid to
this question of punctuality.

But one thing I want to say.
Though 1 agree with the general con-
clusion mentioned here, my own per-
sonal experience is somewhat differ-
ent. Whenever I travel by the G.T.
Express,—in the course of the year I
have to travel more than five or six
times—at least on the day 1 travel, 1
find that, unfortunately, for some
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reason or the other, the train is
generally not running to time and it
is late by half-an-hour, one hour and
even four hours. This is my personal
experience. Therefore, I want to say,
along with the general improvement
in the punctuality of trains particular

" attention should be paid to the G.T.
Express also because bulk of the traf-
fic from Madras to Delhi is carried by
thig train.

3711

Then, 1 want {o draw the attention
of the House to another gocd thing
which the Railways have done. 1
am glad that the railway statf, apart
from their ordinary duty, at the time
when there was the Chinese aggres-
sion, have done some good work to
help and save the country. Special
mention must be made of the work
done by the armeq battalions added
to the special force or the crnergency
force in November 1962, in guarding
important areas and installations of
the railways, protecting trains on the
North-East Frontier Railway against
attack by the Naga hostiles, maintain-
ing order at the eastern border sta-
tions at the time of the large ingress
of the refugees and during the stu-
dent disturbances in West Bengal,
Bihar ang Orissa. I believe, this is a
service which the Railways have done
and which you have to recognise. 1
think, the same spirit will actuate
people in the other services of the
country. Then, I believe, we need not
be afraid of any disturbance inside
the country or any difficulty in meet-
ing our enemies if they dare to make
an attempt to invade the country and
enter inside the territories of India. I
want this spirit for the defence of
India to be a characteristic for the
other services of the Government of
India,

Then, I turn to the question of pull-
ing of alarm chains. It is a matter of
pity that in India the passengers
blame the railway servants for not
doing their duty properly; bur gene-
rally I find that there is a tendency
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among the passengers also not to look
to the convenience of their co-
passengers and needlessly pull the
alarm chains. This is one of the
reasons which adds to the unpunctu-
ality of the railway gervices. 1 am
told, alarm chains were pulled on
about 72,567 occasions in 1962-63 and
on 84,333 occasions in 1963-64: {hat
means, with the growing expansion
and our progress, this tendency of
abusing the use of the alarm chain is
also increasing. Something ought to
be done in that line. I believe, the
Railway Board will find out some way
of checking this tendency and punish-

ing those persons for abusing the
alarm chains seriously so that this
tendency may not grow and is

checked.

The total number of losses and irre-
gulrities is given in the Annexure to
the Audit Report of the Railways at
page 39 which is 1,04,219 and the total
amount of the loss is valued at
Rs. 1,58,65,319. I have rcad those re-
ports as carefully as I could and I
find that in most of thouse cases the
negligence of the Railway officers is
to a great extent responsible for it.
There are so many cases that I cannot
read them out just now. This kind of
loss which the Railways have to incur
more or less on account of the negli-
gence of their own servants ought to
be taken care of. If vou take into
account the petty losses here and there
and total them together, 1 am sure,
the need for improving or adding to
railway fares etc. Which the hon.
Minister was compelled to dc will
probably be obviated. I am sure, as
they care to get more revenue, they
should also try to save as much as
possible and regain every farthing due
to them from the people in the proper
way. In that way there is a possi-
bility of this thing being less cumber-
some to the people.

It is often mentioned here that
among our Ministers there is no co-
operation. It is a house divided bet-
ween itself. This is the point that, 1
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find, is being made by some persons
outside. How far this is true, I can-
not say; but the speech of the Rail-
way Minister as well as the Report of
the Railways, which are placed before
us, show that the Finance Department,
the Department of Commerce and In-
dustry and the Department of Rail-
ways have to a great extent gone
shand in hand with each other and
decisions were taken by them after
due consultation. I think, this spirit
of co-operation and co-ordination
which is shown in the working of the
Railway Department will be a charc-
teristic of the working of all the other
departments and Wwe shall have no
ground even to hear the whispering
reports that there is no co-operation
among the ministers and the things of
Government are going on better.

sfy weward (fawroaTe ) : seaer
agrem, ¥ o geans A § 6 o
A qw gug faar | geEl W wgRd
Frefl T gaA F g gu FY I gE
st ¥9a fawmT g=eT w9 F A
Hiferw FET

fae® faal § aga & wraia Ay
X fawraraTe # G199 G I QI
F IR A faar wwe fod AR wgr 5
T femi Wgm Ffagdt sAsEw
g T arforAy AE &

12.22 hrs,

[SHRT KHADILKAR in the Chair]

NTFAEANFAT T T IR F anr
8, #9w wg A ¢ g -
e fggam § tF agmaf R A Ak
I9 FT1 394 feqride aga w1 WX
MAIIT 47T | "I gZqAE & g
wgifFmafrgfgmam sz §
feaq &, f#T agr A foeell, =g,
I, FE W IAEE A ) agiead
G &1 Az FamT AEdS g
T AT 75 § FTEE LT { 1400
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S AT ATEA 9V | @i 9T mEr
T[T W of, WA feyrEAz
% afaw aga w=sr Y , @i ¥ qenfaw
qgT WO WX ATy & i Iy
da09 WY wvdt O o fF 4 a2
freadft & oifafers & wroor ggoae
wz A gfqw cammgar 1 Imd IO
ar e, Ife o= g B @Y
FET AT AT

AR e fewdde & av foafaw,
fom #7 fafewaa 200 FOT w97 a1,
e maqde A dfaw g | o=w
Y qTe Ig €T A F TTATHE HIT
QFISUA ¥ AHNT AT AT 4T,
AfFT Foo TAAHT A IT Y AE F1S
g faar 1 gard g fafew-
7q, A fefaa g area &« w8,
Ffea W feudie, =@ A% a1 W
fafaeeT 3 w4 8 aww sa9 A faar
fF g I&7F FoT § W gW s
TMET & TR AR ¥ wfafew
M A wgfoaa «f 4v ) Afew 9w
i WY ¥ foar @ AR gAY IEE)
1 qw w7 g Y fEmr @ gEd
TTAqE gH WNT WITE /T § G
B @ MR g § Wit s ad
fear | 9 uF qEAT gTET X v
fe o9 a= wrf goamg wifx A fen
AT, §, AT IF AT FH AL FET
§1 9 I T AT @ @ I
o

{raETe B § W & frsd AR A7
F@MAT  FE AFM THAA AT TATA
g N fF gz gEg el ¥ FFIL
7@ gq § & g o A
e & AT |TfE 97 agd AT FIAT
qgar 99 fF agt ¥ @4 OF @q &
ez & wd AT A fdt & g
T FIRE A a9g Fagt DA A9
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aar fFar g1

HT+LT T3W § FNT AT 1S T
T T gE0 FEEH FY gL /A AT@AT )
qZT F OIgMA A A FAT § W
M T FT AT AT AT FTOETT
qeAT 3 fg FRUETE TOA FATY FT EAA
¢ wRagiwaga sweaq 3| FO-
T W BRTATEdwT ¢ 39 go| A
¥ guw FAad s fr agi o I
AT ¥ I HT FAT qEFAB T g |
g oifaferg sTardam @& &
g fafrer agg &= ad )
W FIT AT | FAFAT IFW FgT X
I @y w1 oA fwar & oew
w3 § fF ag agi o WI F ER-
qoiz & fog g wiferw F3 A agr
9T I FEE WA |

TR FFAAIE § FAFAT F0AT T
A FrTeE § AT O vAEdE F AT
¥ fapadr g FameE & Sfro o
e w9 W § fawaareT ¥ 3@ A
wogar A &A™ fegromar & 0 &
sgT AN g AR & wAw
9T ¥ fag a wifeqr e At &
AT T @Y HS F@ g |
xg fou  deEe ¥ FEwEr IR
e ZY Anfgn | Y A gEAE A
fagelt wiT Fra s orfg WY =TaEe I
T =ifgr | g # gATY q1yg-
qUF FGIT SATT F AT TR FA
T & A & fonfaw 3= a1
& faa g <@ fag WA EE Srgd
&ET W TEEGTHY K ATHE WY eAT
L iEAd

Wgl % ATHAT FTFT qAS
qE 1 FOT WA JT G W@ §
Arwaa sy g ¢ afer w9

©
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fafrees o o=@ snfwasd @ zg ot
TH FI F TEAMT ASF T E A AL
2iar & 1 faq & W&o Tw§,
IH! FE WAL DI & 1 oEW
my ¢ fv or Br genfawi w dAa)-
TN Igaqfemer Fg & faw
A qT qgg dr9 qenfaR § agi 9%
el @l Tfge sTewww d2T
AT ATfEY | Oy @y 9% 2@l &
fag #:17 wear A AT TW
fag @ 2ww FomaE  FEAT A
wAr & 3wy wfgerfeq &
efaar 15 gear TN F OO q2-
fa@t qr ®Eem A @@ §
gfasat sqaT 7€ @ FETEl AT
AT oifs 9T g9 #T fegr s
z 1 fafseragaagaa=s § w9
fou ST # =8 W AT FAAqT
warfaHt &t agfaag ag=r afge
T AAFAT FT & ¥IA FT AT TEA-
T FAT IT(EC |

AEA wely Agey A &g 91 f®
ag Afgamt & s sfus  gfang
N Fqw H § A ITw giawg o
STy 1 39 & fag mfegt § W ufuw
fest gferm @ smaw  afew
TAFA FY AT 2 g A ATIRT FqATHT
argdt g | wigarsi & qrg 39 F 91
Wt FE FW Z 1 WL A A
g afvg Wt qram SAF T gEr
g gr v av wfgart # fesat 7 w@ar
[WE | O AT qg grar & o wfe-
ol & femramm@Aa v amar
W IA F IS T FY 900G A3 TEA ¢
3\ TEawg ¥ oy 9rg AT wiuw fesd
afgami & fau gdes w3 #f
qE  FEAT A @Y dFAT |
gt fafees arga 42 & 1 9w A
fafaeer & | 9= I@aT Tfey f&
afgerst #1fser T A T W
STe | fSre@T aTET v At | 9T awar
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T & forety an e foeft S| & mfus s
farey afger & o 99 & foaa o &Y G0
Fifed | M EHq FWHA § AT WIS
wWwarag o g afew  =fg-
qist & fesd W x@ qig & wwna Ay
w3t faar s =fgd ) quEr qu
fageat @A F AT WIITAT §

Hqiy S_W § gt % 7O wfeey-
W mamw § agiad WAl §
gl F a7 qgg TNE § | TR WY
AW FT WY HIIF) G FAT A |
# o @ ATEA & qIL F HgAT AEA §
AR & ydar F@ g fFosmae
agmwfa & fa=me fear oo | oF @A
@ g feemdet & g WS, IniRE,
arageEe R gu uAies q%  faeen
Fifed w1 a7 R & gafew e,
ATAR(ST, AT AT A/ A=A
% faar  wifgd | avneA &R
@ 19 qgIA L AT §
W ad F far & W Aeer ar ey
Tfgd | T TTF 9T ATEA ATTHY A F
TR ¥ faua AT Wfgd @@ S QA
@ama & aa &, 57 9T A wviRar
¥ faa #t, qg Ao Aw ¥ fadsw
g

aumfy AR : 7T T9 G FI )

wWiwat wew € . gw wfgend g9
v A N q@e WA & Ao
¥ ¥ W oF gEe W W JA9 T T
g faaar g | @ FEAEE @ A
g A A faAe Faw €D T
@ F et Al @

oF SR @ S & wgar St
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OF QRA\q €W gif@d | g
T’

sfiwal wew.d o gw A §
AT g T H D mar R W
AT FTH! TTEA I@T ATAT & | 5OA
qqOge WY @ 91X gW i Ay
gt § 1 Ifmawafors@ &
e A gAY S & fou faem @
afeq for W g ST dF g @
T frarwr &

fafrcet qea g 72 4 f& odY
qed F1 Jarw fammwmar & AW
NEEE & gTa FgAT 9eaT & fEQyar
R EW N7 7 o7y gaq fog
g dfew S @ @ Az fawar &
ag & woe ST a9 Wy g1 g 7
# ggr gar w<ar 91 JAfew srerwe
aY o|r Y gmr anfed 1 fafaceT s
HIITEY F AR AN ATAAE  , SAET
AT FSWT FTH FIAT AT |

g qF HEITT FT gEERT 2, THHY
HO! AEF 9T ST AT @ O§,
a1 ggfa & g w=&Y & | #fEFA o
#1§ uHo dYo FTg AT 2, qE T
@I § agar @ET Hewr & fear
T § FfFa I Frf oo A9 @ET
T F@T g A T &rAv fagr amar ¢
213 A fexe ardi Qe @A E
fEadare flo a1 afl w1 w@r @
sRyRafiwr @rear O '
qATIRAAE | ArTgnaFza E e
T FW @ e A% @rET At H=er
frerar 21 & amedh ¢ fx faar aand o
el AEIRT  qT{AQ Q1€ & AraL AT &Y
A F13g AT #X ) w7 SRR
oqr fear @Y ATt #1 &rar s=er faear
wWaFar g | qE A ¥ qr @rdr
Jqfesd e aYyslc §  q@r
mifeqt & @A arer wE AEY AT 2
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TF G AT T HYA AT FT ATE
gawar g | ag uF fesd ¥ g
FTTFCFHAGT § 1 qgAr AT R
THEY o qTIFY J@AT ATfEA | A T
TAFT WITET A @Al

q7 7%
arfed
o1 3q feqredz § et o Y
FI WA T @ R | TF AT T
¢ 9 AT QY TqgT IR AT & aAv
I9F g BOAT RATET gl €,
X AT FL@T & d SEFT q9I
TqAT AT g W AT FET & A
gRW SR EAT g | W ¥ @
FUT AR AG@ET o907 0 @}
et g AR g Ao W A @
§ | N FHTHT § 9% AT AT & 1 4 0T
HF AR & 1 I F O O F gFA
7T gafae g e 3 fe T o
|r A9 | W I9 Y wIAT 9 Ry sy
FT BH & ) afFadaradl e @
FTEY TAT FHT T AT FT gH 24T
rfed | &7 M WY FTOET e SAr
arfed |
Shri Harish Chandra Mathur
(Jalore): Even in this highly critical

House with persons like Shri
Kamath....

Shri Hari Vishnu Kamath (Hoshan-
gabad): My hon. friend is also a good
critic.

Shri Harish Chandra Mathur: It
could safely be stated that the rail-
ways have by and large done very well.
Their performance has been satisfac-
tory to an extent, and there have been
no shortages of wagons anywhere. But
this should not throw ug into a sense
of complacenaj; these shortages that
we have not felt have been absent not
because we have overstepped our pro-
duction on the railway side but be-
cause our iron-ore and coal develop-
ment and industrial growth had not
been to the extent that they were ex-
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pected to be. That has given a set back
to the railways in their revenues also.

This has constantly to be borne in
mind.

The hon. Minister made a strong
point by saying that our railways

were very credit-worthy. There is no
doubt about it that when they want
some foreign loan, there is no diffi-
culty in getting it. The railways are
credit-worthy. They are financially
sound and they are on a stable basis.
But I think that I can go a step furtlier
than the hon. Minister and say that
even if we do not increase these fares
and freights, the railways would cer-
tainly have remained credit-worthy,
and my hon. frienq the Railway Minis-
ter is only making a virtue out of a
vice by advancing this argument that
in order to keep the railways credit-
worthy, he is raising further revenues.

The hon. Minister had aiso advanced
the argument about the increase in
the customs dutics ang said that this
10 per cent additional levy would cost
the railways additional expenditure.
May I know whether the hon. Minis-
ter is in a position to give us an as-
surance that with a decrease in the
customs duties he will effect a reduc-
tion in the fares and freights because,
as I learn from the hon. Minister of
Finance, this increase is oniy an emer-
gency measure of a temporary nature .
to get over a particular difficulty re-
garding foreign exchange?

I think the hon. Minister has unfor-
tunately overstressed the commercial
aspect of the railways. The railways
are certainly one of our most impor-
tant commercial undertakings. But
they lack of the commercial attitudes
and salesmanship which are the most
important qualities of a commercial
concern. Profitability is also impor-
tant. When we talk about a commer-
cial enterprise cr commercial under-
taking, we know that it should be pro-
fitable, but then we want that the
other commercial attitudes also should
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be there. For instance, take the
question of clientele-satisfaction. That
aspect of the railweys aiso should not
be ignored in the case of the railways.
I wish that the hon. Minister also does
not forget that the railways are 2lso a
public utility concern.

During all these days we have becn
talking in this House atout the co-
ordination between all modes of trans-
port, such as the railways roads and
waterways but we seem to have com-
pletely forgotten it now. I do not
know what has happencd. The rail-
‘ways as a big brother have not been
very fair to road transport. That has
been the complaint of road {ransport
all the time. The co-ordination com-
mittee was appointed oniy with a view
to sort out all the difficulties and to
see that road transport got its due
share. There are certain inhibitory
factors operating against road trans-
port at present anq if the report of the
<co-ordination committee which  has
gone into it js put in cold storage, it
is not to the disadvantage of the rail-
ways; it is only to the disadvantage of
10ad transport. This has got to bc
borne in mind.

Then 1 wish a little more attention
is necessary regarding the railways’
distribution of zones and divisions.
Since 1951-62 upto 1963-64, the tonnage
lifted has increased by 96 per cent and
the ton kilometres by 132 per cent. We
must take note of this increase in
load in various sections. I deflnitely
am prepared to say that our zones
shoud not be carved ou any other
considerations except the economic
ones on which railway working s
based. As we have, say, in the irriga-
tion department, the grid system or
zone system, on similar lines the rail-
ways should also have certain norms
on which their zone: should be based.
They should be based on scientific
criteria; at present, they are a little
lopsided.

I would not say that we want a zone
for Rajasthan, but I do not want to
say that there is urgent need for a
metre gauge zone to be carved out

G. (Railways), 3722
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separately. Metre gauge has been
very much neglected all thege years.

Wt WiET wwaEn (Fe)
ganefa w217, 79 7 ®yw A8 &)

Mr. Chairman: The bell is
rung—Now there is quorum.

being

Shri Harish Chandra Mathur: Why
do I say this?

As a matter of fact, if you refer to
the Kunzru Committee report if you
refer to previous reports and if you
refer even to the record which was
made out at the very initial stage when
zones were carved out, this zone was
there. Somehow it duves not suit the
convenence of certain people. I think
this is a matter on which the hon.
Minister should throw some light. A
metre gauge zone will give betler at-
tention to the metre gauge area and
there would also be standardisation.
Otherwise, we are faced with this type
of difficulty.

While on this subject, I would say
that you should also look at  your
divisions. Soriie” of them are very
lopsided. Take the Delhi Division. It
has a staff of about 30,000 people. Do
you think a Division with 30,000 staff
would be properly managed? Do you
think any personal contact could be
kept? I think I need not go further
into it, but Divisions have also to be
looked into.

Coming to the question ¢f the im-
provements we expect on our rail-
ways, let us not confine our vision only
to our own house. Let us see how
the entire world is advancing. What
has happened elsewhere? The Japanese
National Railway has acquired a pres-
tige in the entire world. Their speed
is about 200 kilometres an hour. It is
on a particular section; I do not say it
is the general rule. On the other
hand, where are we? During all these
10, 12 years we have made no progress
whatsoever in this front. The -peed
is 50 kilometres ar, hour on one of our
best sections, 55.0 kilometres and 60
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kilometres. Now, we cannot live in a  Ranivara-Bhildi—where the freights
compartment iike that. Therfore, gng fares are more than

there is urgent neeq for us to look into
this matter.

While on speed, 1 would also
like to refer to punctuality, I am
told punctuality has improved. But
that is not the personal ex-
perience of Members. While from
the records we find that ouctuality has
improved, Dr. Aney told us that
every train he travelled in was run-
ning lale. I will not say that the trains
by which I haVe travelled all were
running late. But I have shrewd sus-
picion that the Jodhpur-Jaipur train
was always running late. I warned the
rajway administration a year earlier.
I asked them ‘0 mend m.tiers. Ther~
was a meeting of Divisional Superin-
tendents. They changed timings. They
provided cushion. Yet, what is the
state of affairs? This is from informsu
tion supplied by the railways ihem-
selves. During the month of Octaber,
the train was on right tirae  only on
32 days; for 13 days it was late by
15 minutes, on 6 days latz hy more
than 15 minutes. Again in November
the train could run on right time only
14 times; 9 times it was late py 5
minutes, on 7 day: for more than 15
minutes.

13.46 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

I therefore think that a better analysis
and better attention has got to be madc
if we are to be sure, if ve are to carry
conviction with the people that pun-
ctuality has improvedq and spced has
improved.

Then 1 wish to draw the pointed at-
tention of the hoa. Minister to another
matter. I had been in correspondence
with him for some time on this. I
took the opportunity of going and also
meeting the Minister and discussing
thig matter with him. This was re-
garding the inflated rates they charge
on certain sections. There are four
sections—-Kotkal section, Khandwa-
Hingoli section, }athepur-Churu and

the ordinary ones they are charg-
ing. Here they are 1} times, 2
times and 90 per cent more. I see
absolutely no justification for it. They
say that their rewvrns are not good.
But may I ask whther they charge les-
ser fares on those routes where .h~»
retunrs are better? Have they fixed
a maximum and a minimum. Or is it
one pool system for the entire
country? Do they consider that the
backward sections deserve a little
more sympathy or do they want to
burden them gall the more? Are we
following different policies in different
modes of transport? Ag everybody
knows, the Caravelle service between
Delhi and Madras is running at a very
heavy loss. On that account, is the
fare from Delhi to Madras different
from that from Delhi to Calcutta or
Delhi to Bombay? No.

Let us understand and adhere to
some principle. As a matter of fact, if
the principles enunciated on the floor
of the House bear any meaning, it is
that the backward arcas have got to be
given a better liftt I do hope the
hon. Minister will give particular at-
tention to this matter.

I have never during the 12 vears I
have been a Member of Parliament
asked for a particular line connection
in this area or that area. You can go
through the records of all my
speeches. But I do wish to say this.
Let them not ignore these areas and
only attend to those wmere there is a
vociferous demand. We are not hear
only to ask about these things. But
the fact remains that the Sirohi and
Jalore districts have been completely
neglected. There has been a consist-
ent and persistent demand. I have
been receiving letters all the time. It
is no use saying that if all such de-
mands are added up, it would need a
thousand crores and so nothing can
be done. But I ask thaf at least this
should be taken note of. They should
go into the maftter and tind out.
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Another point. You must take
mueh better care of your personnel

planning. The railways have always
been proud about their personnel.
Even Shri T. T. Krishnamachari told
me the other day that they have for
other public undertakings to depend
on recruitment from the railways.
That is 4 great compliment to the rail-
ways. I know they have got extremely
fine officers, and T cdo wish to pay a
compliment for rebuiiding the bridge
in the South which was blown away
by heavy storm, within two or three
months. One of the General Mana-
gers,--1 have never had the good for-
tune of meeting him--Shri Ganguli,
did an exceedingly fine job of it
Though the target was three months,
he built the whole thing in two months
time with the utmost economy. But I
wish to point out that there is a flight
of officers from the railway adminis-
tration on the one hand, because there
are so many projects which are taking
them away, and on the other hand,
you are now not attracting the best
officers. Previously, anyone who pas-
sed enginecring, would straightaway
adopt for the railways, but now they
do not do so. Only last evening a young
man came to me--he has got an offer
from UPSC,--asking my advice whe-
ther to go to the railways or else-
where. I do hope that this thing will
be particularly taken note of. Your
officers do not get even after having
put in 20 years of extremely satisfac-
tory service, promotion even as a jun-
jor administrative officer. This is a
matter which definitely has got to be
looked into.

1 also wish in the end that they
would select at least 25 railway
stations anq make them  models.
Please take those railway stations
which are very much visited by
foreign tourists. At present, all the
platforms are strewn with goods of
all kinds, and are dirty, and unfortu-
nately there is the beggar 'menace.
These beggars are known. There are
five or six houses attached at all the
stations. It is not they are not known,
You have got rules and regulations,
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but they are not implemented. I wish
you select 25 or su e7ations and make
a good start.

i Wo Wo wRE (TFT )
IRy wEgRd & wTOwr yeganE v
g f& wmm w&@ s w1 awa faar
& o Wwa fenrge qrag arwar
|rgar or fET & FTOo ¥ qF@ e
T W

g9 ¥ qgd a1 & qg FgAT ATEan
gfs femizs araxy d oo &
FETAH ATET &7 §F & FT 47d
w8 TR AU fawmw fw aq ¥
T[T IW FH FI AGT AT Tk QA
FOUR | g oFie ¥ ¥ faug w7 &
gafay Fgar argaT g fv qar ar mar
g fF aga qaFmiF ae{ qar v
efF oo SeEoE & war g ¥
T 3T FHI FT € AT F4 faar qmav
g afew arg § W3 wHawg S
FHI F1 aX F<ar AT g K
war & T gm  IEwr Ay
AT ATEAT |

T® JEQ qId WF AATAT A
FEAT  ATRAT § | qF wWWT o fw
WF F A FIE A Fgg ¥ AR
qifedt a1 TS &F aTq FT AT AT
1 fo g Fr I owfa g @ @
IR NG AT FHFH INEIT &
fad Sy T g & 1 WA
*r ggi S a0 S € fw |y
qET gATR ¥ F AN qTAT qedr
FAUEE W A TE FATFCE AR
Tad aga € swfy &) ama A v @
¥ ofefermm &1 T s 9
W & I F HEARANE ®7 A
FEI ST W R, & A AT age
#rag s AT E ) Fga A
T ag TEn Wew g 5 oag ard N
wrwmwfa §t 1z 2 5w A A9
fxa gama =t A7 wrgvEEar
I g9 7 I TR HFWEFA
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I AR AT ANTE  IAF FHIHTIR-
wF I ATAWEAT § | |G wAY
! FIEAT aga AN TE wgr @ fw
gH! TEATAF  qvmames ¥
aga ST fea d §  afem agm
St sarq aifewr @gw ¥ fear gaw
g € T fw | 9F st
% sufa & faw fAwe wivey ¥ 18
weH ST o v ¢ fomd wefgy
N FLT AT WG IT A FINH
®1 ¥ T9 graed ¥ QA9 A9
9T FEAT ATEATE |

ITEE F Ay H IR AW
Jara ¥ #gr ¥ gw aua st f
WA oAy AR gEr Tw @ E fw
s A F #W qUA FH I 79T N
9T IAFT TEe wiuw 9w A@ @
T A gumar g & wEw
qUA I F AT FT SAre faar
@A AATIT TH T F AT Far
WE AFHFA AT AW A A
g e wwT gar s s A
A g et f5 ¥ 3 agw &
W FErArar & wwa ¥ AT
N T F W FHATA SR T
yaqe g1 TR ERw gz EfE g
Wl geg Al & 1 w94
SqET N AT 7E § ) A9 a1§ a7
F 7T AW AT F AT AN T qT
g & | ag gAvawEw fewie § Ak
e wn @ s oo W N oww
IAT A A FH AL H TR €A |
U W § U THY gaT ag v fw
R fFEr /iU F S wEET g
2 a1 g 99 9 faure v &0
& =rgar g % g&wr T Wi A
g 2| gg AWl weig §weAl &
qOr § ) TEE WMT faww egmw 2
®) wTavgEAT |
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W AR A 7 TEAT Wrear g 5
WA § T AT@ qAT FT ST g
7T & fomy dormer AT FEr IR
T ®1 AT WYUF &9qT AT W7
TF ®9AT |13 T A TF  &qa7
93 HTAT T 9T T@T ATATE | AT
FINT FT 17 g7 & IaH Aferrqv
AHART g FW A E | qF A7 Y
f& Torg #dr A F aww W e
A g T daw ® afg #ad

mifgr & & IWa W @EEeT
At & A N Fgm wgar g
T Fifeawrr afvaea &) gravgwar
2 TER AR A A Ir wEAW
3 @ & W w7 ag a@ fwar smaar
At qg TEAW T FEIT AR IqY
fFt 1 FET AR T W AR
§ fog Zn g W@ oo g T
R E dg EAvSEE A g ) AWK
7 FX G § S A awwr Y sEw
ooy ¥ gama a & ey gawr
s fear omar & & oo W
Afgay § ag AWt *7 fowraat 2y
FHFA A a6 § AT w87 &
# @Y § AR wwfar @ ofedy
A A wEWEAT T &1 K
Fgmmaedt g fd oA # &
Ag WA KT THF T § AR T
feedt T g arry wvziel & o>
M gvETe Fnfaufar afaad R
¥ ¥ FgaFrT g WK 9@ § Awgd
#T FE FHEAT A G AHAT | AIGA
1 T® §T T8 K70 AL &Y dHaT
ITTF (% WF q F & 9T qK-
fagwa &1 grEoE A gar 1 X
Y Y WAGA AFHFT GIE |
¥ o 7g a1a ¥g @ § g TOfeA
e @ g fFowmd faqr o &
I wEAIN 73 W1 HAwrFEr
gfF A wEm & vae W &



3729 D. G. (Railways), PHALGUNA 20, 1886 (SAKA) D. G. (Railways) 3730

1965-66

9 AT T WOF HA " §
IAFT IAY I |

o ¥ # wgar wrgan g fr fagre
¥ us Wa qafas adfgs  FHww
# EgoAT AT Ifgd AT gad
foer daw a1 fgY & mew ¥
3 FHAIE] ®T WA F awg
afrer @t wfgd w@d wEw A
Fawefer FAEY ¥ = arfed  svaTaw
fear a1 f& O9m & owR o 7
afex  ofsc & FUTX 9T CEEY
AT § T THY FTHTC 9T §EHT
wWOAT FY At ¥ gEE g
gt arw  gufax afaw FHwa
agi g9 f&y g ok fagm & feed
ofar & zga  adfaw sHwT &
sqareT Ty I #EY R fREEw
2

| HIHTT A AT JY (e
F At § T8 9@ T w4 AfEa
AT F WA & qH 3 W AGAT§ |

A7 fragw § fF 9 dsoe e
¢ o+ faq #1¢ gy fAfesm *¢ fear
S fF S 919 91, UF 919 41K 4T 6
TN qF I¥F qW@He  FT famr
s qAife ot e fad g o
vy H Ad ¢ 5 SE w9 qonde
R S | e A g 9EEY
T 1 ORE gfawr A faet
ofe F1§ 3AFT zar 2 WY AT & A =S
o1 I A & A1l w= zAd I
IO ¥ A qEEr §  ¥9 Gew
wgw FreT & weaae w1 e Fw
& gar w97 fF wegaTe g e A
T=E @E GO T E F aE aE
wefagt & fag & a0 Wy § ey
qqT KT AW @ I§ Faee ¥ A
L
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12.06 hrs;.
F1 faw ar § Safs 12 B F:4-
aift § wgr amar @ & 9 qua fog
TATEYT AT § @A FT T | /T AT
qar a7 & TAT AW 39 faewr @
JqF qE HOAT 42 9 fF zard «g ?
T WIS a¢ AIAT 4 qF  AG O qU
W94 IF AT/ AT FAD
1 110 ®9aT WEAT fAeATd 139 110
®F FT HT IHT AW 9 & qfeare
F @, f 7T w92 wfe grawmEsam
T a9 qT % WK 3G fr 7 wrfEw
W 10T A fF5d adF & guey T
TETFL ! WIS 110 WE F IqH [
g afY & @ 45 wTWE AT 60 WA
7 fFg q0% @ O R P IEQ@ O
@ | A ¥ x5 dopme Aaw w e
w9 %X faqr 9, S ST 1
fear s W TEE ) 9™ & I Ay
favamm & @ fr a8 oF wafu &
T gfag & qeAmE g IEd | IR
fadr #Y¢ erzw foer w famr 907 f &
I qeATie #T fgar smam

WEAS 7 FOG 44 TAC FAAA
FHAATY F17 F7Q § AfFT 37 =2 A
w1 Wt agfoma @9 g waw A
1 AT 1 AW A AR FOA
quw 1§ | A I ok q% &7 qwe
E a9 wr o2 1 qA g W TAE 0F
feaga wem & pofes o F @
Brer & | A ;WTo do UFo ATH FX
5T dar Fafas % ) qA€ER© A
FTET AW, ATAETH KT gAY AT
A wifz & a™ T Ew 2, TTEE FT
2 a1 IgE dA1 FuiEe w1
I | W NS qTAEY O g &
O T AT A A FRIMAA FH
§ fam s, arfonr 9 qmE N aw
& IuHT dqT FRfES F=w & 12 faar
| oo 9qTe AN g for, wafmas
e 0% T T & gue R fE @
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[ s AT a7a)
a8 3§ 7 g9 4 faar | wfE ag
a1 fufmad FA+ & St fF @9
1 @A ATHEAT  F F AT § AfdA
fe @ WIw N W W FURfe
T g § 1 zafad qT AAY S
fadea § & @7 wufoaw #3959 F q06
gam  ©q77 far Sm AT 3¢ aEd
agferad @T wifz # w2 #7907 |

ux /7 frae g8 & fF f1ar s
TTNT qLCF S qIET AR | 20,000
FUATY aZT TCHFA FT & | oy fredy
e fagra & A F "R/ TH @I
T % T TG THo To gy ATHT
#1 f5a § w7 @R F e W
7T =T femr T | O S qrr A
a@ faody & | Faewr 4 faard AwT
THFFERECY @9 @@ § 1 39 9
famfegt & g & o1 9% ¥ 3 wE
g1 o9 A TaaTEd 9y A9 4
faar@r 20,000 FH=f@l  #1 oww
T W FT g6y & ? e ag
a3 gfer F wfaa spaear fear srav
gfq smawms

90 TTIA FFLFA F1 SN & 77T
FIRT T FrAT  FifE @y warfoan
SAYT R AT AT § 1 37 A FAT N
& 9¢ am F fesq g1 § ot fv faega
amwrEr 2 & AT are qarfee 39
&3 T 0 € 1 gafad v gaE R fF
AMTET § WY qF OF A ME qATE
S A1 AT q ANE qF AL AT
afeq gg arey Faré aAT g7 asd
& FALT 11 T I M AR IATX
AT & 99 ¥ FALT § |ATE ALY TF
T & A wrd wa w19 #7 feaan
T

FrE1 @ T A1 AETER
99 ¥ uF qdtv srer qw frmm S

MARCH 11, 1965

D. G. (Railways), 3732
1965-66

& 1 fF fawqarst aiTg ¥ smogm
arf®s arfagt &1 agfaaa g1 a% 1 9
qia7fas & TiEfoT gA| F faw & ¥
% TH 51 & f5 Ta7 717 g2 &7 ey
&1 9rEteT @31 T 3 T497 fF 7§ @l
9z & 1 99 #Y fowraw T & awar
FifF 3T F 12 15 T F A
frray &1 warfeT o1 397 ¥ 9aw
O A &, TET H7 25T FIETA FT
A faq AT, AR @ F A 7
FIHT TSTATAT F TAT & | gafAT 5%
ag AT & qiEfOA Y sgaedr 7 F
TAT g1 AT T IAT AT | i F
g wRafet ®1 oA faay wy
FrEFrfIarag g | o HrA TAT IITAT
¢ | zafaq 1 § & sqaeqr AT A7

% I@ ¥ T w30 AFATF
AR FFAMT F 77 AT KT A7
& 3T ® Weges FHrEzq qTAl Y ghrar
&1 FYE "I A4 fwar S & 0 9T
AN ET TR IFIF T A qA
79 WL oA A8 W g1 $AF Wy
FY AFEQT FITATF T4 & T HA
mife & e & freY W dwgeT s
T F1 F1E A forwra T gar a8 A E
gl v 47 ¥ gw q@a ¢ & gfewa #q-
Fifegt & faq wan awafar o= =y
AT AEIZT 3q AT AT FL IF FT
g%y & 1zl F maw wdy a1 ]
IT A AL AW 2 A DT F wea
ggrgrad & 1 & T8 auwar fe g & @
ghadt & arg 7 dars g & ?
gafad o awe & fF arer gfea,
#TFT FTETq WX WILeS FIEH & ATY
Y 487 9T BI@A IAT A1 @Y @ 7
TR I

aw fear &1 gfwa sHrd
AT F 73T & frare |9 T #T IR
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gT & | I A OF WY W@ A fem
M@ Y1 W X AT & AT AGY
£ N ATl e @
27 ¥u fAEgw @ 6 39 1 |\
HATHT ®Y [T AIMEY | WX I HY
[W@AT & A HATHG I WL X AT

37 e 3 W R |

W ¥ gwar ¥ gy e A
g & agt 93 20,000 WIAT & FHAQ
£ 139 & 9TH! F o0 uF oF w32
@A F AT 110 qEF wWEH
¥ fag oF AT AR oF \@\E A
fasga aFr & wifs o FAET ¥
A 110 9T TFQ WY 4 SF y Ty
9T gwdT § | wgA T qaAw 7g & e
FEAZAIA 110 T941 F1 WE TH(EN
T aE ¥ A & fag wa Smar
AT X T A & faw 1250 § wafe
AET FA M § W IT 9@
F AR L IAF I § | HW O
g A g A ag A v@ g ©
ARy § 7 W ¥H A # ¢ fw we
I W@ EAR WL A9 T N 0%
T=q1 & fAq exa WY qTaT sraas
@fe ag &= Tg A o

o7 ¥ qrET 7 WeITATT w7 AHAT
aqer § 5 agi < frew fem a0® &
ITIT [T grar § 7 weerAn} frer
¥ FUT AT AT TEIT HAT 7w
g7 ff T WA & 77T ¥ WL
qw T fgmm o @ &R &
Qe a9 qFAT § SR WSRTHT aHTE
F FY e AT qgaT I W@ |
@ w1 & oF Jzrgeer A A g
200 ¥9 §TW I A FHE F AqTHI,
awegt & W gu § 1 ag frwma o
o @ fo a0 wfas X w99 & "
Y frat¥ st yar g 7 & o A
2406 (Ai) LSD—S5.
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WE ) 9T ¥ gAEE I KW 3
it & Qi ¥ 9g qqert AT @ fin
IT XY wfasiv F q® T qw @
T, A R T Ry A AR A
¥ A AT AN N T Do o
F1 gfaw G274 FY gwE W § | TY
THo (o, THo THo TWo, FHH ¥
E AT 9% T & Y q9W A I
e @ § afer g@d F T e
AAFA S fATI]WE L I &P wY
&Y 9T 7 ATY FFT FFT AAAT AT & |
oE A I G & WL T TIE T W~
AR gt wfawFfEl W wHg
Famt g fawar S Ay 3w & W
FLHL FT AT AT TF KATE 1 &
®T @ I ¢

IAT AT & WL IqQ ®
AEAF 40 7 T I & ATHA AT
& forrd fr wrel w9 F71 qETAT gwr
2\ E OTH wT R EE A/ fATH-
7 wfyFfcal qur stog & Faml
grirgEganT feay arar w@r & ag
WA AT AT I § #6 qT
€ g% !

o qa & o wgaT wgar o
78 N e W w7 fEear § 9w fesd
%mvhl'mz-(tmgaziwu

FITT FHWA LA 9 02 FY WY
| g g ¥ fag wfeac dw &
T

awaummm
wqq ¥ W, WX 2 A Y, A
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T F FE oF FN R I
fag #1§ Frer 7 R 1 ag ¥ v F
%7 fesar TETE | IEH WTT AW WK
@ W F g 9 WO wwE fEen
T o fow o fr gl wed
W § W 2 e o 2
e W AfE #@ E9| @Y
T A FE A A A HE gt § )
g 12 @12 @Y a7 9 Faw 4H ©
et § ey 99 AT KA AR F
a far g A SR g 9¥ A
&7 fe=ar @ faar s
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wF ug g & ag wgm 5 s
¥ qEQ gu AT T v ey ¥ fa
TRfesda T 1@+ g f&
TR AT WEHA gU WA § gwfeg
fe=at 3 qrarg A qEEY st = TfRe
AT 9% W W MWW FY I qg
e HT G { ar agr arfawy w
@ wfrw iz @ & fr @@ W
feagt ¥ T § 7 T § Tl O,
A feed wadt s N o anfed afw
T sgfaaa & a9 IR qHT FT
T& | @ gAET A0 ag o gEE @
f& #T ¥ 50 NW F HES 9T TH
QW L9A 9IAT & 1 AT A fmwee
10 N9 § WX wEgETE @Y 9
20—-25 W Teq7 § @fww @ &
fFi-mgTETE 9% g e agr 4
¥ whal 97 Y FT@ TqGT QI FT @A
AT &, A 9 I | W fawe W
¥ A@ W T TR G FHAT Y
agi 9T A F FIW W FTH §
f& @ @ T QO FEIT II@T A
AT 2 | WA W) T & ofgn
X gty § W E W A g o
@ ¥ 5 ¥ Wy gAw s
areg wvy & ) W & ooty ¥
fore wc wT AT § 7 HTHTC TTEWT &Y
AWEGT & AT FA A A A wqqw
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I Y IT IR ) W ER F A A
srex faerf g

EAET ¥ 9 W F FES 97 qeOvfae
¥ 200 79F ¥ $T § | WX I 9,
oS WIS FT T a1 frar 9y AT
W ¥ 5 grag w7 foar A w1
AT A wF agi § T awar @ 1 A®
THYT I T G TG TIDH Y qwat g )
JEY W AAHL THAT €A
agl 9 g A9 gATU TAT TRA
@ AW F oA § 1 faurer e faay
9T &, S faar 9man & AR W aw
IATA M @A A g faure qee Wy
& T & | g ¥ IO At v wy
OIS g1l § agT 9X HATSd 1 0%
dgqqa g arrwafa g | T @7
Z3 At 9T AR F, DA AGE 97 AAC
FeT g i WU agt 9T FUT @A
Jg av IfaT g wifE ¥ H ag
et TomwT & 1 AW o @ R A
Tg A I TF AT dEA & qm
sqa f&r § 97 o W W aw
WATTE o & A & A
HFAT |

Shri D. C. Sharma (Gurdaspur):
Mr. Deputy Speaker, there is a pro-
verb in the English language that
those people who knew only England
dig not know anythig about England.
Now, when I think of the Indian
railways 1 am reminded of that nro-
verb. The people who know the
Indian railways only do not see them
in thelr proper perspective and are
unable to realise the magnitude of this
undertaking, the immensity of its
work and the mammoth organisational
work that is being done in connec-
tion with them. I feel that every one
has a grouse against the railways and
perhaps I have more gfouses than
anybody else, but it should be said
with an eye on truthfulness that the
railways are a model national under-
taking and that our other publio
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undertakings should take a
from the railways.

It has been said that the Railway
Board is a steelframe of the railways.
1 think that is so. But I feel that it is
a steel-frame which has been oiled
well, which has been lubricated well
and which has been functioning quite
efficiently. Can you have or think of
any organisation of this size which is
‘a brain-trust of this small size? I
"think I should be failing in my duty
if I do not say that on the whole the
Railway Board has given a good ac-
count of jtself and the railways have
been showing an upward tendency in
revenue, in efficiency and in the nature
_of amenities to the passengers and
other things. I congratulate all the
workers of the railways from the
railway porters—these are the people
with whom I deal more often than
with anybody else—to the Railway
Minister who is one of the most
rega] of commoners. I feel that each
one of them, whether they belong to
the loco class or the commercial class
or any other class, deserves our con-
gratulations for the good work that
they are doing. I hope that they will
continue to do good work.

=} HWIETC T qTAT
RIS BTIN 7 #1w Y §

Mr. Deputy-Speaker: The bell is be-
ing rung. Now, there is quorum. The
hon, Member may continue.

lesson

EXLLZE

Shri D. C. Sharma: I value the
railways for one reason more than
anything else, and it is this: that they
are perhaps the only integrating force
in this country What has happened
to our languages? What has happen-
ed to our administrative services? We
wanted to have the administrative ser-
vices as the cementing bonds between
one State and another—the  judges
and other services. But I find at the
railways are at present the one organ-
isation in this country which brings
about intergration between Gurdaspur
and Trivandrum, between Calcutta and
Gurdaspur, between bne part of the
country and another part of the coun-
try. I wish that this thing should
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persist, should continue, and the r&il.
ways should do this function of na-
tiona] integration much more efficient-
ly than they have been doing before.

When I go to Trivandrum, I trave!
with my South Indian friends and 1
do not find any difference between
them and myself so far as our outlook
is concerned; we take the same food
and we talk the same language and
the same thing happens to citizens all
over India, and I believe that the rail-
ways have played their role in cemen.
ting the national bonds of this coun-
try much more effectively than any
other agency, be it the administrative
services, the high court judges, the
educational system or anything else.
But unfortunately whenever there is
trouble in this country, the railways
suffer more than anything else. The
people burn the railway stations; they
set fire to the railway carriages. They
do all kinds of things, The railways,
I think, have to pay the oprice ot
being the source of national solidarity
in this country.

But I want to put one question to
the Railway Minister who js unfor-
tunately not here, but his robust Min-
ister of State is here and his lean
Deputy Minister is also here. I feel
that both of them taken together may
come up to him though nobody singly
can come up to him. I want to ask
one question: why can't you have
some trains which can be show-pieces
all over the world. The Olympic
Games were held in Japan recently;
they put a new railway track; they
designed new trains; they made new
compartments. They had new kinds
of locomotives and they accelerated
the speed of the traing to an abnormal
extent. I ask this question as to why
this kind of thing is not done in this
country. Why can’t we compare sur-
selves with some other country, say,
Japan, so far as some of these show-
pieces in the matter of railway trans-
port are concerned? Of course, on the
whole, we compare very favourably
with them, but we should produce a
locomotive which runs very fast and
which can make me say when 1 go
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to France or Japan or any part of
the world: “We have also g train
which travels at the rate of 200 km.
per hour” and so on. That is what
I wanted to say, and I hope the Rail-
way Minister will do something in
this regard.
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I do not look upon the Railway
Minister only as an employing agency.
I want the Railway Ministry to be an
ideal employing agency. Of course, I
would like to have a wage board for
every type of worker. I would like to
have a wage board for teachers also.
But if a wage board is not possible,
I would say that the different cate-
gories of railway employees should
have the pay-structure rationalised in
terms of the locality where they ger-
ve, in terms of the danger which
their job involves and in terms of
difficulties of the profession which
they profess. Unfortunately, it is not
done,

Take, for example, the ticket col-
lectors. They have a very difficult
job to do. I do not know what the
railways are doing about it, Take
the case of those persons who are
working in NEFA, in the Northeast
Frontier Railway.n What are you do-
ing for them? Have you given them
anything by way of compensation, be-
cause they are living in a very dan-
gerous place and they are manning
the railways at a place where there is
perpetual unending and unceasing
crisis? You do not do anything of
that kind. You want to have only
one yard-stock by which you will
measure everybody. I think this po-
licy of uniformity should be reconsi-
dered.

The Minister of State im the Minls-
try of Railways (Dr. Ram Subhag
Singh): They are given extra.

Shri D, C. Sharma: I would like
that you give them more,  because,
my hon, friend Dr. Ram Subhag Singh,
whose good health I envy and who is
sitting here will realise that they work
in a place where there is always the

MARCH 11, 1965

D. G. (Railways), 3740
1965-66
fear of death every moment. I think

you must pay them sufficient compen-
sation for the hazards of their pro-
fessions which are involved in the exi-
gencies of the situation.

I have read Dr. Beecham’'s Report
about English Railways. He has done
away with all the uneconomic lines
there. That is how they are making
the finances of the Railways sound.
But we are not doing that here. That
is a good thing.

I want to ask the Railway Ministry
one thing. We want to construct a
railway line from  Pathankot o
Kathua, from Kathua to Jammu, and
from Jammu to Riyasi. But, why, are
they taking such unconscionably long
time in constructing that? It is a
strategic line. It is a line which is
fraught with military advantages. It
is a line which would be our life line
in times of emergency. It is a line
which would be needed at any mo-
ment and yet they are so slow about
it. I want g categorical answer to my
question, why so much time is being
taken. I would be told that there are
so many rivers. How can we produce
a land where there will be no rivers?
I would be told that there are so many
mountains. I cannot produce a land
where there will be no mountains. It
is the work of the engineers to over-
come the disabilities created by rivers
and by mountains ang if they are not
able to do so, they are not worth the
salt. Therefore I think this strategic
necessity of our country will be rea-
lised and this railway line constructed
quickly—from Pathankot to Kautha,
from Kautha to Jammu, from Jammu
to Riyasi and, Sir, if you don’t mind
my saying this, from Riyasi to Rajouri,
which happens to be the birth-place
of my mother and I would like that
place to be connected by railway
line.

Then, I wou'd like to say something
on gnother thing. I want the Rail-
way Ministry to be also the Ministry
of Education. Tt should teach people
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cleanliness. It should teach people
how to use and protect the national
property. It should teach people how
to be tolerant towards others—toler-
ance which is the supreme virtue of
democracy. I think the Railway
authorities have got to do this impor-
tant work.

Now, we have the announcers in the
stations. These announcers talk in
English, which, I think, somebody in
Iceland can only understand. Some
of them talk also in Hindi, which
gsomebody living in the other world
only can understand. They should
not only announce the arrival and
departure of trains and the amount of
time by which the trains are going
to be late, but they should also incul-
cate in the minds of people as to what
they shoulq do so far as clearliness is
concerned, so far as the carrying of
luggage is concerned and so far as
tolerance towards others js concerned
and such other things.

One word more and I will finish. I
visited some time back the Railway
workshop in Jamalpur. Whenever 1
write to the Railway Ministry) 1bout
anybody, their first reaction is a nega-
tive reaction; they never accept the
proposition in the first instance. I
found in the Jamalpur workshop some
of our best technicians  working—
young men, middle-aged men and per-
sons who were going to be retired
very soon. 1 saw what wonderful
work they were doing in the technical
development of the Railways. I also
saw they were not doing only routine
work, but they were doing inventive
work also. One of them has invented

a crane. I think one Mr. Suri nad
also done something very good.
Shri Bade (Khargone): But the

Government has not adopted it.

Shri D. C. Sharma: But the Railway
Ministry is absolutely impervious to
their potenialities, technically and
otherwise. I wrote to the Railway
Minister sometime back, but I have not
received any reply so far. But I know
what their answer would be—the
matter has been examined and nothing
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can be done. As everyone knows, we
are in need of so much of technical
know-how that we must do something
to these technical people working
there. They should be given proper
lift; they should be given proper al-
lowance. I think they belong to Class
III service. They deserve a much bet-
ter status and much better service
scale than they have now.

The Railways have a surplus budget
now. When you have a surplus bud-
get, why don't you dole out money to
every class of workers who are asso-
ciated with you? Why don’t you give
money to the Officers who are in the
scale of 600—1,200? What wrong they
have done, what harm they have done
and what displeasure they have incur-
red—] do not know. While I am
on this, I want that subsidised grain-
shops should be there at every rail-
way station where there are 20 or
more persons employed. The Rail-
ways are like the universe. They
have the highest and the lowest; they
have tall trees and small trees.
They have technicians and engineers
and they have all types of workers.
1 want that the Railways should be
in a position to say that are doing
their very best and that they are giv-
ing the right kind of deal from the
railway porter to the member of the
Railway Board and that nobody in
between the two is left out, so far as
upgrading of salary and allowances
is concerned.

siweht wgveca oo (TE) ¢
JUTEAE AT, A AIE 9T qTTA Y
IR Ay w1 waes far ged fg ¥
HTIHY TS A § | A A § fn o
¥ g TW A A w7 ww faer qwr
¢ I fex faw smar & R o =t
w0 A A § I A E Al
forerar & 1 I Y WY faee wnfed
I WA A T[T IAE ;W WA
AT & | Afgam 7 @E wow) =
T ifgd |
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Shri C. K. Bhattacharyya (Raiganj)
Mr. Deputy-Speaker, Sir I appreciat-
ed very much the compliments paid
by the Railway Minister to the Rail-
way Board and the Railway Adminis-
tration. I shall only remind him of
the assurances given by the Ministers
themselves which still remain to be
respected by the Administration. I
have referred to them a number of
times in this House. But they bear
a reference once again.

I represent an area which plays a
leading role in the political life, in
the cultura] life and the history of
the province of Bengal. Unfor-
tunately, this area was g victim of
partition and all the means of com-
munication that the area had were
lost to Pakistan. The journey from
there to Calcutta is, I should say, a
beastly journey and inhuman journey,
a journey which should not be forced
on people. When the people found
themselves in this distressing condi-
tion they appealed to the Government
repeatedly. As a result of their re-
peated appeals Railway Minister after
Railway Minister visited that area.
Shri Lal Bahadur Shastri, who is now
the Prime Minister, visited that area
as Railway Minister and assured the
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people that the district will be con-ae Railway Board that they have been
nected to the main railway line, Thisﬁ successful in violating the statement
was said at Balurghat, headquarters ‘'‘made in this House by the Railway
of the district. Shri Jagjivan Ram, Minister in his budget speech. The
when he was the Railway Minister, line was constructeq but it by-passed
went there, met the people at Balur- the district. The distress of the peo-
ghat which is the headquarters of the ple remained and still remaing today.
district and assured them that a rail- They are appealing to the Government
way connection would be given to of West Bengal; they are also appeal-
them. ing to the Railway Administration and
here in this House I have repeated
Shri D. C. Sharma: Whoever has their appeal many a time.
gone there has been asked to go.

This District has two main centres—

been raised to the Prime Ministership. ~©one is known as ‘Balurghat’ the pre-
sent headquarters and the other is

Mr. Sharma is so forgetful because of qual a 1
his age. known as ‘Raiganj’ which is prospect-
ive headquarters of the district. The
So, the people are appealing to Gov  district was partitioned anqg as a result
ernment to come to their rescue, In lakhs and lakhs of refugees came over
fact I say, for me, to come to Delhi here from the other side of the dis-
from Calcutta is much easier than to trict and settled there. It lost all its
go to my constituency from Calcutta. communications. The problem has
It takes 24 hours to come to Delhi and two aspects. That for the town of
it takes 26 to 28 hours to go to Balur- Balurghat is that it has to be connect-
ghat or Raiganj from Calcutta. It is €d by a new line to the broadgauge
not that the Railway Minister or the line that hag been constructed from
Railway Administration does not Khejuriaghat to Siliguri, the problem
know about that. But, after repeated 18 for the town of Raiganj is that it
appeals made by the people and de- has to be connected to the same broad-
mands made in this House by my 8gauge line by converting the metre-
humble self that there was a proposal g2uge line that runs from Barsoi to
that a broadgauge line woulq be plan- Radhikapur through Raiganj—a dis-
ned from Khejuriaghat going upto tance of 33 miles into broadgauge.
Siliguri. When that line was planned,
the people expected that their distress For the construction of a line from
would now be removed. Balurghat to the broad-gauge line,
surveys were made, It was not like
Here, in this House while introduc- other North East Frontier Railway
ing the Railway budget the then Rail- lines to the Railway Minister referred
way Minister, Shri Jagjivan Ram also  when he said that these lines were not
made a statement in his budget speech a paying proposition. Through re-
that the line was being constructed to  peated surveys it was proved that this
open up the District of West Dinajpur. line at least would be paylng. They
It was unusual for the Railway Minis- had that assurance. I would request
ter to specifically mention the name the hon. Minister for Railways to go
of particular district. But, Shri through the files and to probe into this
Jagjivan Ram dig mention that when matter. Let him find out as to what
the line was to be constructed it the problems of the people are and
would open up the district of West how the distress of the people can be
Dinajpur. What happened afterwards? removed. Though this line woulg be
The assurance made to the ears was paying, it was not opened. The dis-
belied to the heart. Though the line tance involved would be 60 miles. It
was constructed strangely enough it could have been taken up. I have
by-passed the district of West Dinaj- been repeatedly urging this from 1957.
pur. I pay my compliments to the This could have been taken up in three

Shri C. K. Bhattacharyya: One has
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stages or even in six stages and in
that way it could have been done by
now ang thereby the sufferings of the
people could have been removed. But
it was not.

At last, the Railway Board replied
to me that though I have been repeat-
edly appealing to them but the Gov-
ernment of West Bengal had not in-
clude that in their Third Five Year
Plan. 1 approached the Government
of West Bengal. They reported to the
Railway Board stating that they had
included it in the Second Five Year
Plan. I do not know how the Rail-
way Board by-passed this. I also do
not know what the reaction would be
now after they have got a reply from
West Bengal Government.

Dr. M. S, Aney: May I ask one
question? After that proposal was by-
passed, Shri Jagjivan Ram continued
in that ministry.

Apn hon. Member:
long years after,

1t was completed

Mr., Deputy-Speaker:
hon. Minister will reply.

Anyway, the

Shri C., K. Bhattacharyya: Anyway,
although the Minister had given that
assurance to the people there and
made a statement in this House there-
after giving his assurance in his bud-
get speech, how is it that that has not
been put into action?

An hon. Member: Because the Min-
isters are not stable.

Shri C. K. Bhattacharyya: At least
the Railway Administration is stable.
Of course Ministers have been chang-
ing but the Railway Administration
has not changed lock stock and barrel.

So, Sir, that wag not done. Now
what is the position regarding Rai-
ganj? 1 was urging that the small
metre-gauge line be converted into
a broad-gauge line so that it might be
connected with the brrad-gauge line.
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Here again the assurance given by
the Minister has been frustrateq by
the Railway Administration, when the
broad-gauge line was opened at
Khejuriaghat 1 was there. The pre-
sent Chairman, Railway Board (Shri
B. C. Baijal) (he was then the Gene-
ral Manager) was there and
Shri B, C. Ganguly, who as General
Manager of the Southern Railway has
earned so much reputation by quick
reconstruction of the Pamban Bridge
was there then as Chiet Engineer Shri
Jagjivan Ram in the presence of them
all said that this small line would
have to be converted into a broad-
gauge line,

Mr, Deputy-Speaker: The hon. Mem-
ber’s time is up.

Shri C. K. Bhattacharyya: That as«
surance given by the Minister openly
to the people in the presence of the
Railway dignitaries remains unfull-
filled even now.

When I tell the Railway Boardq that
this should be done, they say that Rai-
ganj has got a metre-gauge line. The
Railway Administration forgets that
this line is connected with Calcutta
and for quick and direct transit to Cal-
cutta Raiganj needs to be connected to
the broad-gauge line. I have tried to
impress upon the Railway Board that
the interest of the district lies in its
having a direct connection with Cal-
cutta through broad-gauge line and
not with Patna or Lucknow through
the metre gauge line. This Khejuria-
ghat line was constructed in a way
that it runs over the metre-gauge line
completely duplicating the railway-
line in one area which is already con-
nected by a metre-gauge line. There
over the metre-gauge line this broad-
gauge line goes.

Both the people there get metre-
gauge line and the broad-gauge line
while people in the other areas are
deprived of railways and are suffering.
Nobody comes to their rescue.
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When this broad-gauge line was
proposed it was declared to be for
opening the West Dinajpur District.
Now it is of advantage to all parts of
North Bengal, Cooch-Behar, Jalpai-
guri, Darjeeling and even the farthest
areas of Assam but not for the Dis-
trict for which it was mentioned. All
the other people, will take advantage
of it while it was being denied to other

people.

Mr. Deputy-Speaker; Shri Abdul
Ghani Goni.
Shri Abdul Ghani Goni (Jammu

and Kashmir): I thank you for hav-
ing given me this opportunity fo
speak. I fully agree with what Shri
D. C. Sharma said just now. We have
got a stable Minister in the Railway
Ministry, Dr. Ram Subhag Singh. But,
I find that Kashmir is not in the Rail-
way Map of India. I am somewhat
shocked to see that. This demand has
been made repeatedly for the last fif-
teen years by the Members from Kash-

mir, It has been repeated this time
also.
I thank them all for supporting

the demand for the extension of the
railway line to Jammu and Kashmir
also. Formerly, we had in fact a rail-
way line up to Jammu from Sialkot.
Unfortunately, that line was discon-
tinued. Then there was another route
very close to Srinagar from Rawal-
pindi. That was also discontinued.
Now there is only one link which
connects Kashmir with the rest of
the country through Pathankot. That
road from Pathankot to Jammu is
always subject to disturbance from the
Pakistan side. Daily we hear about
incidentg of violation of the cease-fire
line by Pakistan because they are out
to disturb our lifeline,

My demand for the extension of the
railway line to Jammu and Kashmir
is not merely for our comfort. I am
demanding it on three grounds. The
first ground, of course, is defence.
Jammu and Kashmir is a strategic
State. We have got Pakistan on one
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side and China on the other and our
troops have to defend that part of the
country from our two enemies. I am
very sorry to say that not only the -
Railway Ministry but even the Cen-
tral Government as a whole were not
very clear about their policy towards
Kashmir. They moved very slowly.
Two years back I asked a question
about the railway connection at least
up to Jammu and I was told at that
time that the railway line from
Pathankot to Jammu will be comple-
ted by April 1964 We were very
happy to hear that reply. Now it is
nearing April 1965 and our demand is
yet to be fulfilled. So, I would re-
quest Dr. Ram Subhag Singh, not be-
cause he is the Minister of State for
Railways but because he always takes
personal interest in Kashmir, to pay
a visit to Kashmir and inspect the
railway line which is under construc-
tion from Pathankot to Katua. Though
the construction has been going on for
the last four yearg and though we see
labourers working there every day,
only four or five nullas and one river
have been bridged. The progress of
the work is very slow and I feel there
is something wrong somewhere. I
would request the hon. Minister to
make an announcement whether he
is prepared to extend the line up to
Kashmir or not, from the point of
view of defence.

Then I want this railway line for
another rcason. As Shri D. C. Sharma
was saying, the railways play an im-
portant role in national integration.
When I find that Jammu and Kashmir
i8 not in the railway map of India, I
feel isolated. The building of the line
up to Kashmir i8 one of the ways of
giving practical shape to the integra-
tion of Kashmir, economically and
otherwise, with the rest of India.

Thirdly, the absence of the railway
line to Kashmir deprives Kashmir of
many economic benefits and puts it to
much hardship. As I said in the very
beginning, it is not only for our com-
forts that I am asking for this railway
line. We have got rich deposits of
coal and other minerals which remain
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unutilizeq for want of transport faci-
lities. Then we have got large quan-
tities of timber which we are supply-
ing to the railways themselveg as
sleepers. If there is a railway line,
they will be able to get their sleepers
at a cheaper price. Then, if there is
a line up to at least Riasi from Jammu
it will cover the coal-bearing areas
and coal can be had at an economic
price, instead of bringing it from far-
off Bengal, Bihar coalfields. Accord-
ing to reports, we have got fine qua-
lity coal for a 85 mile belt and it can
be exploited. Now, mainly due to
transport difficulties, we are not able
to exploit it because its transport by
road will be costly and uneconomic.
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Then, the biggest trade of Kashmir
is tourism and it is affected adversely
because of the absence of a railway
line. Though touristg are attracted to
Kashmir, for most of the time there
is road blockade, or other modes of
transport like cars and buses are not
avajlable. If there is a railway line,
the tourist industry in Kashmir will
flourish. It was doing very well be-
fore 1947, under the regime of the
Maharaja. It can be developed even
now by having that rail link. When
tourists come from abroad, they natu-
rally want to visit Kashmir. But
when they find that it is not connected
by rail they drop it out of their pro-
gramme,

I understand the Railway Ministry
have conducted a survey for a railway
line from Pathankot to Udhampur
from the point of view of defence. The
immediate programme is to have a
line from Pathankot to Katua, where
there is a small station. I would re-
quest that the Katua station should be
treated as an important terminal sta-
tion and at least the three important
trains, namely, the Kashmir Mail the
Srinagar Express and the Sealdah Ex-
press should start from Katua instead
of from Pathankot. Also, at Katua
arrangements should be made for the
tourist traffic like good hotels and
restaurants. In that case, Kashmir
will get a little benefit out of the
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tourist traffic. Though we are now
thinking of having it only up to Katua
a distance of 18 or 20 miles, finally it
has to connect Riasi for coal and
Udhampur for defence purposes.

Then I would suggest a ring rail-
way in Srinagar from Anantnag to
Uri. Though there was a proposal for
1t in the beginning, we did not hear
much about it later. So, I would re-
quest the Ministry to look into the
question of having a ring railway in
Srinagar so that it will be beneficial,
economically and in other respect, to
the people who are residing in the
valley and to those people who visit
the valley.

With these words, I support the De-
mands for Grants. I thank you for

giving me this opportunity to take
part in this debate.
Shri Basumatari (Goalpara): Day

before yesterday when I was listening
to the eloquent speech of hon. Minis-
ter of Railways, I felt it was giving
us encouragement and impetus. Just
now when I heard hon. Member tell-
ing the House of his frustration, I also
felt frustrated. If an hon. Member
like him, who comes from a powerful
State feels so much frustrated, you
can imagine how much g person like
me, who comes from poor and back-
ward State like Assam, will feel frus-
trated. After 1947 Assam also suffer-
ed in the same way, as Bengal has
suffered. There is only one railway
line with Pakistan on one side and
Bhutan on the other through a corri-
dor of 40 miles. We all know how
difficult and troublesome it was dur-
ing the emergency to evacuate people
from Assam because there is only one
unstable railway line. By unstable I
mean that the railway line from Jal-
paiguri in Bengal has to pass through
areag which are not safe. At the same
time, the railway line has to cross
many big and powerful rivers, not
the kind of rivers which we see in
other States.
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Of course, after the emergency the
track has been strengthened by ex-
tending the bridges over the rivers.
That is a very good sign and I am glad
about it. Also, I am very much grate-
{ui that they have sanctioned a broad-
gauge line from New Jalpaiguri to
Jogighopa. That has been done only
due to the emergency. The people of
this area become very much frustrat-
ed with the thought that it is for the
benefit of the people from the other
parts of the country. So, my hon.
friends from Assam vehemently and
strongly suggested that this broad-
®gauge railway line should be extend-
ed up to Gauhati from Bongaigaon.
‘This suggestion should be attendeq to;
at the same time, we expect that this
should be includeq in the Fourth Plan.

When we see so much enthusiasm
on the part of the Central Govern-
ment about Assam, we feel very glad,
but since the days of emergency are
passing away many leaders are asking
why Assam should get priority and
why Assam should get so much facili-
ties because Assam has got only one
crore of population. Of course, in a
democratic country, population is a
great factor to be counted, but Assam'’s
case must be taken as a national cause.
Why do I say that the problem of
Assam should be taken as a national
cause? It is because it has already
shown to the country a glaring ins-
tance at the time of the Chinese attack.
The problem of Assam should not be
taken as a State problem, but it should
be taken as a national problem.

When we talk about the lines, this
and that, we think on the basis of
‘States. If you think about a strategic
‘State like Assam on the basis of States,
1 do not know how you can protect
India. We are just like Kashmir. Just
now hon. friend from Kashmir said
how Kashmir is in difficulty and is sur-
rounded on all sides by foreign coun-
tries. So is the case of Assam. I want
to say that Kashmir and Assam are
in the same position. Therefore this
problem of Assam should be taken
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very, very seriously as a
cause.

nationa!

Sir, you know the history of the
track from Jalpaiguri to Assam. 1t was
not for public utilisation; it was for
the tea gardens only which were own-
edq by the British. It was not at all
developed. Even if you compare it
with other States in matter of stand-
ards you will find it quite below the
standard in all respects. If you go to
the station, you will find that compar-
ed to other stations it is very dilapi-
dated. All the chairg in the waiting
rooms are broken and the walls are
full of dust and dirt. Hon. Minister,
Dr, Ram Subhag Singh, knows about
Assam very well that a sizable popu-
lation of Bihar goes to Assam every
year and stay there for six months.
So, I have been requesting him to have
a gpecial train for Assam to carry the
mazdoors from Bihar. All the works
there are done by the mazdoors from
Bihar and they go in lakhs from Bihar
to Assam in the month of October and
come back only in March and April
Therefore, I have been requesting hon.
Railway Minister that there must be
some special trains for the mazdoors.
In view of the large number of maz-
doors our people, that is, the people
of Assam, cannot avail of the trains.

If you go through the time table,
you will find the amazing thing that
almost all the trains run at night and
that cannot be availed of by the peo-
ple of Assam. Therefore, naturally
only people from outside can avail of
it. We do not mind that; but there
should be some facility for the people
of the State also,

Another most important thing s
employment. The employment prob-
lem is a very grave problem. It is
because of this that the language ques-
tion is there. The language question is
so acute only because of employment.
Employment ig an economic question.
If you compare the employment given
by the Railway Department not oaly
to the Scheduled Castes and Scheduled
Tribes but other communities also
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from Assam you will find that Assam
has got very meagre opportunities.
You will be surprised to know that
not a single officer from Assam has up
till now been appointed by the Rail-
way Ministry.

The hon. Railway Minister pald
compliments and said that our railway
officerg are very efficient. I have no
dispute about that; but just now Shri
Bhattacharyya pointeq out that pro-
mises after promises made by Minis-

- ters are not implemented. I do not
" know in what way the Mintster can

then pay a compliment to them. This’

is the largest public sector undertak-
ing ang it should set an example in
all respects, in efficiency of adminis-
tration and everything, to other pub-

" lie sector undertakings. If you com-
pare the corruption in other depart-

* ments with corruption in Railways,

" you do not see any less corruption in
the Railways. 1 have cited examples
of that so many times at the time of
discussion of the Railway Budgét and
Railway Demands. How can you pay
a compliment then?

My hon. friend from Assam cited an
example that the trains in Assam move
at the speed of 20 miles an hour. He
was calculating the speed of only one
line; but there is one line from Ran-
giya to Tezpur where the train goes
only at the speed of 12 miles an hour.
The distance from Rangiya to Tezpur
is only 90 miles and it takes 12 hours
to reach there. The trains move so
slowly as if they were bullock carts.
Therefore their speed should also be
increased.

Another point that I want to make
is about the appointment of Scheduled
Castes and Scheduled Tribeg and if I
8o not mention that I shall be failing
in my duty. 1 hope, nobody will mind
my citing the instance of the days
when Shri Jagjivan Ram was the
Railway Minister. In those days
there had been plenty of employment
of Scheduled Castes and Scheduled
Tribes. Now, the day before yester-
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day hon. Railway Minister pointed out
that he will look into this question
very sympathetically. But then he
was also referring to the statement
made by Shri Jaipal Singh. That was
wrong and I said so. Shri Jalpal Singh
did not say that there should not be
any reservation for the Scheduled
Castes and Scheduled Tribes in the
matter of appointment. What he said
wag that there should not be any re-
servation for promotion which was
challenged by the High Courts ana
the Supreme Court. He was referring
to that only. I say this after seeing
the proceedings. He did not say that
there should not be any reservation
for the appointment of Scheduled
Castes and Scheduled Tribes. There-
fore, I request the hon, Minister, spe-
cially the Minister of State, Dr. Ram
Subhag Singh, who is very sincere
and who wants to do what he says, to
see to it. I hope, he will do it. The
other day he said to me, “You need
not speak here; you write to me or tell
me and 1 will do everything for
Assam”. 1 hope, he will repeat the
promise in the House which he has
given to me when I talked to him pr1-
vately.

ot woofte fag (SAT) : SuTemw
78R, WAFATAT F FHE F AT TN
& & T welt wEEw A N ouRfaw &
§ o fq & 99 % qaToRae dAt
g

Tady & freqre aga awr d, 1w E
17 war §, fom wvfom awe av fafa-
=T wgEg fr oftw ¥ A fear o
2 | TSE T Y ATE ¥ N A Ay
A AT FT q9 €I AT AN F o
%fr o wferd o oo g ow
T 1 wRAT A FIA §, q@iew 7
TG T LA § TEI I AT AR
g forg & w7007 I W I FTAqQ A
AT AT AR WAT & | TEHT AV
77 F11 & 6 AETfRd Y awels et
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@ gETET SR AT § S
Wt TR ISET T g R Ow
fagrer AT TIgaT g 1 oy & grifeaTe-
QAT A ES qATgAT § | A7
RUAITGEIEE | AATHH o7
T P EIFAFE AT wiwH g fw

U qwe Qe gifrarege & foest &

fag wm & fog afew  qER
waTe # w1 T @ ddew g@w
Y S § & SQwer ani FTg ST
a fr fAwme &1 faar fad o §
W &T @A FE AT F FrEA G
) T awag g @ fE
AR T ST aF a9 § T 6@
§ S areuT s feest A A9
N Nfww $W@ § | W ags § e aEn
LY Areargi fa SR Iw ¥ awT
& g faeet arasa

WA & W asre F wrA fwTrat
# gfg €1 & 1 ;@Y wiw A0EAT 97 TG
IIRT T T | A AT FWT &
T FT GHFRAT E | W § A IR
ART FIAT WE F7 I | THE qIG
arq Y gfawrd i SrEAT 9T WO
ddod NN FF w9 A 2 qaw
‘wife oy FE A i e amn i feas
I AHET F &, ABT  FIY ATA 7
et It gf & ATt Moy
™ ¥ T ¥ FraEr e ar 7 I6% w
w1 Wt wrer g 1 &
faw s ¥ fava v f§ weaw At
N e fEnEt AR Er §oAE
a7 #2297 s §oAr
X ¥ &% % {Y fFAOERT w1 oo
orvd, @) frater a% o€ DT
fa w¥ ) meT wreA B flaT At s
AN A AT § T TR AW
wrefr, af & awe w9
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¢ qeAT geEl X €W A &
fox fFar @ % o9 W@ Toe awman
qrar & A M dqa qfaary § I
FE @O qG) @A & fraer
F AR a1 fas s g
afeid 63-64 Hagaqmrmar @
fe foed o™ & w1 fdoR oSty
# faq feamres fear @ 1 oo
LU

“An amount of Rs. 61.64 lakhs
was spent during the year 1863-
64 on the provision of goods shed
facilities like improvements of
the circulating area and approach
roads, extension of goods platforms
and sheds, construction of waiting
rooms for customers, provision of
drinking water near the goods
sheds, etc.”

8 ¥ qmos forar 8 5 Samar & samey
Ty & 9 @ & wfew &
faaa war g f gomer & o fae® go
TR § arErtr ¥ FTAE % 9
e § X I% Fr A Fwgar g
agt #rE gfaard 8 Qad ¥ omeie
¥ gifrarege v gHfat gy 767
A FANT § qEAFT qF wré gfaww
T Qe & IR AR T AN AL
wargs oy oy & 7 fatenr awev
wfafedre € & alxa & w0
s gfggrd  HrE § 1w fre? go
o R feavg s &, AEw F
FER CATH & FOaC I fRewar @
ar ag arfadr & fF so gfremy 2
oRT g {9 gu gATHT 1 SATAT AT
™

oY woAy efra ¥ T 2 fF wf
af ATeF AN, #% @ 7 A9 A
ww Qg & afer & gwwe
g fr gt o faed go ganal &1 aey
t g agiaf Fomr A Tgr & o
st a g w T aren # sprear
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WA & 1§ waw aaen
agarg e fooet aragiga o &
TF I AT 4T A FER
I gl famm feamt qrfs s foes
g T N ward & fag, I
gz FA ¥ faw oY I A
gfaard 3] a7 faae w1 7E EA
TAFR qEA W gFaAe AT T
% dam ¥ FFgM fF owwW ¥ wW
gg &1 9y fgear fred gugemsi ¥
A€ arEAl Ay WEEAT  FEA AT WH
g sTe a1fE R gATH WY W AT AR )
B AL EATHRT & AFTAA § TEN F
& |

Fasggfe o @ an@q a6
g8 ¥ oz ¥ATE aF W ux
A¥fr FJqATIT TF @ §
¥ frasmgfs wry@ama
faer faar srg a1 oF @ aER w1 AY
gl @i fe a; a8 awd et
AT § qTE s A @ WK e
fede caniz sy ¥ W gEw A
TgT ww § 1 g¥ OF ey wmee faeeh
¥ EERE aw faer sl aEr e,
AT Fr AT FPI L AR @
frot v fedmy s o fediw
<qTET WTH 4 WY I FrAWT @ |

¥ 7 fyedt o< wawm ¥ w3 @
fr gt &% @ew Y ow, e g wETA
T &H G AW A wraer #Y
I1 7S & §, AT I WK 9 AW
e § sy @1 feares WX sfareT
AT TFT AT AF W9 H WEET A
forer wwelY 8, e freraT & HiT Wt
a7 foe gt @ W o e 9w T
H a1 aTelt g §, 9T W g X
WY g &% § | T N aga /&
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gfeg N a1 S A X @ W
Wt g @ ST 9Ed )

gt I% IR AT FT Ty
Ao it frrg sx T § W
fooz v g v wi= At o o gl
o w faedft wfed ad faody
g feoot & wowT A ¥ @q fesk
TmFfR TR gITma g
FTAEH AT AT ¢ e arr e @
F IR FQ & | FFATEAT AT T AW
I F gfem ¥ T el sl
I L
yvarem ¥ FE a faa A ¢ for agr |
¥ e oF et T T F oo g9 r
f s At A oA aga agfeaa @
aEdY €, 39 A 7 F ghaur g qwdr
2 T UE wew W g anm
femmae wdw #) faamar & 1 @ A=
Fw ¥ frd ¥ =T agt |y w3 I g
g1 T 39 & gfawr & s, o
@t M wwr & g A fred gu
WH ¥ A AT aR F @ §, T W
AW 9T AT ¢

e M &feT Faa ¥ fesdl & a
¥ & frde s wgan § 6 doma ¥
Frw & W W &w, ag €W aga
R dR IR E N WWwF
fag ro wrfo fiwro g wins aee &
ax § 1 few T F o g7 wenfew
¥ fesd w9 £ & faesw W@ QW
gl smaar s fimm g fs
fre a@ & ¥ feed w1 9@ § 1 faweid
8 gAY F3vT fead 3 & & o ey
oY & 1 S H A qir #} gl ey
t ol A § = g U HEST WA gav
2 1 T§ T W |TT T saTe ATy Anfge 8
fro wrEo fo aw ag FgA & fr A
@ fed foew ag & @1 9@
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s & Qg Fve FY AT & A F
farg w3ar § | TR Wkg W qEw
qaq R W) W fawrr & @i
'qF gfear gar ar o & Tt # w¢
AT greArer #Y 7€ § fr 9w # aww
T fear w0 W o} W oW
AP TIEN AT @R
Ay § Qq¥ § A7 ¥ q% 7 AN o
AT THATEE gar g, 9 W
*Y F gl T § O 7 97 & fay
R TN IE ) IH wTeeT & aw
T 9T I qET Yy YWIMGAT FAT 9T |
J & 75 91 % g1 02 g wwt QW w6
s e & ot 37T Y AT § ) dorm
A NE g% qH T A A
T g@ ¥ @ arE F) A wW Yy
T 9T TR @1 qfgd AR €7 9140
®Y F WA F AAT A0

W wara #gar a1 f& qg e
Awa # § | Afww @ A A @
ot 3 & XY 5o A frma § o
I F AEE AT F T ATE WY
W wHEHT FAT A €W F gy g
T @ ¥ fHoR oA ST 7
AN 9, AT 7y agfaay a & s
A qg 7S @ qE R ) * A g
fr W Aaray qorre & IR) w1 qan
T W 37 9 T & T 5 3% AT
T ¥ arfe o gfawd w9 v greemiyr
e EI I A egmmagan g s
AT qER A FE ac AW A
&Y gE H OF agT WgW qFH |
™ faa & I W) qfeamr &
$aen fear sy ) Afew o 9% T AR
faae A fer mr 0 & Al AX
NEng @A TN & 9 aga e a1 8ud
21 agi a7 g gfrafedt dud sy
Afeq g & fAl T v 9@ &
X forer gaer @ |t @ ag oY
FrE N Iar g | g@far ¥ faww
w1 5 oF @Y &9 A< sara fear ana,
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AR o FHIT A Aw & oy et §
F & a

Shrimati Savitri Nigam (Banda):
Sir, T stanqd here to support the rall-
way grant wholeheartedly. I am grate-
ful that at this fag end I have been
given an opportunity to express my
views on this problem of how to ex-
tend the facilities of railway to the
entire country as well as various other
problems concerning thig Ministry. 1
know I come from a backward area.
1 am also neglected like my area. I
do not mind saying so. For the last
several days, many members have
made very, very useful suggestions
and have raised many vital problems.
There is no doubt that the Railway
"Minister who is a man with great ima-
gination, initiative and experlence has
dealt with those problems and sugges-
tions in a very successful and effective
manner. So, I do not want to repeat
many of them.

Luckily our Railway Ministeyr has
got a good team of Deputy and State
Ministers as well as very good top
officials who have got a great insight
into the problems and that has creat-
ed a new hope in our hearts. I can say
that that is why we have been rather
encouraged to give some more sug-

.gestiong,

Railway is a big commercial as well
as social welfare organisation, It is not
only a mere service, but also a social
welfare organisation. The progress of
the country depends on the proper
functioning of this organisation—social
economic and other types of progress.
I would also emphasize that the suc-
cess of the railways not only depends
on these few top officials but also on
the lakhs and lakhg of small and big
workers and employees who are work-
ing for it. I would suggest that the
hon. Railway Minister and his team
should find out some incentive to be
provided to all those workers so that
they may be encouraged to do good
work. Human nature being what 1t is,
there are different types of people.
Some ate not so efficient. some are
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lazy and do not want to put in hard
work. Even in the laziest person, it
he is given some incentive, a new ini-
tiative is created, because even the
laziest person would like to improve
himself or herself, if he or she is
given an opportunity to work and a
new atmosphere ig created and new
incentives are given. I would, there-
Yore, suggest that efficiency and good
work must be recognised. Some com-
"petitions shoulg be held and prizes
given not only to high officlals, but
different sections ang various catego-
ries of employees in the various de-
partmentg working in the railways.

There has been no competition
among the catering departments. The
result is that even good workers in the
catering department are not getting
any encouragement with the result
that our catering department is a los-
ing concern. I would not go into the
merits or the various complaints
against the catering department. Be-
ing a housewife I know that our peo-
ple are very fussy about food. They
do not go into the calorific or nutri-
tional value of food, but they go into
the taste of food. So, there are bound
to be complaints. But cooked food is
such a thing that even a person deal-
ing in 100 per cent pure and good food
can very easily get from 100 to 200
per cent profit. In spite of that, our
catering department is a losing con-
cern. I would suggest that more and
more women should be associated at
every level, especially in the advisory
capacity and if possible in the super-
visory capacity. I think it is beyond
the capacity of men to do much here
in the catering department.

Dr. M. S. Aney:
wholeheartedly.

Shrimati Savitri Nigam: Food can
be very well managed by women—
much better than men.

1 agree with you

Now I will come to another sugges-
tion. For the sake of getting some-
thing from the Railway Ministry, for
this purpose everybody has become
backward, because most of the mem-
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backward. It has put me in a fix. The
country ig one. We should have some
integrated approach. There i no
doubt that some of the areas hawe
been very much backward. We should
not have any narrow approach. It
will neither help the country, nor the
railways. 1 very much appreciate
that our needs are innumerable where-
as our resources are very limited.
What I would suggest is this: We
shoulg decide upon some priorities.
Some indicatorg should be fixed by the
railway department itself and accord-
ing to those indicators, whichever
area comes flrst in  backwardness
should be given top priority. Unless
it is dene we would not know which
area is really backward and if some
member ig vocal he would exercise
too much influence on the Railway
Ministry whereas the really backward
area will remain backward and the
forward area will get more and more
facilities,

Regarding this, I would like to say
another thing. There is an efficiency
department in the railways. It is do-
ing wonderful work. Why not the
efficiency department make an exhaus-
tive survey to find out which are the
most backward areas and which need
more facilities. On then we would be
able to develop the entire country, not
a particular area because it is very
well known that the strength of the
chain lieg in its weakest link.

Now I would like to say a few words
about Bundelkhand which is my
area—not because it my area....

Shri S. N. Chaturvedi (Firozabad):
After all this?

Shrimati Savitri Nigam: I am sure
the hon. member will have some pat-
ience. I am not going to ask for any
new thing. I am saying that this area
has been neglected. The condition of
this area is very pathetic because of
two reasons. First of all, I should say
that during the freedom movement
in 1857 a majority of the people who
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were executed or who were given life
imprisonment came from this area.
That is why the Britishers wanted to
keep this area backward. There wae
no facility not only with regard to
railway line, but -even with regard to
schools, You will be surprised to know
that for an area of 1,500 sq. miles
there is only one college and that was
opened this year. In 1929 thig area
was given a railway line. The mate-
rials were brought to the site. But
somebody wrote a letter to 8 Mem-
ber of the House of Commons. Imme-
diately everything was withdrawn.
After spending lakhs of rupees, every-
thing was withdrawn. Since that
time that area has never been given
a railway line. All those who worked
for the nation have been given some
facility, recognition or help by the
Congresg Government, but this unfor-
tunate area which has done so much
for the freedom of the country has not
been given even g single railway line.
I would appeal to Dr. Ram Subhag
Singh who is a man of the masses and
who is a Congress leader also, and
also the Deputy Railway Minister Shrt
Sham Nath who ig also a Congress
leader, that they should find ways and
means at least to restore that railway
line to this area which is a political
sufferer, which had already been
there.

I shall now come to certain other
points which are equally important
and which need to be given thought
and priority. The policy regarding
the allotment of wagons needs a
thorough overhaul. T would like to
say that there are scveral categories
in the matter of allotment of wagons,
A, B and C categories. Food transport-
ation on behalf of the Central Gov-
ernment is given ‘A’ priority. But from
where do they bring the food? From
the States. You will be surprised to
know that at the State level they are
given only ‘B’ priority. The result is
that while the ‘A’ category wagons are
waiting on the spot, the ‘B’ category
wagons do not get a chance, and both
become idle, That ig why you find
that on the one hand people are crav-
ing and dying to get proper allotment
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of wagons, on the other hand there is
a lot of idle capacity of wagons lying
unutilised. I hope thig position will
be rectified.

Mr. Deputy-Speaker: The hon. Mem-
ber shoulg conclude now.

Shrimati Savitri Nigam: Sir, I know
you are very generous and I hope you
will not mind giving me two minutes.

So much has been said about over-
crowding and suggestions have been
made that more janata expresses
should be started. It is a good sug-
gestion, and I hope that all those sug-
gestions will be considered. But I
wish to make an entirely new and
different suggestion in this matter.
Halt the overcrowding can be control-
led if certain new methods are adopt-
ed by the Railway Ministry and the
railway officers to bring about some
improvement in the habit of people
travelling with  heavy luggage, if
some arrangement could be made by
the railway authorities to put such
luggage in different compartments or
make such arrangement by which the
luggage is booked and sent by a com-
partment other than the compartment
where the peopls sit, the overcrowding
could be reduced to a very great ex-
tent.

1 would also like to suggest that
new methods should be adopted to
protect the Rai.way property. All the
old methodg have not proved success-
ful, and lakhs and lakhs of rupec-
worth of property of the Railways
are either stolen away or they de‘e-

riorate. New techniques should be
adopted in this respect, and there
shoilg be new stores. And the dis-

posal of the waste property should be
made very prompt and quick.

Sir, 1 thank you for giving me the
time.

SR g W (FEOEYR)
IYTEA  WEIET, "I At AT NI
2 g gy dwad ofmw N
N &F FTAXX K TN AW G

4
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Shri D. J. Naik (Panchmahals): 1
thank you for giving me an opportu-
nity to speak on the Demands fo
Grants relating to the railways. Per
haps, I am the last speaker. .

Shri C. K. Bhattacharyya: But not
the least.

Shri D. J. Nalk: The railway Ad-
ministration ig the biggest administra-
tartion in the public sector. It has
two aspects; one is the commercial as-
pect and the other is the service as-
pect. So far as the commercial as-
pect is conerned, I think the perfor-
mance is satisfactory and efficient.
So far as the service aspect is con-
cerned, there are severai shortcomings
and deficiencies. Still the nation can
be proud of this public sector under-
taking. 1t is a progressive public sec.
tor undertaking.

I am glad that during the year 1965-
66, on the Western Railway, the pre-
liminary-cum-final location survey for
doubling the line from Godhra to
Baroda is being undertaken and simi-
larly the preliminary engineering-cum
traffic survey from Ahmedabad to
Gandhinagar, the new capital of Guja-
rat is also being undertaken. I am
very happy that these two surveys
have been included in the programme
for 1965-66. For that, I congratulate
Shri §. K. Patil and Dr. Ram Subhag
Singh, the two capable Ministers in
the Railway Ministry, who are also
dynamic. I hope that the service
deficiencies and shortcomings will be
mitigated very much.

Shri C. K. Bhattacharyys: Congra--
tulate them in anticipation.

Shri D. J. Nailk: Yes.

I have some guggestions also to offer,
There are several scheduled areas in
this country which are very much un-
developed. I might mention Bastar in
Madhya Pradesh which is a wholly
undeveloped area. A railway line
aiust be there from Raipur to Jag-
dulpur if we want to develop that
ar~-a and if we want to do some ser-
vice to the Scheduled Tribes people.
Simailarly, the Nimar area of Madhya
Pra.iesh also requires development.
Botl: these areas are full of minerals
and full of forest produce. From In-
dore to Dohad also a railway line
must be laid. Some years back, a
preliminary survey was made but
nothing has been done up till now.
These two areas require development
and for that purpose railway line is
necessary, both from the point of
view of the development of the arca
as also of the people living therein.

The Ankleshwar oil-fleld is a very
rich oil-field. There is one Dahej port
on the Bayv of Cambay. That port is
being developed now. | would sug-
gest that that port should be linked
with Baroda by a broad gauge line.
Baroda is fast developing industrially,
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and, therefore, this line should be laid,
and a preliminary survey should be
undertaken for this purpose and this
should be done in the Fourth Plan,
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1 would like to mention some other
complaints also. The Scheduled Tri-
bes Jabourers are being cheated by the
contractors. They are taken up to
Kotah from my area and they are
cheated by the contractors. So, I
‘would suggest that some method
should be devised by the Railway
Administration so that the contractors
would not take advantage of the illi-
teracy and ignorance of the Schedul-
.ed Tribes. I suggest that co-opera-
tive societies should be sponsored by
the Railway Administration with the
co-operation of non-official agencies,
and that is the only way to safeguard
the interests of the ignorant and illi-
terate Scheduled Tribes people,

On the Western Railway, there are
two trains from Delhi to Bombay, the
Janata Express and the Dehra Dun
Express. Both these trains are over-
crowded; they are overcrowded to
such an extent that the people have
sometimes to travel on the roofs. !
would suggest that one more train
should be run either from Ratlam to
Ahmedabad or from Bhopal to Ahme-
dabad. There is one passenger train
from Bhopal to Ahmedabad, but that
runs very slowly, at hardly a speed of
15 k.m. an hour. So I would suggest
that an express train should be run
between Bhopal and Ahmedabad, so
that the two State capitals or the two
mmportant cities in the two States
could be linked by a fast means of
communication. That would remove
‘the congestion on the Dehra Dun Ex-
press as well as the Janata Express.
1 would request that my suggestion
may be looked into.

So far as fuel consumption is con-
cerned, I find that the expenditure is
going up. 1 have looked into the ex-
planation given in the Demands for
-Grants booklet in regard to fuel con-
sumption. I would suggest that this
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matter may be looked into because to
my mind the explantion given is not
satisfactory. I would request the Rail.
way Ministry to look into this matter
and see that the expenditure on fuel
consumption is brought down,

Similarly, the expenditure on com-
pensation for lost or damageq goods
is also increasing. There is pilferage
in the yard, and there is pilferage at
other places also. This should be
Jooked into, and some method should
be devised so that the incidence of pil-
ferage could be minimised, and the
compensation for damaged or lost
goods could be lessened.

Then, 1 would mention one point
relating to my constituency. 1 would
like to point out that there is g plat-
form shed constructed at the Dohad
station which is so small and which is,
in fact a mockery of a shed. My
hon. friend Dr. Ram Subhag Singh has
seen that station. The Railway Minis-
ter Shri S. K Patil also knows about
that area. I would suggest that a
larger platform shed may be construc-
ted at that place. It is only 50 feet
in length and about the same size in
breadth. It should be extended.

In regard to the deluxe train, while
the Down train coming to Delhi stops
at Godhra, the up train does not stop
there. I would suggest that that de-
luxe should stop at Godhra because it
is the headquarters of the district and
is a growing and developing town. 1
hope the Minister wil] look into these
two suggestions.

15 hrs.

Another suggestion is about catering.
I understand railway catering is far
better than private catering. Even
then there is difference in catering in
a deluxe train and that in the janata,
the former of 5 higher type and the
latter of inferior standard. Catering
should be uniform and equal every-
where irrespective of the class travel-
led by passengers. Sometimes T tra-
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vel by third class; if 1 give an order,
it is not immediately attended to; it
‘takes some time. When I travel by
firs class, I find that the order is im-
medjately attended to. That differ-
ence should not remain between first
class and third class passengers.
Catering should be uniform and simi-
lar in standard in all the trains, in all
clases. Otherwise, our talk of a just
socia] order and a socialistic society
will remain mere words. not imple-
mented in action.

oY Wyeeqr (#1aT) - Ivisay WHIA
¥ ux aga @ foe? go saw & sman
§ 1 ¥ o dgT @z W wrfady foran
2 1 39 mrfady fox w1 & @r a0
Iq qA AT T2 F a1t § I oF w7 §,
I & grod qrRA @A § 1 g w9
ag ¢ f& fawrgrrars & qeet AT avey
W e § ag aga @ v Tw ¥
83 e G gEwr fam fear ar
® A wgar g f& owm oavg & R
AT w3 F w1 weaw qE AT @ )
g I 1 T faar w7 § foAd
9T qgx & wi @iy § Afww M qy R
£ TAFY AT W AT AT AL 18X §
St & feed gu saTEl § WA § Iy
¢ gAaT ALY 3, ¥ AT FgA & IaW HE
Frog 48 EvfY & 1 oar 7@ rar Tfgy
#me it fagE gu saml #Y AvE A g
T =rfgy, agr ot wfaai & IAEy WY
ZT Fq@r afgy 1 w3 ofar ¥ A W™
# 9ad 7 qudt £ sgaedr § T AT AY
sgaeqT § w7 T €Y I ATE K LA
A¥ ¢ 1 3T I TR ¥ 0F aga & Agea-
qul AEqTH g dwATw § | A 9
aga ufuw q&ar & qrE oy § =T agi
aray w7 § 1 agt aga fewwa dzv ey
¢ 1 ofagl ¥ sz # A sgaeqy A
¥ 1 xwE ¥y oY sy wver ey |

TF ST FAT 3 J¢F § TYIFT 6qTA
Teetrar wrgar g 1 fawrerars ¥ 3T

1965-66

% FIE ATAT KT qIEqT ALV & |
T g 5 @ ¥ Az ¥ 0w gt

F Trq sqTEAT FT A ¢

X ag Y wgAT wiga § fe qgraa
¥ WA qF A AT gy A UF AT
ArgA AT T1fgd | g IeSirET aOw A
w% 3@ WA 7 I§ AR Ag AFT AT 741
7 Y qfedrs &7 MT § ¢F SRMAIAY
o1 &< faar ar 1T X IA q w7 O
f& gara W€ qrETd g @Y &, g
AT sarer fargr Avg, gATa w1 ST AGY
@1 ¢ A IR ER 9T fawT @
1 wregreA feqr av 1 ¥fwq aft aw
wa* w1¢ sgaeqr A g arf & | qAwar
qrev WY #3 ggt o 3§ €@ oo
qa @ Y | afew gt aw 5@ 9T
€ sqrA Y fegr v 1 AIFRAE ¥
WATIT 190 W ¢ | g ATET AWV
gRATaTE § g | A § qga @ Al
%, fafwde @ Qar €, T8 Ay g8 A
9T AFH g #r wrE wrviwr A Y,
FTaET # wTOEy A arer R

fasrgoar @ @ aw & Ao
UF qE ATTT * AT A o7 A wF qv
IfFa gt a5 Iq 7 @1 W€ =7 )
fear mar &+ & g § 6 wo @
g OF 9EY T 4 ¥ | WT9R qAG ¥
N wTeATH & & qga g §, aweft ¥
afsr arg g N dvE qfa §
I N A | NET % N A WY
Zfiror WF F I qTA & ) AT W
* fesd 977 w7 ow gyar fFrmaT § 0
fagmgfragior A @ EITE
FR #F ¥ o7 ford ooy ¥ &, IR
ITH FR A 7 FT F& W) ¥ v
# T | a7 A WETE 9 A AT R |
fasa wY FwaTA agwTaT T g, fae awg
qgaTET T £, §HE ATt ¥ | qamew
Y frarr  Fear el fr v 7g Ifem
aft gom fe g% w2 X ¥ A e



D. G. (Railways),
1965-66

[=7 r7ear)
2 fad o 9T gw a1y & wow€ A
My
15.07 hrs.

3787
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Mr, Ohairman: Shrimati Lakshmi-
kanthamma. I will allow six or seven
minutes ag I wish to call the hon. Min
ister of State at 3.15,

Shrimati Lakshmikanthamma
(Khammam): Madam, thank you very
much for the opportunity given to me.
First of all, let me express my sadness
at the way in which the language riots
have resulted in damage to public
property, including railway property.
T feel in democracy there are other
methods  peaceful methods, in which
one can express one's dissatisfaction
at the way things are going on. 1
feel, Sir........

Mr. Chairman: At least the hon.
Member should address me as ‘Madam’,

8hrimati Lakshmikanthamma:
Madam, when Shrimati Vijayalakshmi
Pandit woe¢ presiding over the UN
General Assembly, she said that the
word ‘Chairman’ could be used for a
woman even if she wag presiding.

Mr. Chairman: That is my ruling
too. But in your case I was thinking
that you might address me 3s ‘Madam'.

Shrimati Lakshmikanthamma:
Madam, I congratulate the Ministry
and the staff and workers on
the speedy completion of the
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Pamban bridge. It was really &
pleasant surprise that within the
quickest time this bridge was com-
pleted. We never expected this would
be done in such a ghort time and traffic
resumed.

As regards the new railway zone
with Secunderabad as headquarters,
opinion has been expressed that Gun-
takal and Waltair should also be in-
cluded in it. By the time the Nagar-
junasagar project wil be completed,.
lakhs and lakhs of acres will come:
under production. Meanwhile, a gur-
vey should be made for g line to con-
nect Hyderabad via Nagarjunasagar
and Ongole. This is very urgent fromr
the point of view of transport of food-
grains to other parts of the country.

A survey is being undertaken for
the Bhadrachalam Road-Dantewara
rajlway jine. The other day I visited
Kothagudam and Dantewara. Last
time I had asked the Deputy Minister
and he said that that bridge would go
through. Bhadrachalam as you
know is a very important pilgrim
centre, next only to Tirupati and

Srisailam. When I went there
the survey was going on, and
people told me that the bridge

would be constructed not at Bhadra-
chalam proper, but 20 miles away.
I would like to impress on the Minis-
ter that it is very important to con-
nect this pilgrim centre. It will also
get very good revenue for the rail-
ways while helping the pilgrims and
passengers who visit these places, He
should ask his engineers to explore the
possibility of connecting Bhadrachalam
proper through this line Kothagudanr
to Dantewara.

15.11 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

As has been mentioned here by
Members from Andhra Pradesh as
well as others, the people of Andhra
Pradesh are very much agitated over
the rail-cum-road bridge over the
Godavari at Rajamundry. I am very
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thankful that the Railway Ministry has
been very considerate in this matter.
Since the Railway Minister is an im-
portant member of the Cabinet, he
should help us in this matter. This
is almost assuming the importance of
the language problem in Madras, and
this sort of feeling should not be al-
lowed to grow. They have every rea-
son to get agitated over tnis. While
the construction of the rail bridge wil)
cost Rs, 4 crores, this will cost only
another Rs. 25 crores. So, they
should take up thjs rail-cum-road
bridge when the railway bridge is
«constructed.

A demand has already been voiced
:about a through train to Hyderabad.
.Some time back I made a request that
the G. T. Express should stop at
Xhammam, my constituency, which is
the district headquarters as wel] as
-an important business centre. When
two years back I wrote on this mat-
ter to the Ministry I was surprised
‘to get a reply saying that this train
«could not be stopped at Khammam,
ag it was only 60 miles from Bezwada.
‘They told me where 1 should get
‘down, which train I should catch to
reach Khammam_ as if I do not know
myself. 1 never wanted this infor-
mation. I wanted that because of the
importance of Khammam as distriet
headquarters and a business centre
the G.T. Express should stop there.

The trains come there at all jorts
of odd hours, and they stop for only
one or two minutes. I have had bit-
ter experience of this. When 1 want-
ed to get into the train, the doors
were locked in First Class, they would
never open, and there was no time to
get into the third class. By the time
vou go from the first class to the third
class, the train would have already
moved. Once it so happened that the
train went away without my being
able to get into it. We should also
alert the conductors in the first class
compartments and see that they uet
up at every station and help in Jner-
ing the doors.

1905-16

Regarding railway catering, I oaty
want to say one word, The bearers
have to pay Re. 1 or something like
that extra for their food. 1 think it
is not an easy job even for us, in spite
of our free ticket, to move about.
How difficult it must be to trave] by
train to and fro! When they have to
travel for so many hours, we should
at least give them this facility of free
food.

As for facilities for women, most of
the lady Members have mentioned
about it.- Sometimes upper berths are
given for pregnant women. How do
we expect pregnant women to get up?
It may be dangerous to their very
lives. So, I think this upper berth
system in ladies compartments should
be dispensed with, though I do not say
there may not be some energetic xo-
men.

It is my experience that most of
the first class waiting rooms in my
constituency are unclean and dirty.
Whenever 1 bring it to the notice of
the authorities, they spray DDT, but
afterwards it continues in the same
old state. It is hell. You would
rather stand outside in chillness and
suffer than bear these bugs and mos-
quitoes. So, there should be regular
spraying and cleaning of these waiting
rooms.

In my place, all trains come in the
middle of the night at 1 O'clock or
3 O'Clock. The licensed collies take
your things to be put in the
train, but when the train comes, he
is sleeping. You have to go and wake
him. You do not know where he is
sleeping. By the time you find hir
the train goes away. So, there should
be a shift system for these licencesed
coolies.

The public should give all co-opera-

tion to the railways in the
speedy  running of the trains.
I know that in Guntur and  other

places people get into the train, puli
the chain and ask others to come in. |
In this connection, there is a joke.
It is not 80 much a joke, it must have
really happened. It seems that some
people saw an old woman walking
by the side of the railway track and
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asked her to get into the traln, but
she replied that she had some urgent
work and had to go very soon, so she
would not get into the train. So, the
trains are running at that speed.

In conclusion, I have one or two
small requests to make. I want halt-
ing stations at Pattabhipuram in Gun.
tur District and Mangalagiri Road,
and the railway bridge at Guntur to
be extended to Arundalpet side, so
that passengers getting down may go
either side as is done at Vijayawada.

Dr. Ram Subhag Singh: I was
listening very carefully . . .
=t gER W wEAT Uy
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e fear f& 9% 100 3w # owar
Y wraa g § N g H AIWM
99 & A%7 ofeqwdy qz 9% W O
¥ ¥FT yawFfe a5 F A9 §, owar
FY WAt @it #, A\ 5w A AT a9
gg W1 & % grad qF & AN 97 W
7 gu *r sqifa sy ¥ 1 %A SAwraATeRw
qral & gw S0 A7 KT @rET fas,
0 W A€T qg Wqe 7@ fr ag w19
@ W W w92
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o gfg wq W & AW w7 q<w
¥ wrAfaa & gaw & ¥} A oA fw
gt gt X wf § agi agi wf 7 W
TTFEY FT F1G AT E | AT g8 WY 519
Iy § oW w1 Aawd w07 12
qE T A § oSqTaT § AN R A QY
9 QY AT@ g " 9grE WX s §
o wgEaaT I fgaEg ®, aoedE
¥ ol ofeesdY feat qv w5 &
g @ 0y § fomwr @z awfos
Aga WY & 1 @ A § € e A
T GHAT | TF oA ¥ SATET HEEY
F, o fafww oo & 2=l A, @ @
o 9 faur & f& ¥ v fawe @A
=ifgr sk 3@ famw @ =few
mafe gfee ¥, sfv £ a@wr &
gfee &, a9 wvyar & w7 gfe
¥, wfrw et & rawa ¥ zfe
s gmion Age 1 @y gu oA
@t | wET gEr gt =g
g @ F ®A FN &
/1 ¥ agar & wram 71T 93 WK
W e ¥ w@gw W 7l & @S
g @ w@wEg: SEY  JET A IIrET
AW AT & 1 9w T J7¢ fave
wifeat e & gt A7 [
% W FATFATY aF—3aa7 I AHY
g afFm foRaet § &—ar yiger
oY ITEC—ag oY gueAT §T IHT
A TP 3@ w9 G R
W I E AR 9 99 & F 79
MY IAT favag www @A &R
wEREA & 5 o qrae & Y g g
ATCZT Y ATHFTFE WY JAT qHFY F
A fr gog & Gt wE & famam
2 fr g8 o=@ ¥ FY @qaIr AT
ARICE FFdaar 9w wiw A qIqA|
I ag ¥ A F favarg & fr T &
THY IR ARHAT T ) W & AW
ot & oy favaw @ § 5o qAoas
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¥ a9 EAT U@ TE § W §grEar
ot gwdt § 1 fom Al e w1 wrEwT
gmeA Al Faik Far | a@i &
W F N WrEAT Y SE §H@ AW
ANT " F AN H 7IZ FA A A€
@A Ay Y | W O T FE G A
¥ & g% AT A gEL WO & e §
R gufag ga A 9y & fe g 97
wE wq ¥ faear o

w9 gy qeadty et ¥ oF
R feaniex wfe wrEd aw

w1 oY faehy geaffa Qo Y oF 97
Lio 1 I AU
st vy fowa (FR) - woaawg

e T g fag o famd amRe
' a7 guwAT 9ifgd 5 o qg aar
W T W ¥, wa IAXY 9 @AT T0fza

2600 frerieT aTga Y a/@ 91
¥t T = afgen axams v wr
feq | ST st wger ard off fagla
T ¥ FTRr we w9 R g,
srdt gazm i o, swa afay
frre O o sy s w9
@ A w1 oww faer ey
W a9 X qox gomwl F @y § =9
3 91X I g @ & swifwor
st f5 5% e e § 1 fre® @t 4
wrra Y FfE ¥ 9 aga W §
Afew 1 TATHY #Y sreat # T
e 2

&9 o W qgE 9T ¥ T fr
N1 F T TAW AT AT A%
e ¥ fag o s @ W
UYL § ATEA T N qE@ wE
& W< gEet ¥ qoy g3w A sqrar AT
A W A S wa § g

1965-66

FER ¥ aTEd #1 a1 FE W@
=t 2% aTEa ¥ gAte WX a9 F AR
¥ w51 AT oft TgEAd St ¥ wwEw
F AR F Y | AW I W
g WA Al ¥ 9T frowr
AoAT & oY gt ' R & FEr
proic i

15.28 hrs.

[MR. SPEANER in the Chair]

AN A QT qFWT IAR 4G
g g 5 gk 3w & v & wfawfaa
& 1 s weg Y AN A FTEOR & QI
¥ w1 FZHT AT AT A WA
¥ g9 o o) agt & fan &
fag WY ATEA F A H AT AT W@ R
@I R QY TR F 9§97 AT @O
¢ fx fow ae% & a7 mgw Q@ ) Wy
FHIY gaT famg & & " g9 8w
uodt frmg & smd A @17 &/
I ST HY WY T AT | g T
g f& Sawr wra it FaAEar ¥ fag
TEIT ¥ SUTRT Aged & | A aHATd
A A, ’ﬂ'ﬁo!ﬁom%’,’ﬁm
&, wforqz, saw, fagn, seaar sfz
F I ¥ 99 K § 1 g9 aal w®
gAT 92 | fow www gz ¥ AR
FSAT HT TTET WM IA WA O
f& gemr &% feg #1 auEw fear s
gy | 79 qaz w1 gz g fF o=
qT auTw gfeeat & fa=re w w7 A
# gW W FH @A TR § En A
¥ BGHT FTA FT wigHC TO9T F71 § A7
9z oz g ®won f§ 39 gaafa &
few &7 IuEhr fEar smoo

qTEE WY & AVAATEANA & AT
¥ WY g1 wam) w9t agw A 6 fewtesy
Wiaw & At ¥ vy ) ¥ ANF AT
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[zre T gw fag]
¥ W W § 1 o e fawre e
T | S W e s Fw W e
ft 39 T7 IT A W I ™,
T IR ST Wi | I A
AR IEE W S A Ty g
A gfe & s A fer qren
S qIH S TARY I S qEAre
N T

ey Ty wwAd 7 WREgR
¥ F A A AR AT EAHI F
TR Fg AT A o7 frarw
fn smon Wit s gw atfe @
g & faw fem o wwen @ fea
T o

qaH T A T & S
A gmeat wifggi ¥ gEy | s
To Yo wmi, «t fyg wea, @ewm, Sy
‘ﬂ'ﬁoiﬁowﬁm%‘qmﬁ
aRg A fF W gt @ e
HFH FAE AR I A
# g1 W falt AT o ow oW
TG §B T GE W WA
mmﬁmﬂﬁgtm afen
W e T ogrEET A gwa
FHaY qr i fafgee feaamd
ar wm # @ wfr g s
T WA § WY OET I v Efew
0 o fe ga fawm # & w0
’ﬁﬂfﬁqﬂﬁélmmm
fear gate wa @@ A smand
a1 A9 fRar &

99 ATEATA  HTHRRO gET I
aw reET Aw gmE ww
=t fear ag wemw wedAm 3
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o fegfa & og @ &
W IR s JE€@ ¢ sgYi-
W s g FAE T fEm

g ¥fs F0m T ow@ A TR
fegomy g ¥fes g@w giow Wew
foog ¥ M a9 @ T EHF
mﬂ'ﬁmﬁﬂmﬂmg | fafas
afrer T3 OF OO TR 21 R OE
wr ¥t F¥AA Bz @ oad
g wan fast @ aa-fefaseer
q}“—mﬂiﬁﬁzﬁmm
g1 @@ g1 g g wwm wW
T & w17 ag W I g Iy
fast ot g udt feaf & @ fomr
AR AG TN wfEC 1 %W
gfez ¥ g7 W IR aw @A
FaA A wfow N s o gR
fafem afewr gre Fak ¥ dax
qATHg & T KT fr gad AT a9y
fear s wFar §

TG AF =IE AT A-WET
FEAA § § FEA AGATE 5 AN
DA TN aE B § oI
FWHY 971 gAY famar w@rE o o
§ IWIA 7Y gAY q@ AV W2
Hen ® o gy §dm e
AT |@gea s o o wwI A
Ia+1  wEw  gmefen gamr -
T IAF  qIFEOL M7 THAA F I
FAIIfaT FgrT AT FIW T TEIR
A fr feel i GvIvE ¥ agE Ag
oA ag g @ froew o
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Friagy X forw ¥ % auw & oA
oW gF 97 garoeTa fwar war

At AT AEE 5w, gF
gy, fgnet odEer o fast
mfy sEl 97 wRafes 3 foar smar
FAT L qW SH # Ig-x@ w7 fw
¥y Fgi FEEN A% I¥ | IR
ggwr gy fe o amgfefes et
F AT 9T FATC G | qg Hfaw
TOR @ AT W @ e e
anfefrr @@t FH € oW TTH
IFA GEHET ARG A F AT
w4 | 39 ggfefrw e 1 I
oftore grm ag wiasy & &+
o |

LI CiC Ao I I (1L 2
F qar-fae A AR gara & @
¥ gum fear g 9w ax fare fean
Siec

AT qTEq st ARET A %y
fe gufs Towe ZET 9T RwH Ad
2 e g oam Ay foed ot iy
A ¥ BT W WIS R G WY
L

Y AYT ¥ AR H QAT &Y
wdw #7 fors fear | 3w g fem
AT |

ST T sE A Hew WaW
X R g & faween) w7 gATAlY
fear | gw 3w feweal ®Y WY @
4 |

sft wow qaa (wEET): MfaRgT
Wy B 9T A FARETR-WEAT
T AR 97 ¢ W A% T Q¥
TR &

ToTm g fag: »1 8T
MY AW Y AT T A R I
2408 (Ai) LSD—7.

1965-66

fsarwm & 399 qg FO w7 FE TATT
@Y fwar

St geT 7 R ofeaw afaw sHvw
#F aqr-wfagg wfafagasn st
AW & s s fRar grefs
IR FE g A famm o &
I AT T YT W A A
JTE HF M IEHI T Fiw wq
oo o s faddr § W ot
gfrafeaamst AT wE g
frar &1 gw S WY AW

gt a3 fegerg 7 it Wi ¥ g,
Tt ¥ewfer aw  wEfAa W
[ F fau wgrmar A Ag KAy
wrE qg F A Rr 7 gy Jwd
ifr agi =fr a3 wifs o& &
ufas g gzl A 9® AT wY
9 wrEfT @Em A A %
TEHT  ARfET-ATIGT  ATEA 9T

st g fay (7gwE): W@
mfsdt Ao @ g |

o T g fag : A wETEw
" ghamr orts s efiw Al
ey & €}

M fag g q gqfe Fa &
Yfewer cAEE Framed s
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o T g0 fag : AT quew
ATE AT Fak A FEgr 9
IqF X A v oF faww g
WX @ T | IT AR [
AT qF AT fAaTer 7 FTAE wY

iyl

off wfedy & a7 WM F AR
ey O ag ff W3 Haeg A
frsrad sesr & ST FY R =™
wrgsz fwan | for i s AT oRTEY #
FAT 41 gt Y O wferr g€ oy
afeq fosrrs a1 qomaw wR A FW
@, @ wAg T 4g AT TATE
e

st wadw FFg 5 Lfefera
9 wwfer @ &) foufa ag &
f& 200 wFH ®r =W 160 gy
® sfgar wt T & oWy A
AW IAFT BT IFA KT qTA FGT

At (M ¥ AW gER FARH
FATAT | qZT A AHA H@T FY
gfa & e N §o q@ FER
§ grg grm, ag fwar smanm

Y arfeg ©E A FRTAT 97
fowg 37 &R & faw war & &
g wEar g 5 ograd fag orda
(REES FY TwE gt & uk gfw
wrts crEw wgfaar At & ww
fog sad T AE wfzari &) aw
w fawg & gfaar grfl, 59 2w w@
g 9 fa=re fear sroadam

off A A, A gy wrer ¥ Sy
g N €& aww ag Ad & wavfv
e wivee XA e 9 wang &
Q0 g & & Awar fs w&ar o
gramEs w9 fagd Fomn )
gy S o IR A fre &
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Aty fey § sy g § gl
T F A D wETd w owTe @
T |

3800

st wwar Sy & g
R A mfy LAt & IR A AR
et gwar aeft 3 i ey froagi
wIw # fra &) SR wer-
W 19 g HT  HANT  qqmar )
T AFY W@ AT 9@ AW Ay
g SATET T qEt 4 av Y
afer gg T H que AN Dfaw A

Mo Tw g3t Ty - gawr & guie
TN WA A

ot g fag Aot ¥ e
# Awfar 23 F aX¥ sy &
PR AT arE o ageard
Isg 3fF A fw Wit md «w
FE 1 IF T Fwer T
9 T Neges FTe W Vizgew
IET ¥ | IFA  H ;W AR
foxfem &1 g aw sw faegw
faoure &1 @t 9T D wEER
T FF 10 %o qHe WE A
frrdft s qemEw WY, Y
ATETE FW qTT &7 A®T HIww F4 |
ST gEt wEt W e @@ R
af afr I T grn few wa
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afgsrt ¥ ®E N wmw 7
A% I wAWT &) f A et A
wfeargar dar fraw &WE

WA w1 fogedz S aq W@
#r € ¥ g agifew s @
F S & F WA gfaw FAwW @
N g W s ¥ agfel ger
g o At W @ fmar s,
o< forad are § qgmqfa faaam &
aa wgr € R9Ed e ¥ K wgar
et g 5 wdlww #) qare 1 fify
w1 dug Fmg wsaer faf § oI
iy o N wT f oagtEar
Y &1 ogi aF g @ g7 oEAE
ok W ey § I9F ot qarwfa
1 gV qE T3

oqi o WYo FAWY (FT77): fw
TE H AT JIHT F IFHT T HW
anr qrAx 7

o Tmgnntag & mrgr g ww
LI G

Shri Sonavane (Pandharpur): Sir,
about Scheduled Castes and Scheduled
Tribes, no mention has been made
of Class IT and Class 1 posts; all
reference is only to Class III and
Class IV posts.

o TR w¥n fay . wOwr A
Aw Y

st wamw fag (O-afrw) W
fra sgrfa Mramsg g @ &
Y 7 qwwaT § | g ww g ?

¥to T gHw fag : sare fag o
¥ wana & fis e Aife wowrd af o
TN A oA vy av forde F o ¥
wgr a1 o7 ag w1 a1 % TE X w2
wig gt el | e # oy oy
T o wfyy | ok saTeT ®Y oA
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s § 1 e o Afa fruffa & o
o7 g 91 W gfsaw afaw =i w5
Tar & 7€ 4 o) 9 35 feggad ff &
R AT S fag o off
FY oot 78 oY | 3 A7 F prewrg
audrey A g€ & W Al Aifr = @
¥ ol forg % v fir Y fe s
7€ @ Sf g IAT AT @I} | 9 Ay
Y wgrpfe # A R

ATt AT wwew s ghmare
fag & wgr f& wial & & 5 Awd
a6 freeft | B A e mA g v
FdRImT d A § AW
x v & gurQ firmg g & iy
£ M7 w7 IRl @7 Ot AT
& wiefedt &t WX W o e
AEr AT 1 o W I | IRy
oT aF guE wfaed ¥ dfaw frar
T &, sgrfa wi & § 1 S o
&% T U 9T § | I ot uF qer-
fra amfos &7 g% st & 1 9 gw I

st saare feg R e T &
@ Qo TR § 1 % f et oy
JMaT § (FTTWE) WR 99 &g A
FFrr W A awaTg | § el oy
AFd T @y 9v vt e & ofex
% 97 | ag Fgy v § fF AN 7w firew
ag T 97 A 9FA { °T T & W oY
LR R IR IR AR SR CE e LR
Tgy FeT a1 6 qg N weh ¥, qaed
o W@t & T W ¥e fear gER
afel & Tod swram & qw ag o
UL CR UL P

Sir, if you do not understand I may
say it in English. What I sad was
that one bf his predecessors. ... ...

o O qaw foy - K www AT §
Mr. Speaker: He is finding me
blank.
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Shri Jaipal Singh:
was. ...

Shri Kapur Bingh (Ludhiana): His

What 1 said

Hindi is charming. Let him continue.

ot waare fag : & fed v

7€ § | W fgRpeaT wY aTEE v R
)

oOR WA - 9Ed W agw
d=T ERT | WY WYAT TATH FX |

Y waurw fag: fog s & Ty
E & Qe v § | w9T AT WIeT § A
M g AN W i ¥

WSAR WFNIT : AT TATH HT |

st o fay : g wiww ¥ W
wY, AYE I AR A A I qA_
I3 a1 fE ar foow gfom § I
& ¥1g% & a1 AWTEE §, W@ § I
FAT qF I, Ao o § oy & | 7%
N TwE.

weaw WENE 9w WY g P
Y’

ot Jqqe fay - ag W W §,
w art § & w7 @ E | W0 o @
gt & & ad

wETR WEAT : Y FATA KL |

ft o g - Y s ey @
I T w7 e o Y gfom
§—mfenfadi 1 A @ T E -2
ifeaft A 4, gfea . .

WSUA WENAT : WF W AT WIGOr
FTREI AR
AT wifgy | w9 /™ w1 fame ¥
fodr
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st wame fag: AT wEA w1 T

7g 3 f& S w1 guaT § § = -

fafrewm ) ag ag 4t fw o W gfom

§, wig T g ar Ao, F @

FIT WG AE, W1 AE WG AW A
T oyt an g araf g ?

Shri Sonavane: Sir, May I seek one

3804

clarification Shri Jaipal Singh said
only about Scheduled Castes. There
are Scheduledq Tribes also.

o W gaw fag : aew #7 N
s ?

gt arfaat #Y gfaur & a &
AT T 3 wer awf W
uifez f@e 1 T @ @wag §
O s\ wrefed fear omam
vafa § uFezy a9 & foqr ! g7
ot sar qrEtga fear war § 0 TE
g T fF A= w0 T fuifa
¥ § AR SEw QU sRWE wv
o A foex avet ¥ oA g
@ A ¥ ol H wRD AT &
quad fear § SR TN W A
" foar § f @i 538 & aong .
AT g glaam o sfaed @
fear sy | W QT o 9w A
o @ ¥ ow o dar awa T ai,
Y gt wifaw Rl 1 a9 uix
T A N § W o wH aw
far o | ot aw Ay A gl
FT FATH §, ITHY HIAH TEATA &7 qA16
§ L o & S T glae o faaw
S W@ |

ot far aromor o ¥ faspn
AEFaR Ay e AR ¥ &
X A AW | SR IR d,
b gERF AR A s

TR ol o & e WE § A
g g s fradgar
afier aar afY | qav Af TR wg
wawa g ?  few TEa aee & g
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7 I & 5 & su faar ok
FAgt? g R e
FET ATY A T A & | N FO Wt I
7T &, 3% &, wWife Wi & gw oanr
Tt fe ag ot a4 f& N 7w
W FE qg TEC I |

T3 ot ofews afam #iwm &
#t g T=i & AR Qo daw
NN & A g fr A ov a9
fawfaa wiaT § | 5@ ¥ g §, W%
& ¥ warc I o, AfeT afx
T A wEA qar FT @ g
Aas wmar A AR qEAT ¥ W7
HTH AR FT, G A AW FT HIGHT
), AR TAEATH_FT &) g ITTHT &7
g, AW ARV FT WA FTEFAT @Y,
e fga *1 sq@ gd TaAT BN A
s gfie & & ag warew s w14 w®Y
AT FT TeT T |

st & & AfE i =4t 0
2y A I §, AN fawra § gaw
Al &1 | I a% gfew R =
aree ¢, 77 wud & fw agr a3 20, 22
IR FHAT § W Nt et
& av fem zgr¥ wfgemsil #7 e g g,
foreer It aok firar, @ ax oF
oA T § 1 WI<o flo Tho #r WY
Tt #1 k| S QW § Iy K agr &
arAan g, Afew o aad @ e A Y
§ AW W W AN A g Bl
F TR WTRROr & wATY F o ard
1 § fod R & famr ag wawa
g e cowT ¥ A aF gav A -
T awly dver af FArE 9 g
o w/r @ & A @ Y ¥, gEW
fomr wra, @@ 7 & a1 Wk A ¥,
A IE LI W A N 9= w
3 Y @ w1, w3 wQt X TaA A
Afet w 2a 7 g7 7 7Y

1965-66

N wEEE ¥ e el F
IR F Taemr | A IR faer ger
TET § | FRIT GIgAT 777 FT foAOw
far | @t wrgat ) S qzar fF ar
T FF F

st geofie fag 3 a@ v # wfs-
¢ waemd 5 ffmreg ¥ g g d
dwat ofagmr Y A w0 w07 aff
AR A sy fawmar | s amw &
Aoy AgE TRE T A | @ AR
¥ q&IC F A { oft dfioay o ¥ ot T@-
ATAT | NHET T 7 £ %g7 97 fF N
w97 fred a¢ gf o 37 T\ wTEATE
gt ¥ dug W F@ETT Arfgy 1 A
qATa falr 7Y 37 qad AT on gfersr
¥ w7 ¥ & wF A # w f2d
T, R T a W gw w3 o
AT 1@ a1 faF W § I ey §
FTY QN A qg THATE Awe ¥ e gt
9T FAA AHTRAF o< G Iy §
WE owm @ # W gwaTar
aadrefy wm | fory Y foaeft e
AT FT AqqT AN et forg g O
foraft § S9% wa W R 1 W
TN S AT AR ATEA T, AT
B @t TT gl Wi Ay o
AT AP A TET TA K glaar N
Ty gu frat srec Mt g W WY
AT | N W gETr Wy § I
T g g8 e gk fr dw o
q¥ fa1 § | ¥ qg q9g & OF G,
vaya § forad g2 ward & AT 9 v
T & T § ey @ o o
& g7 3T ¥ w7 w3 o N oA
sorrew iy Tfera) & wwrta S ITH
forqfr sre<a gnit Y & O AT
eafeq #4¥ gU gW €@ v W oA
TYTA W T HGE |

ot Tgt 24 W Ry A ad gt
ot 7€ 21 & X ¥ o | oY Forr b
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wihg ITey g I F wEI 9T N
wA w I g

TG & gl § g A w7 q=
Y | e 3w oF QG i & e
fry agt o< foreqa stam@ AT FENE A
& 1 & grdr ard e & A ST

oY FATET TAT G R F a1
¥ | IEd g 1S F1 AT TET g,
o o ¥ awmar T4 ) Afew o
¥ 1950 ¥ wifeezgee v gwr &
"R I3 weed § F% wfadl ¥ gy
i W FX 39 favaw foar | ag
frvag 3 1 o 9y W e #
W WTEA NFE HT TE § ITH A A
o ER SR & R ¥, § g @
qTHA § | I qT8 It B Ay gY@
g ar grir s Y el |

& g7 q1R g7 W ARETE q|TE
fF 3 ol & oF favaw o wEAn
o g% A ggt dar fear el
g s Wy siearge faer o

Shri A, P. Sharma: May I ask for
clarification? )

Mr. Speaker: No Sir. There are so
many, Members and I cannot give
opportunity to all.

Shri A. P. Sharma: The hon. Minis-
ter has stated....

Mr Speaker: Even before I have
allowed him, he has begun to speak.
How can he do that S8hri R. S. Pan-
dey.

oft O ®FT@ qweRa (EAT) oW
deaTy o & ¥ W ¥ fawre & faa
wifia Tfr & 182 FO¥ wY &
felr T WX AT 40 FUT TEAAT THTC
fiear mr | YW WEE & Wy el
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AT F g9 A O fre W e
T FAT AR 9 I 9T AL} HT gt |
& srrn wmeaT § v wvavn § W@
wrTag 5T fFar

i gegew Frafaw  (wifear) -
oY w=lt "R A ag wE fe g
e FT A daer g WX IE qraey
¥ ot 9T T® gEedl ¥ A fawrc wwe
farar, Saw Ed gu ' ded F T
g far=re g

o Tw g Tag ;T A W

st aregpen arafqe - v & ag
awe aFar § 9t Afy md @ woarg
T @ g% ofiadd @ oW
aEHRT T § |

Shri N. R. Laskar (Karimganj): The
hon, Minister has not referred to any
thing about introduction of a Janta
Express in N. F. Railway

weIw WEYAT © Y fede qrieamie
Aag ol YOI @A |

Shri Narendra Singh Mahida: Re-
garding the East African ex-railway
employees I want to know whether
they will be re-employed here or not.

ST WEAA A} SATE § A YT
TaT IEF JIX F AT W7 HGT AT FHAT
g

st fare T (Fmemier) - Efa-
g & sAEe 18 whwa fora §
@ % &% S aSgar § 5 R
T M FT JF HY FE T,
Fihvs w9, 9 FH AT NG e §
fFeordwm ® g7 $T HA |
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=} WA qUET ;& AT ATEAT

fir cemgraTe & godY AvE o MRy

%7 0T N 91 T § T7% 90 AT }
agT I AT FAT A @

WEAW HEAT : ATET T GE N &7
wOfEdwA war fargr o a%ar

= wiwreET A7 - qrfed AR
q gl vy f6 @@ 500 ey WY
€ wrdw wATAT & 1 & ST e £
fe w1 gwIT A AW w7 W wEH
e faT i

st Wo Wo ®WmaT : WTAATG WAl
wgrey ¥ wdft wgr fe ot worf g @
WX ATEA 9T & ST ATH T 2 To
CR EETAE ARG I ARSI 1
gg W foar oy fv A Jwed w
2 %o & W AL fawr I

Shri Priya Gupta (Katihar): May 1
ask one question?

Mr. Speaker: Has he spoken during
the debate?

Shri Priya Gupta: That
never arose when you gave Members
permission to ask question. In fact,
I spoke in the debate.

TGS ¥ § TAWETH &7 &Y TAT |
wR qm &< faar @ 5 @ qfenw
Ty W eft | & S wvEar
fF & o g7 W @ @i W)
s F EfFTa &t aw &
wrd & wogd & ifew faar o fr 9w
T I ATE AE AT GAATE §
YA ¥ AT Y grorvfae famar § av adio
16 hrs.

o TW g fag . vt wwf oft
A dhoporer free & Wk § war | 8 W
o fr areet R ¥ oo WA @

criterion
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qeT 4T 97 | IR Famar fw & wwEr
e Y ¢ o 8 gy g o,
Ay I W @ F AR g@d wE
T ot feafy § SEa ST STy w1 E
N g fgm ¥ g fa o

g a% wifara gT e Y A9 E,
WE AR T At &, wr e oW
qwar

oY qeg AR wre & AR & wérer
St F FZT | A WY AT FE FTATC
g ST¥Y §w qra) w7 gAT A & A
O TATAT T AT |

oy, wife & ar & frg qar o &
T | T GHAX A FA ¢ ¥ A
7=y AgEw o T & | I i w
#t & 1 s cAmaTad & F1€ S
& grm 1 o 7gT A F e are-
TR FT AT § IAN TTTIA AT #T
forw 7Y ar o &fr N a9 f O

F@ET A AN AT Y IER ARA
g F1E arqar ag) fear av | grew
A gyt & F foreft oy & 1 iy oY
wadT § 98 a8 & % 6 7w age ¥ At
# dryee foam stam

m’mot{ﬂ'oﬂiﬁm%ﬁ
¥ gar9 e, S9% A & 9= wERw
TJAATE |
Mr, Speaker;: May I put al lthe cut

motions to the vote of the House to-
gether?

S8ome bon. Members: Yes, Sir.

All the cut motions were put and
negatived.

Mr. Speaker: The question is:
“That the respective sums 2ot

exceeding the amounts shown {n
the third column of the Order
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[Mr. Speaker]
paper be granterd to the Presi-
dent to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1966, in respect of
Demands Nos. 1 to 11, 11A 12 to
16 and 18"

DEMAND NO. 5—~WORKING EXPENSES—
REPAIRS AND MAINTENANCE

“That a sum not exceeding
Rs. 167,73,90,000 be granted to the
President to defray the charges
which will come in course of
payment during the year cnding
31st of March, 1966 in respect of
Working Expenses—Repairs and
Maintenance.”.

The motion was adopted.

[The motions for Demands for Grants
(Railways) which were adopted by

Lok Sabha are reproduced below.—  DEMAND NO. 8—WORKING EXPENSES—

Ed.)
DEMAND NO. 1—RaIlLWAY BOARD

“That a sum not exceeding
Rs. 1)18,64,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending 31st
of March, 1866 in respect of Rail-
way Board.”.

DEMAND NoO. 2—MIiSCELLANEOUS
EXPENDITURE

“That a sum not exceeding
Rs. 3,63,63,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending 31st
of March, 1866 in respect of
Miscellaneous Expenditure.”.

OPERATING STAFF

“That a sum not exceeding
Rs. 1,06,78,34,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending 31st
of March, 1966 in respect of Work-
ing Expenses—Operating Staft.”.

DEMAND NoO. 7-—WORKING EXPENSES—

OPERATION (FUEL)

“That a sum not exceeding
Rs. 107,76,66,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending 31st
of March, 1966 in respect of Work-
ing Expenses—Operation (Fuel) 2.

DEMAND No. 8—WORKING EXPENSES—

DEMAND No. 3—PAYMENTS 70 WORKEE  OprpaTioN OTHER THAN STAFF AND FUET

LINES AND OTHERS

“That a sum not exceeding
Rs. 34,13,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending 31st
of March, 19866 in respect of
Payment to Worked Lines and
Others.”.

DEMAND No. 4—WORKING EXPENSES—

ADMINISTRATION

“That a sum not exceeding
Rs. 52,6893,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending 31st
of March, 1966, in respect of
Working Expenses—Administra-
tion.”.

“That a sum not exceeding
Rs. 32,00,17,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending 31st
of March, 1966 in respect of
Working Expenses—Operation
Other than Staff and Fuel”

DEMAND No. 8—WORKING EXPENSES—

MISCELLANEOUS EXPENSES

“That a sum not exceeding
Rs. 29,97,17,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending 31st
of March, 1966 in respect of Work-
ing Expenses—Miscellaneous Ex-
penses.”.
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DEMAND NO. 10—WORKING EXPENSES—

LABOUR WELFARE

“That a sum not exceeding
Rs, 20,17,16,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending 31st
of March, 1966 in respect of Work-
ing Expenses—Labour Welfare.”.

DEMAND No. 11 —WORKING EXPENSES—
APPROPRIATION TO DEPRECIATION RE-

SERVE FUND

“That a sum not exceeding
Rs, 85,00,00,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending 31st
of March, 1966 in respect of Work-
ing Expenses—Appropriation to
Depreciation Reserve Fund.”.

DEmMAND No. 11-A—WORKING Ex-
PENSES—APPROPRIATION TO PENSION

FUuND

“That a sum not exceeding
Rs. 12,10,00,000 be granted to the
President to defray tne charges
which will come in course of pay-
ment during the year ending 31st
of March, 1966 in respect of Work-
ing Expenses—Appropriation fto
Pension Fund.”.

DEMAND No. 12—PAYMENTS TO
GENERAL REVENUES

“That a sum not exceeding
Rs. 115,90,17,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending 31st
of March, 1866 in respect of Pay-
ments to General Revenues.”.

(REVENUE)

“That a sum not exceeding
Rs. 11,00,00,000 be granted to the
President to defray the charges
which will come in course of pay=
ment during the year ending 31st
of March, 1966, in respect of Open
Line Works (Revenue).”

13—OPEN LINE WORKS

munistg (M)

DeMAND No. 14—CONSTRUCTION OF
NEw LINEB

“That a sum not exceeding
Rs. 65,82,32,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending 3]st
of March, 1966 in respect of Con-
struction of New Lines.”.

DEMAND No. 15—OPEN LINE WORKS—
CAPITAL, DEPRECIATION RESERVE FUND
AND DEVELOPMENT FUND

“That a sum not exceeding
Rs, 519,01,64,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending 31st
of March, 1966 in respect of Open
Line Works—Capital, Depreciation
Reserve Fund and Developmens
Fund.”.

DEmMAND NoO. 16—PENSIONARY CHAR-
GES—PENSION FUND

“That a sum not exceeding
Rs. 3,12,40,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending 3l1st
of March, 1966 in respect of Pen-
sionary Charges—Pension Fund.”.

DEmMAND No. 18—APPROPRIATION TO
DEVELOPMENT FUND

“That a sum not exceeding
Rs, 29,23,87,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending 31st
of March, 1966, in respect of Ap-
propriation to Development Fund.”

16.63 hrs.

MOTION RE: HOME MINISTER'S
STATEMENT ON ANTI-NATIONAL
ACTIVITIES OF PRO-PEKING
COMMUNISTS

Mr, Speaker: Now the House will
take up the discussion on the Motion
of Shri P. K. Deo.
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Shri 8. M. Banerjee (Kanpur): Sir,
I want to rise on a point of order. 1
have gone through the Directions by
the Speaker under the Rules of Pro-
cedure and Conduct of Business in Lok
Sabha. But before I do it I would in-
vite your kind attention to page 19
of the statement of our Home Minis-
ter under the heading “The parallel
party centre and its activities”. Fe
has mentioned there

Mr, Speaker: He has written to me

that he is raising it under Direction
115.

Shri 8. M. Banerjee: I am coming to
that. He hag mentioned there:

“The new party centre which
operated from New Delhi under
A, K. Gopalan’s personal direction
became the clearing house for the
exchange. ..... ”

Mr. Speaker: 1 must point out to
him that he cannot raise it in this
manner. If he wanted to point out any
discrepancy or inaccuracy in the
statement of the Minister. ...

Shri S. M. Banerjee: ] am coming to
that.

Mr. Speaker: First I have come to
that; therefore, he should listen to me.

Shri S. M. Banerjee: I have alreadv
mention it.

Mr. Speaker: He would not listen
to me! He has written to me that he
wants to raise a point of order under
Direction 115(1) ang (2) Js that all
that he has written to me or is there
anything else also?

Shri 8. M. Banerjee: This js all. In
support of that I will quote......

Mr. Speaker: No. He ought to have
written to me what inaccuracy is
there, what is the statement that has
been made and what is the correct
thing.

Shri S. M. Banerjee: Kindly bear
with me: otherwise, how do you

Mr. Speaker: No, This is the Direc-
tion.
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Shri 8. M. Banerjee: Do you consi-

der that there are no inaccuracies in
the statement? You allow me. ...

Mr. Speaker: Shri Banerjee is a
seasoned parliamentarian. He is point-
ing out to me Direction 115. He ghould
kindly read it.

Shri 8. M. Banerjee: I am reading
it.

Mr. Speaker: It reads.—

“A member wishing to point out
any mistake or inaccuracy in a
statement made by a Minister or
any other member shall, before
referring to the matter in the
House, write to the Speaker

pointing out the particulars of the
mistake or inaccuracy and...... ",

Shri S. M. Banerjee: Exactly.

Mr. Speaker: But he has not point--
ed that out to me.

Shri §. M. Banerjee: I have not; but
1 want to raise only that point.

Mr. Speaker: I have not got the
particulars. Let him write to me first
and then I can allow him.

i AY fawg (FiAX) : ¥T ey

# a2, frow s g 7

Mr. Speaker: Order, order, One hon.
Member is already speaking and Shri
Madhu Limaye gets up.

siny faag : wr wey ur qemn
rafon &7 gy

wvaw wERT ;. A oWy yETan
qr ?

st Ay famd & qwwn fr e
Akl

asaw  wENeT : ag STy ¥ TEW
faar |
1 am just making it very clear that

Shri Banerjee has not written to me
the particulars of that inaccuracy.
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Shri 8. M. Bamerjee: I am submitt-
ing to you why I have not done that.

Mr. Speaker: I cannot hear the
“why” at this moment. I cannot allow
it at moment Shri Banerjee might raise
it at some other time after he has
given me the particulars of the in-
accuracy.

Shri 8. M. Banerjee: I did not give
the particulars. I am only raising that
on a point of order because of onc

thing in this. ... .

Mr. Speaker: [ cannot allow it. [
cannot be taken by surprise.

Shri 8. M. Banerjee: There is no
question of taking you by surprise. I
am not takix\xg you by surprise.

Mr. Speaker: I do not know what he
ig going to raise. I cannot do that. 1
am telling him again and again. I can_
not do it.

Shri §. M. Banerjee: Kindly hear me.

Mr. Speaker:
resume his seat

Shri S. M. Banerjee: It has been
mentioned in the document and we
should be given an opportunity.

Mr. Speaker: T have told him thrice
to sit down and he will not sit down.

&t wy femd . AT wmEedr W
Lol

www WA WA AR e
e wd) & smEaeqr w1 W few
TmAaT g ?

ft 7y foerd Wi wr 6 oew
TETE X qgE goir | I & W
¥ YT EEAT T T ¢

wow W - few s & qarfes
t?

PHALGUNA 20, 1886 (SAKA)

No. He will kindly .

Activities of Com- 3818
munists (M)

ot A fawg . faaw 186 AT
3371

¥ fawede w9 1 e fAaww
186 Y @G gra o W@ &
JET SET FET WA R

‘I ¥ a4, FAH, 3T 9K,
YT q7  AFGHAFTE F97  AGY
@;ﬁ’ N

i wwre fagw 337 ¥ fean
2.

“afe weaer @ ww # frdt geAT
# ¥ wex, 3T AEAi AT 9% § o 9a-
HIEEIGT a7 W q4qr wgfaa &, &y
Tg , eafads &, o« guaT &, afcanforr
feg o™ & qf gves wv /T |

WS WERE, WIOH) qTRE g
foaa @ 9 Tw oy & ST g
¢ W & qg sqaear &7 A% IoT @ § |
WIIT WY FT AT TH AT W WL A
T & vefaw fewT aWT Avge E oo

WOW WERW . AT | A
TATE | IW ¥ T H E AgT SR &Y
Yo AGY | a9 FT AW W T H
iy amagmam T @ ¥
oy woefr g wfgn |

Nt ay fowd . owwagE, & 4
Sy fear e, frawar & R &
Tz ¥ fear wafaw oY ggd mraT 39w
wy frm mr g R o
3 fo g & 3 formy ar i

“wrgfaer FTawatE # frewaré
NI I@ g HeARr w1 q@” Afew
forg oo ¥ qg TRATY EHIL ATHA WA
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[#r g foma]
¢ sui Tge wfwgw T @ &
o wiagrr &

difer qwaw argaTdy
ggu afwam §
ez faQeft srETRET

T wrAw § AEwe &1 AR
Tt wrAw 2 feawas FTEAEr #Y
dard | @ AR Qo W § fE
y@m ¥ qg swue oo s A
W & § 99 1 @ I i Ffae
et #r femmd s gl
FT IqF FOC A NfF 18 FEQ
1965 ® @WT F IqW X TR
T qr  Fife ag I T ferw W@
e g fFgs awmIw A
qERT & A A W awa R 1w
o 39 ¥ wgwa A & vt & s
frgeama ¥agaay ...

W WERW  wE a| g |
¥ ARy qTE w7 sEedr w1
wer g1 foar | o At fe Fo 2
Rz BIFImRIEEa O
I & M ez § q wely of & o Iy
e R enEw § KT Y @ N
A FIT F WY W I TA T
Fat oy e qr wE g AH
T - |

ALIR AP . N T qE § T8
Tl WAT XY | GTIN W G FAT AT
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7g faar & T dwem AR [ R
oq O ) ATE @ Y §

ft aqfamg . & & a@ o
el o fv 37 ¥ wRww A Tl
A

Weaw WL  qg B AT W%
adT A ¥ 1 3w wdeHz A oy Bfen
% fear g § ag & awt IR fam
A

Shri P. K Deo (Kalahandi): Mr.
Speaker, Sir, I beg to move....

oft Ay forwg : ¥ A wRTAY Y 3EA
TrwT wre AE

weqe WERT - AT, AT |

WAy fewd . mam wERT
9@ WY g7 §® Fgar wgy & W g
WA A TE FR AR A E

qEqW AEAT - AT T@ AE A
ARER 797 4 9T WY 989 T
Ao o o\ qErEed v @RE

ot 7y feamg . & A€ AFTCA A
TG F AG QTE | AT A ¥AA
ag fraea & fr 9w g Iz famg s
M WRWF ATF TEAT AT |

WLTR WENAT . FRWH TN w Y
o ye A ) FT Emme }
T WY R FATE AF 3 3 AR
Ll e i SO

& quwar g 6 off foFo 2w &
faw oezg e &1 awm wTr @A
QA HE T WY § WX AW W, A
axfaat  ® qaar &
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Shri P. K. Deo: Half an hour. It is
an important debate. We may extend
the time, if necessary.

aeay AENAY ;. g9 & Y F q@ Wy
o EY ¥ WET T g,y W AN
IET AT gIA g E oA g
fae & @ew w7 A HYforw w1 Ay
ameE, zw fae & ¥ @ &%
!

Shri P. K. Deo: It is an important
debate.

weaw wENAq : [sF, AT § A
ToFoX@TgFgMaTa A |
Shrimati Renu Chakravartty (Bar-

rackpore): I also request that some
more time be given.

weqw wERY . A% 2 aw fae
Ca

Shri P. K. Deo: Sir, I beg to move:

“That this House takes note of
the statement of the Minister of
Home Affairs on the anti-national
activities of pro-Peking Com-
munists and their preparations for
subversion and violence, laid on
the Table of the House on the 18th
February, 1965.”

In thig country’s history we come
across individuals like Jaychandra,
Mir Kasim and Mirjafar, who have not
only betrayed the cause of the coun-
try by their treachey and treason but
have brought foreign enemy to this
mother land and have changed the
course of history.

Shri Abdul Ghani Goni (Jammu and
Kashmir): He has made a wrong state-
ment. It was only Mirjafar and not
Mir. Kasim. (Interruption).

Mr. Speaker: If there is a mistake,
that might be corrected.

Shri P. K, Deo: If there is any error,
that might be corrected.
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Mr. Speaker: It is a bona fide error
He hag mentioned that name wrongly.

Shri P. K. Deo: We expected a fully
documented White Paper and we ex-
pected that this paper will throw some
light as to from where large amounts
of funds are coming for the pro-Pek-
ing Communists. We thought that
this document will throw some light
regarding the Bank of China affair and
the circumstances under which the
Indonesian Consulate had to be closed.
It has not thrown any light on these
things. But at the same time I takc
the opportunity to congratulate the
hon. Home Minister for his bold state-
ment in this grey paper which has
completely exposeq the sinister design
of those misguidedq men who did not
mind to barter away this country’s
independence, security and honour to
the enemy for their personal and party
interest.

Since last six years, we have been
pressing constantly from these benches
that the Government should ban this
party with extra-territorial loyalty
who always look to Russia ang China
for their inspiration and finance, But
all these words have fallen on deaf
ears. Even though the Government
realised it, they could not act because
of influence and pull of the crypto-
cammunist and fellow travellers in-
side the ruling party.

On the 12th September, 1939, when
the discussion on the first White Paper
on Chinese aggression took place in
this House, which I had the privilege
to initiate, I gave a note of caution
to the Government to look at the com-
ing events with eyeg wide open. The
words of Mr. Dange still ring in my
ears when he said:

“Communist Party firmly be-
lieves that there will be no in-
vasion from China over this coun-
try. I guarantee that there will be
no invasion as far as China is
concerned, I cannot talk of
others.”
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Shri Surendranath Dwivedy (Kend
rapara): There ig no invasion; it is
only aggression.

Shri P. K. Deo: The time has un-
folded: Who is right? Even thougt
some of the leaders of the Communist
Party may swear by the Amritsar
Congress declaration which envisaged
a peaceful parliamentary transition to
socialism, important leaders like Rana-
dive, Muzzaffar Ahmed Harekrishna
Koner, Pramoq Dag Gupta and others
came in their true colour in criticising
the so-called peaceful evolution stand
as nonsense and advocated the path
to be followed, set out, by the Chinese
in the Peking Review No. 17 of 24th
June, 1938:

“Through revolution in one form
or another, the working class must
smash the bourgeois state appa-
ratus and replace the bourgeois
dictatorship by proletariat dic-
tatorship.”

In the critque of the gatha, Mr. Marx
writes in 1837:

‘Between capitalism and com-
munist society lies the perioq of
the revolutionary transformation
of one to the other. This corres-
ponds to the period of political
transition when the State can be
nothing but revolutionary dicta-
torship of the proletariat.”

Lenin in his “State and Revolution”
states:

“Dictatorship of the proletariat
is the rule unrestricted by law
and based on force of the proleta-
rian over the bourgeois.”

Sir, these writings from Marx or
Lenin......

Shri Daji (Indore): This is called
the devil quoting the scriptures. (In-
terruption).

Shri Kapur Singh (Ludhiana): He
has called the Member who ig speak-
ing as a devil, 1 do not think it is
parliamentary.

Mr. Speaker: For the last few days
1 have really been very much distres-
sed to ser how things have been pro
ceeding, If noise takes the place of
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argument, then that will be the end
of democracy. The House itself should
be mindful of its reputation. So far
we have created an impression that
there ig some parliamentary democracy
which is prevailing in India,

oft feerr qzmiEw (g wqT:
7R ATEW T IO FY @ F7 faAT )

Mr. Speaker: I would request the
hon. Members to listen with patience
however unpalatable the arguments
might be. Arguments ghould be coun-
tered with arguments and not with
other demonstrations.

Shri Daji: In regard to the observa-
tion which has been made......

Mr. Speaker: He will kindly sit
down. Now he will hear........

Shri Daji: 1 want your guidance.
Mr. Speaker: Order, order,

Shri P. K. Deo: I want to point out
communist is like The Bible to a
that the writing of these men to a
Christian, The communists follow but
one principle and that is the principle
of opportunism, and opport-
unism has but one principle
that it %cllows no principle Only ex-
pediency has determined their course
of action and nothing else and by this
methoq Mr. Churchill had said ‘Never
50 few people ruled so many’. In Sep-
tember, 1959, they championed the
Chinese cause and described the
MacMahon line as a fraud and accus-
ed India of aggression.

Shri Hapur Singh: Shame!

Shri P K. Deo: We also saw that if
there was a conflict betwecn national
interest and party interest, Mr. Rana-
dive had advised that they should not
take an unprincipled stand saying
“that they should not defend the coun-
try against Chinese aggression and
give up internationalism’. Internation-
alism scems to be their creed. It does
not confine itself to national boundar-
ies or look after national interests.

When there was Chinese aggression
and forceful ocoupation of 12,000
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square miles of our territory, and
when there was the cold-blooded mas-
sacre of our policemen in the Hot
Springs in 1959, the New Age monthly
tried to justify those actions by quot
ing the Chinese Prime Minister’s let-
ter., We rersistently demanded at that
time from thig side that the Com-
munist Party should be banned
Singh

Shri Jaipal (Ranchi-West):

Why?

Shri P. K. Deo: They fooled the
Government, one section supporting
the Government and the oiher section
opposing the Government. Govern-
ment are in the habit of nat realising
the realities. They saw the situation
through the wrong end of the teles-
cope. That wag so because in.ide
the Cabinet, the dice were loaded in
favour of the communists because of
the prescnce of fellow-travellers in
the Cabinet, because at that time the
Defence Minister was toasting ‘Hindi
Cheeni Bhai-Bhat’ with his Chinese
counterpart.

Now. the cat has come out of the
bag, ang already when the communist ;
were knocking at our door, India's
gensitive and palpable border was ex-
posed to communist infiltration and
subversion. To exploit the economic
distress and ignorance of ihe hill peo-
ple in that area, our friends were
active giving a rosy picture of China,
as if the world did not know that
there was large-scale famine and
slavery of the worst type parpetuated
there. And this whispering campaign
and subversive propaganda was going
on in full swing in Darjeeiling and the
Kumaor. Hills which ars the main
recruiting centres of the country. All
the official organg of the Communist
Party have been supporting this move.
Mr. Mao's picture, the picture of one
whose hand has been tainted with
Indian blood was conspiruously dis-
played &t the communist party con-
ferences at Bagdogra, Guniur, Bombay
city, and Berhampore. Even in the
Punjab where this picture was rot dis-
played our friend Surjit says that
even though the pleture was not dis-
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Jlayed the picture had kteen ergraved
in their hearts.

Shri M. R. Masani (Rajko!): Shame!

Shri P. K. Deo: Their anti-national
characte: is evident from 1ihis that
their activities had culminated in the
rejoicing and the thunderinz cheers
at the West Benga] Contecennca when
Shri Basavapunnaiah anaounced that
China had exploded a nuclear bomb.
In 1948, at the call of Mr. Stalin that
there ¢houlq be commun'st  uprising
in Asia our friends started the upris-
Ing here and the Telengana niovemant
gathered momentum. I do net weunt to
repeat the grim trail of death and des-
truction left by the communis‘s :n the
years 1948-51 in Teleagar, which
they wanted to convert us the Yenan
Province in China to be a spring-
board to overthrow the Government
of India by violent revolution. The
cult of acig bulb and guerilla struggle
advocated by Mr. Mao was fully em-
ployed. But the Telengana revolution
misfired due to the firm dealing by
Sardar Vallabhbhai Patel. They want
to repeat the same thing now. There
has been a striking similarity in their
modus operandi at this moment, That
is because the external security of the
country is being threateneq by the
presence of a ruthlesss and a heavily
armed neighbour like China at the
northern border, who will provide a
hinterland and a powerful bage for
their logistic and ultimate
success, if they want to overthrow the
Government by revolution.

Inside the country, there have been
rising prices, fooq shortage, corruption
and sheltering of corrupt men by Gov-
ernment, and lastly, the presence of
powerful communist lobby inside the
Congress, which ig ideally suited for
the launching of this violent struggle.
There hag been infiltration inside the
Government. In this regard, T would
like to point out that the varjous
policies of Covernment, for which 1
hold the Government responsible.
have Jed to this gituation. This would
not have happened if they had listen-
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ed to wise counsel, if they had banned
the Government at the right time. ...

Mr. Speaker: Banned the Govern-
ment?

Shri P. K, Deo: I am sorry—banned
the Communist Party. They
should have banneq the Cammunist
Party at the right time. Instead, they
allowed them to function as a party.
They allowed them to contest the elec-
tion in Kerala., It is g wonder how
they allowed a party which does not
believe in democracy to function in
this way. Their definition of democracy
is a one-party government. When the
Communist party, somehow or other
stepg into power, they never quit it
in favour of any other party. This is
their conception of democracy and this
is their state of affairs. But that party
hag been allowed to function in this
country, and now we are to face the
music!

Lastly, by the detention of the com-
munists on the eve of the Kerala elec-
tiong g halo of martyndom was provid-
eq to them. Otherwise, they would
never have been returned as the singl.
largest party in those elections.

An hon. Member: How does he
know?

Shri P. K. Deo: This is due to the
folly of Government. We do not want
that anybody should be detained under
the Defence of India Rules or that
emergency powers should be used for
the detention of any individual. Whe-
ther he is Sheikh Abdullah or he is
my friend, Shri Gopalan, he should be
properly tried in a court of law. If the
hand of law is not long enough to deal
with these people properly, amend the
law. We are prepared to support it.
Even in the case of the DMK, we went
to the extend of amending the Consti-
tution to regulate their activities, To

bring to book these communists,
if any amendment  of the
law is required, the Government

should come out with concrete pro-
posals ang they will get our full

support.
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A word regarding the Rightist com-
munists. As a result of the world
communist ideological conflict, there
have been two groups, and there have
been two groups in all the satellite

states. )
Shri Daji: In all  parties
(Interruptions).

Shri P, K. Deo: I am sure if China
and Russia join hands tomorrow, these
two parties will immediately form into
one party. There is no doubt about it
(Interruption). There is no patriotic
urge. It is only a reflection of some
difference of opinion between Russia
and China. Their support to the Gov-
ernment in this struggle against China
is only strategic, to camouflage their
real intentions, Thig reminds me of
the Siamese twins; if one is beaten,
the other at once cries. Similarly, it
is very difficult to distinguish between
these two, the invisible and imaginary
line between these two. It is like the
difference between “investigation”
and “inquiry”.

1 warn Government to be more care-
ful regarding the crypto-communists
inside the ruling party. They have in-
filtrated into the Congress.

Shri Daji: Who?

Shri P. K. Deo: In my own State,
I know so many communists have join-
ed Congress ranks and are in the pay-
roll of the Kalinga empire of Biju ana
Biren Mitra. If you want, I can name

Mr. Speaker: Order, order.

Shri P. K. Deo: The sapling of de-
mocracy has yet to take firm roots in
our country. We cannot afford the
luxury of allowing the saboteurs of
democracy to function in this way,

Shrimati Renu Chakravartty: May
1 say that when this particular alle-
gation has been made about Commu-
nisty in Orissa being in the pay of
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Shri Biju Patnaik he ghould produce
some proof? We must know it. He has
no right to say it. He should sub-
stantiate these things.

Mr_Speaker: Motion moved:

“That this House takes note of
the statement of the Minister of
Home Affairs on the anti-national
activities of pro-Peking commu-
nists and their preparations for
subversion and violence, laid on
the Table of the House on the
18th February, 1965.”

1 had asked the Mover to take 15
minutes, and he has taken quite 15.
Other Members should be equally
careful. Shri Mukerjee.

Shri Hari Vishnu Kamath (Hoshan-
gabad): On the adjournment motion
on the language issue we sat till 7.15.
Let us now sit longer.

Shri S. M. Banerjee: We will sit
till 7 o'clock if you allow us.

Shri Jaipal Singh rose—

Mr, Speaker: 1 bhave called Shri

Mukerjee.

Shri Jaipal Singh: I am rising on
a point of order, if you do not mind.

Mr. Speaker: What is the rule un-
der which he is raising it?

Shri Jaipal Singh: 1 am sorry I
have not got the Rules book here. You
must give me some indulgence.

Shrimati Renu Chakravartty has
raised a point of order which is eter-
nal in parliamentary practice, that is
to say, no one can be criticised who
is not here unless there is evidence.
I am not a Communist, I will never
be a Communist, despite the charm
that Shrimati Renu Chakravartty and
Shri Mukerjee may have, but the
point is that certain things have been
cited by the Maharaja of Kalahandi.
Unless the people are there to defend
themselves, or the Treasury Benches
defend them,—they might, they have

2408 (Ai) LSD—S8.
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been doing that all along—we must
have evidence, An hon. Member of
Parliament has no business to men-
tion in this House anything unless we
have evidence.

Mr. Speaker: I am not going into
that evidence, He only said that
some Communists were in the pay
roll. He has not named those Com-
munists, and I have not allowed.
Such a statement can be made,

Shri H. N. Mukerjee (Calcutta-
Central): In his delightful innocence
of political thought and of history,
Shri Deo has given us a delectable
mishmash of ignorance and malice,
and I congratulate Shri Nanda for
having at least converted one super-
enthusiast advocate for the cause
which he has propounded before us.

An hon. Member: Not one, many.

Shri H. N. Mukerjee: I have very
little time. I am afraid I shall ignore
much of what he hag said, particu-
larly regarding some of our people
being saboteurs of democracy and
that sort of thing, I will treat that
kind of accusation with the contempt
which it deserves.

The Home Minister has placed be-
fore us not a White Paper, but a dark
and dismal document which seeks to
justify the indefemsible detention
without tria] of nearly a thousand
Left Communists on grounds that, as
he has propounded them, do not stand
a moment’s scrutiny. In the process,
the Home Minister has dealt a blow
to the parliamentary ideas that we
have inherited, to which I shall refer
in the beginning.

Parliamentary life involves the
principle, ag Sir Erskine May has
pointed out, that service in Parlia-
ment is paramount to all other
claims. But nearly al] Members of a
recognised group in this House, in-
cluding Shri A. K. Gopalan, whose
seat is here unoccupied by him, are
prevented from performing their ser-
vice to this House indefinitely and
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by virtue of executive action, exe-
outive action stealthily decided upon
even before the last session of Parlia-
ment was over, and this has distort-
ed the picture of this House as port-
rayed by your recognition of differ-
ent political trends in the country.
Our friend Shri A. K. Gopalan is being
dubbed as a pro-Peking Communist
and as an anti-national individual,
virtually a traitor to JIndia, and
he cannot even come here to face his
accusers.

I want to know what is happening
in this country, Is there a war being
fought on our soil? Is Shri Nanda
running a revolution which requires
a certain amount of authoritarian de-
cision? No. Shri Nanda and his
friends are too busy looking after—
I borrow Shri Deo’s expression—the
Siamese twins of Orissa’s politicg and
other proteges of that unspeakable
sort. They are too busy using the
Defence of India orders putting in
prison our people—the Secretary of
my State Committee in Orissa, for ex-
ample, and so many PSP workers at
the time of the agitation in Orissa.

He is too busy doing that sort of
thing. And lately he has taken re-
course to political vendetta which has
landed him into producing this won-
derful document. This document
makes it clear that the notion of the
overriding menace from left commu-
mists is g hoax, a hoax intended to
camouflage the anti-democratic aims,
a political ritual designed especially
to alarm the Kerala e'ectorate to vote
for the Congress, a plan that has
boomeranged on the ruling party. Ob-
viously the people of Kerala did not
believe what the Government wanted
them to believe about the left com-
munists. Shri Nanda said at a press
conference that he was giving the
people of Kerala a chance to reject
them and the people of Kerala gave
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him a fitting reply by sending thesc
communists as a gingle majority group.
Mr, Nanda is trying to take recourse
to some manipulation of figures re-
garding the percentage of the vote. 1
have seen a statement by Mr.
E. M. S. Namboodiripad contesting the
claim of Mr, Nanda regarding the per-
centage of votes cast in favour of the
Congress or of left communists, Very
amazing., It is a futile controversy. In
the Lok Sabha the Congress has a
massive majority on the basis of a
minority vote. Why this double stan-
dard talk is being indulged in, I do
not understand.

But, Sir, to come back to fundamen-
tals. Detention without (rial, ag even
my ingenous friend Mr, Deo wag con-
strained to point out, violates every
decent democratic instinct. In the
Liversidge case during the Second
World War, the British Judge said
how even in the clash of arms the laws
of England are not silent. The Gov-
ernment knows that there is the Sup-
reme Court judgment hanging like
the sword of Damocles over its head,
the judgment which said that in pass-
ing the Defence of India Act, Parlia-
ment has disregarded the constitu-
tional provisions of articleg 14 and 22,
that when the Presidential Order
under article 359 ceases to be opera-
tive, as it must, sometime or the other,
the infringement of citizenship rights
caused thereby can be challenged in
courts of law, that after the Emer-
gency ig lifted the executive would
remain liable for wrongful detention.
We know that the Government had
made an effort {o amend the Consti-
tution and to avoid the effects of this
judgment but that effort has misfired
go far. What other mischievous moves
arc in contemplation, I do not know.

And meanwhile, in the name of
emergency which hag become in the
minds of the people little more than
a fake, in the name of emergency
which helps to prop up the structure
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of an administration which has prov-
ed itself inefficient and corrupt and
a moral blight on thig country, poli-
tica] repression is being practised by
the Government in power, In parti-
cular, it hag happened in Kerala,
where the name of the Congress is
mug and people have returned the
left communists ag the largest single
party. Therefore, they are entitled
in all propriety to be called to form
the State Ministry. 1 have got g copy
of a telegram from Mr. Namboodiri-
pad. He says that he has sent g tele-
gram to the Prime Minister and the
President asking for facilities so that
the members elected and the members
of the State Committee of his party
are released and they could hold con-
sultations just as the syndicate in
Congress and so many other people
holg consultations in regard to their
parliamentary programme, But of
course nothing is being done about it.

Sir, in this country we see most
wonderful things. I am very sorry to
say this, but I have to say it because
it is my country. Indian nationals
spying for Pakistan are caught nap-
ping in the very act and are prosecut-
ed in court. It is a good thing they
are prosecuted in court, But in the
case of these people, not one single
case of prosecution is there. What I
see i this. Political personalities,
whether it is Chakravarti Rajagopala-
chari or Jaiprakash Narayan or lesser
people who sometimeg lurk in this
august House also, have been operly
suggesting the giving over of Indian
territories to Pakistan, or trickling
down to rebel claims to Nagaland, and
nothing is done in regard to that. But
as far as the left Communists are
concerned, not a single step is taken
except that of putting them in jail and
having no kind of trial about it.

If over the India-China issue any-
one violateg the country’s interests,
hold him up by all means, but do not
just call left Communists pro-Peking,
give them a bad name and hang them.
One of their leaders, Shri Jyoti Basu,
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has said that hig party says nothing
more in relation to the Colombo pro-
posals—I have got his statement here—
than what has been said by Congress
M.Ps.,—among them my hon, friend
Shri Khadilkar over there—and the
statements which have been made by
the Prime Minister himself in regard
to the settlement of the India-China
issue. Thig is what has happened.

Shri Nanda's perfervid eloquence
before a very safe microphone in All
India Radio did not prevent even the
Hindustan Times of the 6th January
speaking of—I am “quoting—*“...the
startling degree of disbelief in' the
case he has put forward”, It further
states that ‘“the Government seem to
have acted primarily to divert atten-
tion from the worsening food and
price situation and sccondly to evade
the imminent Congress debacle in the
clections in Kerala.” Since then the
debacle has taken place and the Gov-
ernment continues in its course of
self-righteous arrogance, I am re-
minded of what Dean Swift once said:
“I never wonder to see men wicked:
I often wonder not to see them asham-
ed.” Perhaps the Government tries
to wear today the mask of pride but
its true name is fear.

Is there any proof in this document
of imminent danger on account of left
Communists to peace and tranquillity
or to the security of our country?
There is none. If Government has
other material, they should not be
kept up its sleeveg but it should utilise
them for prosecutions if they dare to
launch them before courts of law. Till
such material is brought out and exa~
mined, this document is no more than
a scrap of paper, except for those who
have got to say ‘ves’ to Shri Nanda
and also to some who arc blinded by
the anti-Communist prejudice. This
document will convince nobody who
has got a head over his shoulder.

We have our differences, very seri-
ous and basic differences, with left
Communists who have broken away
from the party and formed their sepa-
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rate organisation, but with all our
strength, we condemp this flagrant
misuse of power against them; we con-
demp this attack on a political group
merely because of its ideological pre-
dilections. Those of its leaders who
have not been arrested, like Shri
Namboodiripad or Shri Jyoti Basu,
have challenged the Government to
prove one act—one overt cr covert
act—over the India-China issue, It is
not for us to answer the allegations
which Government have put in so
vaguely. These two gentlemen, Shri
Namboodiripad and Shri Basu, havc
sought to do it to the extent possible.

For instance, Shri Nanda has men-
tioned the visit to Himachal Pradesh
by four Bengal Communists, One of
them did not go. They had gone to a
celebration, to the Ghadar party, in
Jullundur at Bhagat Singh’s birth-
place. One of them had not gone to
Himachal Pradesh. The other three
went to Himachal Pradesh, because
many people—the Home Minister
also—want sometimes to see a
very Dbeautiul place. Shri Rama-
murthi, a Member of the upper
House, went to Himachal Pra-
desh and it is mentioned here as
if he was conspiring with people aear
the border. Is it open to Shri Nanda
to appear to claim that Members of
Parliament even, let alone other citi-
zens pf this country, cannot go to those
places merely because they are very
near the frontier and if only they go
there, they are going to be hauled up
on this kind of suspicion which is not
only misdirected, but utterly frivolous
and absolutely ridiculous? This is
the sort of thing which he is doing.

Shri Jyoti Basu has said repeatedly
that there are allegations of propa-
ganda in Darjeeling and other districts
of West Bengal and that these allega-
tions are completely false and he has
challenged this Government to pro-
duce some proof.

Shri Nanda has referred to a meet-
ing, a demonstration, in Trivandrum
where most objectionable slogans
were supposed to have been shouted,
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and Shri Namboodiripad has given a
statement to the press that if {hese
slogans were shouted, it is a most ter-
rible thing and he does not surely ap-
prove of them, but he knows that
these slogans were not shouted be-
cause, if they were in a town like Tri-
vandrum, the matter could easily be
brought to court.

Then again, Sir, Shri Nanda talks
about monies coming from certain
quarters, especially from China, to the
Left Communists, which has through-
out put this party of Pro-Peking Com-
munists in large funds through vari-
ous clandestine channels, I have been
shouting myself hoarse in this House
trying to find out who exactly is get-
ting money through the Bank of
China. I heard my friend, Shri Dwi-
vedy, referring to certain people, nmen-
tioning their names and telling the
Government that these were the peo-
ple who were getting money from the
Bank of China, They never said a
word about it. On the other hand,
I find, in the West Bengal Legislative
Council, a member of Shri Tridib
Kumar Chaudhuri’s party, not a mem-
ber of our party, placed on the Table
of the West Bengal Legislative Coun-"
cil, a whole statement which he had
collected, which he certified, which
he vouched for, mentioning the names
of Congress supporters who had got
overdrafts from the Bank of China—
like Surajmal Nagarmal, Gian and
Sons, Krishna Lal Birani and Co., Raj-
kumar, Proprietor of Khemchand Raj-
kumar, Mahanti Corporation, Ray and
Sons who gre Andamang timber ccn-
tractors for the Government of India
and some other people including a
member of the Rajya Sabha who has
been welcomed with open arms by
the Congress Party and taken in as a
member of the Congress Parliamen-
tary Party in the Rajya Sabha. So
this matter could be pursued. I want
to find out for myself as well as for
other people in my party what is the
truth of the matter. Shri Jyoti Basu
himself has said: “I deny this allega-
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of China and challenge the Home Min-
ister to prove his contention.” 1If it is
proved, naturally we have to accept
it ag a fact, But the position at pre-
sent is that no proof is forthcoming
and this kind of allegation is thrown
in the air, this kind of kite-flying goes
on, so that mud can be thrown at cer-
tain people, so that this party may be
maligned in the very cheap and mali-
cious manner in which the Swatantra
Party tries to indulge in that king of
activity,

In this document of Shri Nanda
there is no proof of Left Communists
endangering India’s internal and ex-
ternal security except very vague al-
legations regarding what they may be
contemplating or what they might be
doing. Shri Jyoti Basu has said that
if they have planned or are planning
an internal revoll to synchronise wiin
a fresh Chinese attack, let them be
tried. He has said openly in public
“let them be shot, whoever is trying
to do that kind of thing in this coun-
try, whoever is trying to synchrouise
trouble in this country with an attack
from the side of China”, He has said
that they should be tried straightaway
and shot. If you can do it, certainly
it would be an act necessary in the
interests of the country, But hefore
you have got the proofs, before Gov-
ernment has got the guts to place
some evidence before the country,
before Government can at least make
one test case in order to show its
bona fides, this kind of accusation is
politica] chicanery of a sort which I
hate to characterise.

Shri Nanda speaks of reliable infor-
mation which has come to him in the
last two months. If they are reliable,
test it in a court of law at least in a
fow cases. If Government cannot do
it, let them not smear so many people
with slander and stow them away in
jail without trial. I know some people
like my friends of the Swatantra
Party are very happy. They want to
go further and ban the Communist
Party, to smash the Communist move-
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ment; exploiting the opportunity now
that the party has split. They are
welcome to their hopes.

For over a hundred years this
spectre of Communism has haunted
some people. But Communism ad-
vances in step with history, and what-
ever the obstacles today, in this coun-
try or eclsewhere, as sure as the sun
will rise tomorrow, g socialist society
will be achieved everywhere, includ-
ing in my country. Meanwhile, the
Government do not seem to know that
the right of every Indian to his funs
damenta] liberties is wrapped up ir
the very constitutional bundle and if in
fear of Communism that bundle is
thrown out protection for the liberties
of our citizen will be cast aside, Let
Shri Deo have his moments of elation
over Government’s action against
Communists, But let him remember
that when ihe bell of repression tolls,
it also tolls for thee of the Swatantra

party!
Mr. Speaker: He should conclude
now.
Shri H. N. Mukerjee: I am con-
cluding.

Shri Nanda says that he had to make
a ‘“very disagreeable decision.” Since
the document offers no tangible justi-
fication, it is a sickening document
which makes a mockery of all talk of
political democracy. On the flimsiest
of evidence Government hauls up a
whole section of the Indian Left or
the plea that they arc anti-national
These are antics of the Governmeni
which does not quite know what it is
doing unless, of course, astrologers
and soothsayers have taken over the
reins. For Heaven's sake, I ask the
Government, behave with decency and
understanding; release the detenus; let
the Left Communists be free to form
a government in Kerala, if they can,
and let some fresh air come and clean
up the gtink that from Orissa to
Kerala pervades our nnlitics today.
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Shri Vidya Charan Shukla (Maha-
samund): Mr, Speaker, Sir, the docu-
ment placed on the Table of the House
by the Home Minister makes a really
revealing study. Professor Hiren
Mukerjee was pleased to ask if there
is a war going on. He should know
that there jg really a war going on
between India and China, Although
it is not being fought at present, the
war ig very much present and the
people who are put behind the bars
by Government, and rightly so, are
the agents of China and they are the
proved agents of China, We do pot
need any further proof than are given
in the document by the Government.

Really one wonders at the for-
bearance and tolerance shown by this
Government towards these modern
traitors and Quizzlings and it is actu-
ally late in the day to put them in the
jails. One really wonders why they
were released earlier. Atfter the
Chinese invasion they were arrested
and kept in jail for gsome time. In
fact, they should have been kept in
detention until the Chinese aggression
was removed from our borders, from
our motherland, Unfortunately, the
democratic instincts in our leaders,
particulariy in our Home Minister, are
too strong. We do not relish the idea
of keepink anybody behind the bars.
Probably because of this, the Home
Minister released these traitorg and
Quizzlings and put them again to
action. But they could not be left out
for long. They began to indulge in
their nefarious activities and even
when such activities came to the
notice of Government, they still hesi-
tated in putting them behind the bars
by taking action against them.

Really, the late arrest of these Com-
munists gave them some advantage in
Kerala, to which Shri P. K. Deo has
already referred. I am sure the Gov-
ernment will not be taken in by all
these protestations that are being made
here by the Right Communists. 1
need not describe the Right Commu-
nists or what they are. They have
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been amply described by their Left
comrades how they are and what they
are, I can quote from g document
that the Left Communists have circu-
lated in Kerala, and this is what they

consider Professor Hiren Mukerjee
and his party to be:

“The people of Kerala are not
deceived by these renegade Com-
munists who have provided cover
for the large-scale attack by the

Indian troops against Chinese
troops.”

So, according to the Left Communists
those people are the renegades, We

need not go into the details of what
they are.

I must congratulate the Govern-
ment on the very swift and very sec-
ret sweep they made on these traitors
in our country. It speaks very well
of the organisation of the Home Min-
istry and its grasp over the affairs of
the country, I would warn the Gov-
ernment that they should not consi-
der these wolves to be democrats when
they talk of elections and forming a
Government in Kerala or when they
talk of democracy. The document
placed on the Table of the House by
the Home Minister gives only a small
part of the evidence that is in the
possession of the Government. It is
said so by the preface of the Home
Minister, Even then, it ig such
damaging revelation that we can ask
the Government to set up a special
tribunal by a special Act of Parlia-
ment and try these people a8 the Nazi
war criminals were tried after the
Second World War. They could be
trieq by a special Act and a special
tribunal. We do not fight shy of try-
ing these people. I am quite sure that
all these allegations against the trai
tors can be easily proved.

I need not quote a good deal of it,
but I will quote a few instances which
are given in this document and where
their faith in’ violence is amply prove
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ed, The document referring to that

on page 29 says:—

“With reference to the
situation, it added:

Indian

‘Democracy in our country is
recently introducedq and deep
roots have not yet been struck
by it. The working class and
other mass organizations have
not been united and powerfully
built; the Communist Party in
itself is very weak; most
the parties either of the
Left or the Right cate-
gory in the country are rabidly
anti-communist The
bureaucracy and the armed
forces are strictly kept in isola-
tion from any impact of political
and social activities, To be
more plain, it is sought to be
maintained more as a mercenary
type as in the former British
days. In the face of all this
reality, to talk of the peaceful
path in our country more or less
as a fact of reality as an inevi-
table path, is nothing but self-
deception and  deception of
others'.”.

Another elaboration of this attitude
is given on page 34 of this document.
At a press interview given by Mr.
Basavapunnaiah in Calcutta on Nov-
ember 8, when he was questioned by
pressmen, he said about the equivoeal
nature of the resolution which they
passed at their Calcutta conference
that they were not in a position to
come out openly with their stand on
the border dispute because of the
Defence of India Rules. So, they al-
ways keep the people and the Gov-
ernment in the dark and try to mis-
lead them. Still, whatever they said
in public has put them in very un-
favourable light and has proved their
unfaithfulness to the country,

The mouthpiece of the Tamilnad
Communist Party, which is known as
Sengodi, says in an editorial:—
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“Our slogan is the lesson taught
by Lenin that there is no revo-
lutionary party, if there is no re-
volutionary idea.”

They say—

“Our aim is to follow the path
shown by Castro of Cuba”.

They want to initiate in this country
the same kind of bloody revolution as
was initiateq by Castro.

The demand for the release of the
elected detenus in Kerala is very
funny in my opinion, This is parti-
cularly so with reference to what Shri
Namboodiripad said which is very re-
vealing and which will just show
what are their designs in Kerala and
in the country in general, Here is
what Shri E M. S. Namboodiripad
said: —

*lie Left communists when once
in power want to utilise their be-
ing in power as a springboard for
promoting conflicts between the
Centre and the State Government
and accentuate ‘class struggle on
a Government to Government

(R

plane’.”,

This is from the article that was pub-
lished in Desabhimani, Left CPI daily,
on August 27, 1864, Here he is also
angry at the limitations placeq on the
powers of the State in the present
Constitution,

This clearly shows what their de-
signs are in Kerala and it rightly gives
us the basis to reject their demand to
allow them to go and form the gov-
ernment in Kerala,

17 hrs.

Sir, Prof. Hiren Mukerjee talks of
morals. It is hardly left to Commu-
nists to talk of morals. I will give a
few instances of what these comrades
have done in Kerala, as to how they
have amassed wealth and made pur-
chases. I do not know where from
they get the money. But they have
done so. I will challenge enybody
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[Shri Vidya Charap Shukla]

from Kerala to disprove these alle-
gations that I am making. Mr. Gopa-
lan, a Member of this House, has pur-
chased a cardamom estate in Kerala
recently . .. (Interruption), He has
purchased a costly cardamom estate
and his wife has recently acquired a
big cinema house in Allepey district.

Shrimati Renu Chakravartty: Since
they are not here, these things should
not be allowed. If it is a legitimate
acquisition, there is no point .
(Interruption).

Shri Indrajit Gupta (Calcutta-South
West): Are we allowed to say what
Mr. Shukla has done?

Shri Vidya Charan Shukla: Yes. I
throw a challenge . . . (Interruption).

Mr. Speaker: Order, order. Mem-
bers should first take care to see that
the facts are correct. (Interruption)
It is always left to the good sense of
the Members. They must be sure of
the facts that they want to state on
the floor of the House. This freedom
of speech is there. But that privilege
should not be misused at any moment.
One must first make enquiries about
it. I do not say that the reference
is irrelevant in that context. Prob-
ably, he wants to prove that they have
been getting money from some other
sources,

An hon. Member: Yes, Sir.

Mr. Speaker: Order, order. But
when we are accusing someone, a
Member of the House, or the Mem-
bers of his family who are not here,
certainly we ought to take the
greatest care that might be possible so
that there is not any mistake.

Shri H. N. Mukerjee: Would it not
be necessary from the point of view of
the regulation of the proceedings of
this House, when this kind of a state-
ment is made, that the source, the
basis on which statement is made, is
also indicated and, if necessary, the
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papers concerned might be placed on
the Table of the House?

Mr. Speaker: If someone writes fo
me that this was incorrect, certainly I
will find out from the Member from
where he got it and the House has the
authority to take action against the
Member if any wrong statement is
made. That is the usual practice. At
this time, I cannot stop him. The
other day also in my ruling I said that
the House in England has taken action,
very strong and very severe action, if
an irresponsible or incorrect statement
has been made.

Shri Vidya Charan Shukla: I am
making the statement with full sense
of responsibility. I want to repeat the
allegations again and I challenge the
Members of the Communist Party to
disprove what I say. If they disprove
this, I am prepared to apologise and
1 am prepared to undergo whatever
punishment you want to give me. 1
am absolutely sure of the facts.

Mr. Speaker:
over.

His 10 minutes are

Shri Mohammad Elias (Howrah):
You go to Kerala and make the state-
ment where Mrs. Gopalan defeated
the Congress Member by 17,000 votes.

Shri S. M. Banerjee: They have
sacrificed much more. You are talk-
ing nonsense. Something is being
said against a lady. That is their
characteristicc. We should also be
allowed to say such things.

Shri Vidya Charan Shukla: Mrs.
Gopalan is a politician. She is not a
housewife. (Interruption).

Mr. Speaker: Order, order.

Shri S. M. Banerjee: You release
Mr. Gopalan and he will reply to your
charges,

Shri Vidya Charan Shukla: These
members of the Communist Party
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amassed wealth from sources which
are undisclosed to us and the assets
have been acquired under very sus-
picious circumstances.

Shri S. M. Banerjee: What about

your father? There were charges
against him.
Shri Vidya Charan Shukla: They

were cleared in a court of law and
the Blitz which had made these
charges had apologised.

Shri H. N. Mukerjee: He talks
nonsense, absolute nonsense, rabid
nonsense. ..... (Interruptions).

Shri S. M. Banerjee: Once you

encourage this sort of a thing, every-
thing is going to be. (Interruptions).

Mr. Speaker: If one Member is
speaking, others have to listen.

Shri Mohammad Elias: He must not
speak nonsense at the back of the
Member of this House who is not
here.

Shri S. M. Banerjee: It is the morai
degradation of the Congress if 1 use
this expression.

Shri H. N. Mukerjee: On this occa-
sion you will see the provocation
which was there. We have all known
Shri A. K. Gopalan here and he has
a reputation in Kerala; I was there
only ten days ago. I know the kind
of reputation which some Congress
leaders have in Madhya Pradesh. It
is a rabid thing, it is a rabid lie to
say that moneys are being acquired
by men like Shri A, K. Gopalan in
this way, and then to get away with
it only because Shri A. K. Gopalan
is not here to contest it; how can I
contest it? How can I tell him that it
is false? How can a Member of the
Communist Party, who is not Shri
Gopalan himself, tell the House that
#his accusation is a damn lie?

Shri Vidya Charan Shukla: He can
say this later on.
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Mr. Speaker: That would mean in
another manner that no allegations
can be made against all those Com-
munists who are not here as to how
they acquired money and from which
sources . . .

Shri H. N. Mukerjee: He has men-
tioned Shri A. K, Gopalan and his
wife. I am not saying anything . . .

Mr. Speaker: What can I do? That
is under discussion? How can I bar
it? But I shall ask the hon. Member
to take greater care.

Shri Muhammad Elias: He has no
right to talk about morals. It is all
immoral. In spite of the CBI report
and the report in Punjab, my hon.
friend is still talking about morals.

Shri Vidya Charan Shukla: I want
to take very strong objection to what
Shri S. M. Banerjee said. Those
charges were cleared in a court of law,
and the people who made the allega-
tions had apologised .

Shri S. M. Banerjee:
have said that,

Shri Vidya Charan Shukla: I am
very sorry, therefore, that my hon.
friend Shri S. M. Banerjee should
have chosen to repeat that kind of
thing on the floor of the House. Shri
S. M. Banerjee is only revealing him-
self. I need not say anything further
about it.

Shri S, M. Bane-jee: My hon. friend
is revealing.

Shri Vidya Charan Shukla: The
Left Communist Party members have
revealed themselves in many ways as
for instance on the issue of Kashmir.
When China and India were together
they were always saying that Kash-
mir was an integral part of India and
there should be no plebiscite. As soon
as Pakistan began to flict with China,
they changed their view; they took a
somersault and they had begun to say
that the integration of Kashmir with
India was not final and that a plebis-

The people
I have not said that.
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cite should be held. My hon. friend gy fay ¥ 39 &7 g\gqﬁq-m
Shri H. N. Mukerjee was alleging that < T

some Congress leaders had accounts in g § froow & qw A .‘ﬁ HET T
the Bank of China. May I ask him to & %X &@®< &1 Y ®aar qgar ¢ |

deny whether the following members gHET S awg Iufeaq
whom I am going to name had T = gézrpﬂ
accounts in the Bank of China or not? AT S WI‘(?;:TQ 1 7% T FTHTL

The names of those persons are: Sar-  FFHIT T W &1 uf9® 57 wI=al
vashri Niranjan Sen Gupta (CPI Left),

QAR R WG wegeAT a4
Promode Das Gupta (CPI Left), % "
Muzaffar Ahmed (CPI Left), S. A, iR ®1 &gz W & R | oF WK

Dange (CPI Right), Jolly Mohan Kaul @R[ dAWTHE &1 WIEa¥ &7
(CPI Right), Naren Sen (CPI Left), TR S qey A
and Mohammed Ismail (CPI Centrist). Sl qF Wi g s fw

All their accounts were bad and over- ¥ WU § §OU WX TE & g

drawn also. fom & ol wmE Y ger g o 2
Shri Dinen Bhattacharya (Seram- <701 & | 7% I R & AT
pore): All wrong. Y W@y ¥ faam & g s@Er

AT F1 TF AN 57 q9F. e §

Shri Vidya Charan Shukla: I allege e e mg g9 el
this. If my hon. friend has got the i & v 1 Ay

guts and has got the facts, he can 0% T s R R ¥ owen fE5y

prove this to be wrong, and if it is gu § | wiWT ¥wewr ¥ wraw ¥ oY

proved to be wrong I am prepared for . T JifT w5 m

any punishment which the Speaker il | FAE

‘may decide. g 5 uw A ag dfaum v st
FT qUAd W1 FAT FAEA § W @A

All the leading members of the T = FTHOS SR I & qrfedt Y
Communist Party have been maintain-

ing accounts in the Bank of China 9% ot m_t" =gdr § o W a®
and they have been lavishly given  WINT GHET 1 IAATA W @ AT

overdrafts from that bank, and I am g | WTR W WE 9 T
sure Government will make inquiries

and find out the position. frr & saw guformesw 2w =y
T qF WrTAr qeT 8 1 gg &) feafq s

Shri Surendranath Dwivedy: Gov-  grgatfegi &t ficwrd & grry &
ernment have already made inquiries. s % | et a0 g o
Shri Vidya Charan Shukla: May 1 W9 o & & #elt ot & & g wveen §
again reiterate my demand that a spe- i ag wgr a% # gfgwear € fF a.9-
cial Act of Parliarpent should be  gofy grraarfedt 7 g & A7
i)::isg:st?o set up a tribunal to try these T ¥ 600 ¥ T fedi ¥ at
fire frar Afe o SR aTITER

sy e @i srey  (faomix) @ @wTew aner § oft TEElue 6ol
ETT WENY, ¥ SRR A RO aw ¥y o0 A, I A A« § qp7 " !
w e oz & fr ada ¥ e fre® A ¥ fod a2 forg w1 e w0
i wmAIgs e & fvilw W@y ? gEO WR# @ ge
fomraT 5 qwra Rwmmd o1 frermmht wEET § fE R EORR WY o g @

@, o W agew wd fF g @ S A wasim ST
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FX e o & w i gow faeEr i
FRG gHS H o THAT & AT Y AG) 4
LA 9T & a9 T WH 7 fqvrg
A o Ay A qreaard ot qeEr
sfrarg & faor am ? 9w 99 @
T AT 09 § FTH T, 99 &7
gqfTorTs 3 - T qIFL A
- TEAT Y T H GG T
TR & 7y wA & fag gu o & o
qftom @wifas @, #FW & -
aftort & 3 w9 &) T

¥ gAY 39 ¥ aga @ A9
AC IR R R U L L
aegy wERy, § A &1 §9 g
ag s feenAr AvEaT g1 1939
¥ g with s 7 afrea g@wg
arow faar, A1 argarEr ot feg-
@A AT d masg e
T UF OF AEH F A WO F
i W FT TEqd F qHAT & | Afp
aiEist 39 TR W A oF qrarET
F1fAfor FT @ | 1942 H 5@ IEA
2w ¥ g 1 faior w3 & ‘g
X e’ &1 AT TG, IT THY TG
qef b, 5| 7 37 1 W faQw e
1 w77 i o7 T A 3w W A
foar @t foFT S99 @1 SmaT B @&
g Wi # 9t & w1 w0 faar o

Tt S #Y Sifed,  Ferht gww
= A F§ wiawrd =fm N
srgfre oidf & arn {7 et sk
FRY T IF ¥ 1 97 Ig W\ 7
fom T fodm wege & @ @,
X Al F grEEE ¥ a1 aong g
o & wREa ¥ fafew A
e & @ o) fafew AR B
e WA &7 woAq qg a1 5 =faw
F 9 TR N A wfew #@ 9w
A w1 e a1 fv @l w1 N
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I 4, wifw & A fre w5 fgeax
% faaw ay @ ¥ wwfwe o
%1 frgen sfee @ ww R W
@

7 ga g s & 2w-fawrew
F gwy fr s wmy w9 free e
T FT N5 qUIY T 1T 39 F AW
fawew & fag Ofw &3 87 #n
T T I STl &y a7 aE
qrOATEY & W WY 9gS aF U8
wgar a1 f§ wreit wig 1 afew
UT §, 99 F Y ¥ I9Ed §9g
@ o A T g oawdr,  dfww
w AR 7 7t ¥ fadew § A
ST T QTR 25 T FT TATHGR §
St FN FEger fou wwE aw eme Y
gramar & tF daa =T w g
#1 wEelar gar & Fegfaee @idl @
1 afeqd ager @7 ¢ T 2W F
N ATA M ¢ A 7 gt wy
afafafudt ov FarT wfimme & ae
fawory &7 @ w9 TA1 W fEar o
AH-E-JT WX ASH-qA-aE F fow
T FL I AN GAT /1 AE AT fggeaw
Fafri g & M gy T &
A gT E

fam famr ot v 7 77 @AF-mw
W §cA H Iufeqa fam a1 & & €y
gAY WY 99T a1 fF 99 F aw F# ar
@ YFT ¥ 4w & 9w & a8 areeedy
oY aferor-aedT #7q faeei 41 gqF 9%
F & 7 o FEgfaee qrE #7149 967
F7 gfqer &1 & f* fag a7z o= 3g™
zfigor-aedt /17 aTHTEEY T FT AT WAT
T gz fau & g€t a¥E T @A WY
R T W 77w Afaar § wfeada
FA @ § | e wr-AfEr ot oA
qar-gqs faari 2 § A @A
F g4 ¥ 9% A A9 NdifE W)
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[+t FHmarT wreat]
NI-ATEHT IHT T UF g AT § ATERT
qqr FFT FT AT FT ATAT & av sy
=T & g 9 € ufe g f5 ag
e {7 Iferoredt wRgfaeet &
TN HAT FAT FLT TG

FT ST AT 9 A8 I fw 9w
1933-34 # 9IgAX % FT AR
ST 9T IF AN e ardf FTOE
far G 91 St 3w afeefad g9 &
fe Fgar a1 #R g 99 Ay v
S[ET TEA T A9 FFAT AT 7 FT 9 K
¥z a7 qa1 781 & B 77w ¥ et s
# AT T O 7 fE amfaee v
ar & gfaee odf & vw faw & 3@ A
TNz § afwfag AT e fEwa
o 790 far 39 ¥ qge 'y 7oA
»t 77T F Ag qaT g @ o 2w fawere
& 797 3q1 werfave qEf 1 oF fan
afeqw i1 & @rq 91 W AT I Y
TAT WAT a7 FT FIH FIqT AT 7

¥ o A7 ¥ gg WY qoAT ATgar
g f AemAT § forg A sy ATEE
~FEA-TH——FF TET AT A ;T AN
TAGEE, ST HTH HAN AT HT Ze07-
ot FHgfare F70 & 99 awa FEfaee
qrEt & AT AHeh A A ww fow
JEMAT  FT IRTELN R FX ATHIHET
weafaer Tt oz wadt & fe gw aeman
¥ fagra w1 dETAT AEA § ¥ O9g
FE T gt ¥ fEeEr ae
& I9 ATC AL HY FgmAT A7 ?

Shrimati Renu Chakravartty: Mr.

Shastri was a supporter of Godse.

ot TETIET ARt A { A
/WY qATE gAT @ I F afeorwr ¥
qYFR &7 O g9 st arteg 1 faw
NI qTAeAT Fgfaeet F1 gferor aedy
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weafaeet 7 awg faar &, fag g~
A gEggamawiggiav y
®H O R F) 97 J drg A F1fgw
77 wnt & fom g 3smgr & frew
F FT F FTAT Arfey 1]

S e A0 e A ¥ waanw @
at ¥ wgm 5 afaror-ardy qrerandy
qNT AT T AT B T FI fF oFW
qarwfaq S-difer amrredt st
1 ey afafafaay #1 G 98F [
T gadr wifet #v s afafafaay
FTEWATIX | WXIT A aH G
o TF WRTT AT 9OT g o av
99§ FAAE AT 1 &FT @ fE
e # wepfaer aEt & S & fa
AR IT I & G F T HAT HA
g wfew g fwrmed sefae
faa a@ & 7gi 9 39§79 F @7
ey wgfael #1 awgd 3 g
g ;1 99 F I WY T AT
o zfaoredr et &1 a0 wo
TAT T F & T AT FAT IT A
faviat #Y feafq et were #Y 2340 ?

wgl % FHAET FT HASET
nfafafual &1 avavg & & wgAr Agar
g f& wraw @ 9 @9 St
OTRAY  gAT 9T 99 ¥ W
qfawr wr Tl @ afer gwE 6B
uF aga a1 sfgmar | faw owwr
oEET § §3 FT avgarg w1 i ®
FA FT FAHT A fHwAr W oIw
g UF AT dEr |y o9r fE
AT § qUAIE T AT A A G
ofrar #Y faorg fem sy s A
w3 ¥ Az dfw o v dy
Fewal | g d mge FHfAet
¥ wurd ¥ favm $W & I FAEFAv
# oo a9t 1§ A AR
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almgt qom W § frowm e
sopfree ot | Afalww R #i
& @ &I YA F gt W A,
7R A AT &1, I AREE & 47 STare
a1 ofeedft dmer &, st affafi
¥ fafm &7 & &% @ .

S HTERT & awg gregartey
A ;g dufaai € ? g 9@ gEd
W@ 5 2w 39 qrawia av, 3w F JEAr
gy @ | 59 o armary o
Y F GFI A FL GG, AfRA
wHava § fq uF ggec & qa1f Ty
TER, 39 T *gr 14T fF HEgEs, 1962
7 S nAdt g9 & g, I A g9 HF TEY
Qgadt | o ey avaafaat @
ag zfagm wWr g, I Fa aF I
1 AT FET ARA & 7

# oft 77171 ¥ g AT Y TUee qRAT
=TgaT § fF a@ F ag & aa §
I AV g AT FI FGT TGAT A18AT & |
T G A1 fF armes w9 i
¥ g NfET F @y g e aedl
Fegfaee ey o a7 7, 9% ¥ 38
g so a1 @ ok w39
ghaaT s &Y e 6 g A, o
¥ W g gwed fazig @ arem aT
wfE< =t AT ¥ 7T a9 W A EwSE
W H oFl A e ?

U ¥ I T IZA T H
fegam Y w1 & S Awg @Y, "o
IH F @ AR AT N F NS v
©a ¢ 9 5 gfar 7 fegeaw Y
FTET F T @ g Z ? agey
EEH 7 gATd F 09 A9 FAT
F T AT F o@adr Y, dfed g
TF §9 § ATE, qE FUT #1467
Y TN A WA 7 T AT A
2 f5 9 g s | T g AR
WA AERY, AT A WA qg AT
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FgA #t T & fegmm 7 @
T YA & qagaE™ § faw & g
ag FOT AT W@y 7 Frgfaet
¥ fou smar & 1 WG FERE
fafsefa femede, o= fawm, & =t
TR FT FH THC HT AFQ ALY & 7
Y & o & A A A @
T, ¥ W qAGATETEl & gy -S4
ug T99T " @ § 7

a7 =T fawmr o TR A ag
TTAETY AEY &Y fF Fowar & faqmreE}
AT # &9 YT &7 & g Wa §3
FTOQU AT & 7 F4) 3 aeal & fow
FT T@AT 91fge 7 WQ Wi & oqw
# g1 F @R T I F faw Ay
FO¢ Tar fom TegamaE & gra
99 § o7 @ §—& we gk} ¥ 39
TogarETEt &1 AW R Feo A
AT ATEAT g—3F AT W { W

HT JIAT AMEY |

# 7 gug ¥ foox afudwa & W
9ATEAT % FT AFT & ISTAT 97 | WA
fRAsgmagngfF agnds &
g ¥ AT WA F rfagE @,
39 # q fog A}, g g
FIMfEgEAiasgafesad
A ATRAS &7 THige qraT /47
/Y @A T oFTSe arar aar | § wgAr
wTEa § 7 geome A @ A,
SR TFWEIT W FT O gFSE
qEAT F § qmar Ty W ag dar
aweg & wfafafuai & wer 79 & fag
AT T, a1 S9 # qE a9 A
=rfa, N a8 ¥ I -2 A fAeAy
wrfey, w1e ag *1% ot &4i A €1 1 A
F1E s @ W A gEw /& A g
AfT Far wror Y AR St wfewT-
q@F @ a9 Ft {1 FF 74 {6 =T
& & grriza 7 N sdfs @ AR
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[ T EraAT ]
oY T T AT A qrar mar? § wvgan g
o s 9 i #) amad ag ) fawr
welt, = FErmTETQ, Aot 9 ¥ 99 B
wi foue @2 & 7 ¥ g% @ fEOE
#1 TATQ @ ?

@A a9 F T a9 § FHw T@R
1 W fadiwsx g w6 A S AR
YT WA A AT qgIgT AT S FY
AT ATEAT § | W T XA A @@
# TETT §, N A /Y QI A oawn
FEEZ & A A AW AL @ AT
g, JEwr T & o e waT Ay
fafa &, 7 & 7 I fray s
e o § WX 99 TEAAAT FY @
FAT A AW FAA Frgfree  qrEd
= & Sy Af wEr @en afew
TH! TGX 9T § WY ATH  FL QAT
grm fr sqfee w& 9w o @ 7€
7 e T @ @3 gu
OTF GIH WY S gUE 1wy woA
firgat & #g T FT @A =l

WO FHAST F) TR FY A Ty
gu et & ag wEw wwEwr § R ower
WIRAAY ¥ §6 WL &Y U7 GT@AT Y
HFz J STAA AT FRGfTES qrel S
qrel #Y AW T FH F F 1 FAGL
9T gfqaey &9aT ST 9w agt o
aE F o BT qast FY WY wgAr
ATEAT § | IR ER FOEE [
gu a1 & fs o g faaT 2, 4 @
&r hfee @R, & aw § fasfam
M ETRMEFE g@F I far g
I qF 9g T R F wwm am
gy N FFT &gl o=
gEAaT § @ % g 5w w1
F@ AT AW F oy oifgw @
afeT qF W H IFAT AW F @AY
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€ g R FRgfaee aEl S et )
T A T GWT A e F AN AT
HIFL TG 2 qFA § | & FgAT ST
g f5 s Ew FT O g & fF wreaas
¥ sgfre adf € € o goar
F1 e § T[AT TN qEE T wiasy
i @ awg T Y, s o
T Afr g R A g A q@ A
2 (fzvemi) ) sty Sar wwgfaee
qréf #1 €T 9 § THTE FT A7 A
gl wa @ ™ aaw &
O HqIY § (gEITCARA) |

Shrimati Renu Chakravartty: Was
he not opposing the arrest of Shri

Golwalkar of the RSS under the
D.ILR.?

At SETAT qrEeAY W wAT F
o a<g #1 3fva aramao Ffaee ot
& 93 9T 97 AR 8, TT a<g w
ATATET A AL & I | T qEf
® IET A ¥ AW & gurw X fqmv
ST & a7 o= v &, gated
%1 qg a8 e Teefas wmww A7
oq TE W@

ot Ay foma : o wEYEE, AT
oY ¥ gAR " 9y feae Tl @ e
45 9% ¥ ¥ | TS @I FT ARQT A A
I Ty Far w7 o v faseren
g AR g oY T gHT | q@ & Y
g fFform aoae & @Y gu 9 & Ot
# wrerq Afaat =+ 7 QY 3 T awd
TR ATEEY §1 TIHIAT EHT 93T 5T
T A O qEL a9 F AR A TG
T A W R fFoag AW F sy
frenr gom & o Swayr  wfafafiar
u-fga fainft & | & a7 Y & wAAT
wreat g o forw o ¥ ag Jar & o weft
& o for 2 & g9 § e A A
fred 17-18 @@ ¥ == w1 @ §,
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39 T & 9 ey Ay w7 & 82
Ay o) swEd W e & g
F &7 ¥ &7 AW H IEE A oY
WL AE 3 AW T Aeow g @ AR
ATy AY F3 gU § g WY A ag qAfowrw
g

1950 T 1951 § o fasaa &1
WTATEY T AT ZAT AT AT S I6 aF7
T T AR A | qY HAME ¥ Ag g2
T8 i AR AgE W A FgE
7 odt a3 & foag faoehy w0 1 SwF
AT 1954 § FAG Y T A q9@
w gfo @ W F g Y faw
o Y ot T @ F@E AT
N IFQ fmr 9T e Gev w7 famr
WT | FT ARET S X 99 A9 59 A Ay
WA FW g TN foam ar A
T "R 9% 9T fauw w7 @3 @ ?

AW T 1954 F v 77
qawie Y &fg gf s I9F I o
wTEr f 7 gEy Wt 7 arf o f5 A
& I AgT@ | wreww 1 fawfaer
W& gHT, 39 IF AR A AR AR
T AR I FER A AR
& @ o ™ e ¥ oy T
I TR WY AR AT A T AT AT A
e T e

Iq& qr7 WY T T wrRar T )
TF T FY IEM FAT FaA G fwwr
W} §gF U &9 F A @ aw
wa & sfaffr s ser s a fr ag
N oF A w1 e @, dard fra
£ 1 39%F ag W WE, 1962 F F
AN A S A 4 fr owe A afy
R ¥ Jq qF A AL g2ar, JaF qY
®1% FEfAT g7 GHAYAT FH AR A |
e wwET 1962 7 AF M 9
T g @Y T, E wE gwrQ
FTETT AT AR FT I T HIART T
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AP §EEI ¥ TR T q«T |

¥ oraar " g fR oA oW ¥
T &A@ @ A AT FAF qref
¥ o Afg & 57 Nfg § o qed?
Fgfeet & Afy § 7 o & &
1 aoFifas aeRkr 9y § AR
9ft #1 @ s & fog oA da g
HR & A7 o I gFwa Wy N4
F @ quAIfaE GWRET qgEr @
o) wAt qfw &1 @ 59 F fAv
dare &1

i F1 G qF qEd & FOW
FeFT &1 A, awer o A fifg w<
ardfaat &t Afs & £ g @Y
g1 g amedy Fafawel & art §
ST WTOT Y AT §, ST qETEe
WA s g = §
gAfrar g ? 45 an § WY AR Y
g o & amwdfaai & sarggi &
fax &1 439% X W 2641 9fsew
39 1948 WIT 1950 § A IEA
w0 fFar qr s fow &1 49 9%
qT UF Tfe8T 28 AT FTE | I
# g% Faaw At & av ¥ §o o
¢ a8 F71 m } fF avdt svafeee
AT SARNAY T, AATAT A, FOA T |
YA FFT AAT & AT ALV FTAT 3, TEAT
o fier 2 T A9 37 WIAGT F1 avfead
Y FT g9q § wWifs § qwar & &
¥O AN qFaE § A T AT WA AT
T qfeal wiT safafuat 1 faar w7
97 ¥ qud g fF & wu 9= 4w
axar g1 #1f wgr vy & zEA AT
Ny grfag 4 oA 1 g A 7
Ffrt # FAEAT & AL H 0F
AAAT a% Y &) =Y aww & 9w F
T 3T e § fF e, wegad,
e worgl Wi worgd 701 i
FE OF I WRET I AT A
g & fainft @@ & ot sfgwa< aog
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[ 7y, faaq ]
€ 39§ § UF UF q9€T 59 FTH F1 HAT
g AR F ot w71 1 wfwwa &
J8 FTH FT & AU4T FIAq quHAT
g1

awddr FEgfaeel & @w RO
AN | WA A J FrE oy § fw
gieT 1 AT @Y § a1 9% qr9 A
F fod & G § AR wod dwat &
Fg f AT Y A T w7 a1 At
F1 WX 3@ FT 7 AT #7 9R 3@
FT 7T AT FI AT 3@ &< fgrgeam 1
qEAT AG) g TFAT § | TR HWAG
EHI & E & W1 T dAT § IAET
qF, AIGE AR fFam Soam #1 aTs,
TEAH ST FT FAGT FT qCE AT IHHT
A afwa g $T 7R A gaisy
FF @1 AT AW W FwTwarR wqrfaa
g a%ar g |

wet & a% Fed g Agl @ A
T FT §9 97 AT FT9 § IAHT WY
FE TR G § | FReFT feafq
T GTFTT A T i 2 afaae
frmgme Fam gz waEqa
AT FYE FRAT E1AT &, BT F2rE gy
¢ o1 grafw fagie #1 ofdfeafy @ @
FFeHIAM FT A R I awar
ARIEEEUR CRGEA IC I
B W@, A wE AR w § framww
sifeq @ S @Y &1 fER O AT
argar § 7 gxcwrei feafa a1 ammr
@I g W W W FA B
FATY TG HY AT AW KT S Tacaar
B & T @, IqF aR F A AT ;T
FCT AR &1 H & AN Ag F
IEA & | A T § o S § mawny
& S ST 1w /v fear s
A IAET FER & faq F weE &
g oawd 3 R FT Wogr R
=T Y 7 wgr fe Sl FY A [ oA
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oY wfuswre faar gom g, s 75 A%
FEA U, AW FT FAGWA H G g &
TG UF THd, FIA9 ITH! TATAT ALY
T 8, a9 § agm 5 aercaws Fegfaeet
FY AT 719 fgr T8 FT Ty & A
St faar a1 F a3 § AR T AT
W A gEea dfer ST § oA
BiAT IRy ar T wifer | oW FW
# faat e #1 gEAT a9 awdr g |
IgT qF WL A FT GFET § w9 AR
T F v e @ f S w9 ¥ asr
I W I@ & IR TSAMA FI v
= =fed ff avwe aaH & oo ik
9 §&R F1 9gaa feom & faa o
i fafras 1@ & s g G-
TN 3 W qaR § 1 wfEw q@ Q@
T & f aragfY svgfaeet 1 firemme
FL& AT AT TEHT A& Tregafa
FY AT-fede o aywmaifa s ggaa
F1 HCA § IATY T@AT ATEA & | HA &Y
IFET A FAG FT AT IJWE KL EH
fer & afem weafa &7 gwvma #t g
¥ for FX FT F TAGT 9T q§ AT
Hfqat S| 7 w2y € o8 Y =
® gaaT 4 meEw & faar )
a1 g @A qad 48 & fwEwe-
e feafa €Y S o9 5w
Fifgw | WX gEwewrora feafa &@ow
grY 8, Y WIRT T FAA Y § 914C
fo% s=ra 37 & firee fan man
% gWTg @ IO | gEte AT
& haer @ foF @ gt &1 w@faaw
F ez ot gfafs wfes ¢ 3799
qry THAT § T T °IOC JHT & JY
TG o ghewrarq feafa a@ @
AT |

Teae WEed, Wi dw-fgq & amw
qT B FY, &fqur @y oY uros
w1 TEw foar T @ & AT
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FEAATT FAT ST, AT BT qGE AT
fearens fadig &1 9@ waw war R
T gw fegn ST wnfge 1 g R
S 7g 45 §W F1 frara fawren §
trl & qg-Haram @ gigdear
YEF WIAATE | S AT FWHL A FT
AT § ACH Y wETed ¥ ag feara
few 7 @3=f, @H FE qgg T&@
FE THAT | R TR AqReA
¥ wawg § o 3% It ¥ feaw
ot 4t ot fopama formet o @t 41
afer safaer ot w1 Sram o §
gt gfaw o g SR fa=me @@ §
IAHY fa=T qorTY T @, S9E A H
T91 AT 7@ oA &1, 1w gfeasr &7,
IR0 T g Far a7 | T@H fAwr
“aeg faQe wrfard” ‘asg faandt
s EFaT g fF gAR AWM N ¥®
ART O & Y gAY & Ry g o
A ¢ AR AAIfUGT FTOSTE THI-
fauer s wnfge 1 FT OF W A
WY AT F 9% FW 7 qF aF T @
@ Ft fgarms qOF & @I FW
&Y F7 FW @) TN, q®@ IF o
AN Y Y quAr 7 @Y FTAfw
¢ mfae & oF M@ 71§ Ty
AR EE § fraas w& f6 e
T8 W "9 g # sfgwErd A dfwd
& F1 Afg #1 g @ &, 39 Afa
F A BT R | A FAY(TeE ANER]L
faaTs wETAat F Gree qEEH I |
afeq 7 ag ag W+ F fAw
& A & A A TR AT W A
gfusx 2 faqn, 9t aO% & 3 &t
29 FRfAE  AN@R ¥ A FA
¥ g5 §, T F farr awr ¥ qwy quy
9T q1z 3] ¥ fag W Fr€ glawr T
T 4g Y Jri A & wwwan g 6 dw
¥ gomer@ 999 &FAT § |

g ¥ & oF ) A W) S |
2408 (Ai) LS.D.—9.
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TR a3 @ g § 9w ey e A ¥
g TF J9FT ¥ q<g N WU w@T @
foF w7 T T F FALT qTARET ATHY |
TR TF HOT ¥ TI7 FEAT YT | &feAwr-
gefY FEfAESt ¥ g @ ¥ WOt ww
¥ g w ot fF U w@w-dEw
oY 9T qraegy T A1, S 0T gHIR
w9 ®9 & fad F3@ fF aeedy #01-
freet ax a1 zfaorw wrafael &
FYT qIEET AT AT | qY THY A Qv
I9EY  gaT § Ao wR) A <fao-
oot FFIfAEE a9 § WA, qG AV AR
S & FeaT-fae gEeT § ag A @
Fraw AT | wafag & s fre & o
qIAY & fF amfe g &
fagre # gfae o), fagea &
g # v W} felt gER @ WY '
w4 F fau 1w g F 919 qganT
FQ F AT AT #A F GO wdiw
A FT AT T HFA )

Mr. Speaker: Shri Venkatasubbaiah.

An hon, Member: Sir, how long are
we going to sit?

Mr. Speaker: How long will the
hon. Minister take?

The Minister of Home Affairs (Shri
Nanda): 45 minutes—I have to ans-
wer all the points that have been rais-
ed.

Shri Hari Vishnu Kamath: Let us
sit up to 7-30.

Shri P. K. Deo: Let us continue

this tomorrow.

Mr. Speaker: That is not possible.
I will call the hon. Minister at 6:15.
We can sit up to 7-00,

Shri P. Venkatasubbalah (Adoni):
Mr. Speaker, Sir, I have been listen-
ing very attentively to the eloquent
speech of Shri Mukerjee waxing elo-
quence over the misdeeds of this Gov-
ernment, My charge against this Gov-
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ernment is that it has been very late
in arresting the Left Communists who
are proving to be a danger to the secu-
rity and sovereignty of this country.
The other day when the question of
installing a statue of Shri Subhas
Chandra Bose was raised in this
House. Shri Mukerjee worked him-
self up and chastised the Government
for not installing his statue to per-
petuate his name. Public memaories are
proverbially very short. But I would
like to remind my hon. Communist
friend that when Netaji was waging
a war against British imperialism he
was dubbed by the Communists as an
agent of Tojo of Japan. Then, conve-
niently they changed their tactics and
their plans also. Parliamentary demo-
cracy is only an expedient, not a mat-
ter of principle, for them.

It they believe in parliamentary
democracy then I would straightaway
ask my Communist friends one ques-
tion. We in this country have adopted
a Constitution which gives us the
freedom of speech and expression, no
matter to what community, caste or
political party we belong to. The
only condition is that the freedom of
speech should not be misused for sub-
versive and anti-national activities
that will bring danger to this coun-

try.

Public memories are very short.
Which of the national leaders the
Communists have not criticised and
dubbed as the agents of British impe-
rialism. The father of the nation also
did not escape their criticism. So, also
Pandit Jawaharlal Nehru and Subhas
Chandra Bose. People of hallowed
memory and respect, people who were
held in high esteem by the people of
this country, people who were in the
forefront of our freedom struggle,
these were the people who were
characterised by the Communists as
agents of British imperialism. I know
many instances where our Communist
friends have acted during the Quit
India Movement as paid agents of the
British Government. At that time
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they were responsible for putting in-
to jail and torturing many Congress-
men who have sacrificed their very
lives for the sake of the freedom of
this country.

I was also very much amused to
hear Professor Mukerjee speaking
about the Kerala elections. 1 would
like to ask of him only one question.
Were the Kerala elections fought on
this issue? What was the election
manifesto of the Left Communists in
the Kerala elections? Did they ask
for a verdict or referendum of the
Kerala people on the detention of
these people by the Government? No,
not at all. They have played on the
innocence of the local people, as they
have done earlier in Andhra and other
places. Here I will narrate one ins-
tance. During 1952 general elections
our Communist friends went about
Andhra promising the voters five acres
of land and one cow if they were re-
turned to power. They always play
on the innocence of the people to catch
their votes. In Kerala also the same
thing has happened. They have ex-
ploited the innocence of the people
in the matter of food scarcity and
they were able to secure some seats.

They say that they have got the
majority of seats in Kerala elections.
At the same time, they contradict or
refute the right or claim of the Cong-
ress Party to rule the country because,
according to the Communists, the
Congress has got only a minority of
votes. So, I would ask of them: how
are you entitled to rule Kerala when
you have got only a minority of
votes? So, you have no right to speak
on behalf of Kerala and your state-
ment is incorrect.

Coming to the statement that has
been laid on the Table of the House
by Shri Nanda, I will quote only a few
instances. A meeting was held in
Tenali where they displayed the por-
trait of Mao Tse-tung, who is the
aggressor, who has committed aggres-
sion on our country, who wants j:o put
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The portrait of such a person was dis-
played in Tenali. So, these people
are masquerading themselves as pat-
riots and they are really traitors.
They have no faith in democracy.

At no time, even at the time of
aggression, has the Communist Party
made any statement about its line of
action. It did not even say whether
the Chinese have committed aggres-
sion or not. The Communist Party
was unequivocal and it was very halt-
ing in coming forward and saying
that the Chinese have committed
aggression. Even today I was amaz-
ed to hear my hon. friend, Shri S. M.
Banerjee, say that it is not an invasion
but only aggression. I do not know
the difference between aggression and
invasion. They are accusing us as
having some fellow-travellers in our
midst. I do not know to which cate-
gory Shri S. M. Banerjee belongs.

Shri S. M, Banerjee: I am a demo-
crat.

An hon. Member:
cracy?

Shri S. M. Banerjee: Don’t teach
me that. I am not going to learn pat-
viotism from you.

Shri P. Venkatasubbaiah:
like to ask of Shri Mukerjee

What is demo-

I would
one

question. What leq him to differ from .

the Left Communists? What was the
difference of opinion? Was the diffe-
rence of opinion this that China had
not committed aggression? What led
you to this difference of opinion be-
cause of which the party split into
two parts? I may or may not agree
but their own fellowmen, their own
comrades, have denounceq Dange say-
ing that he has written a letter some
20 or 30 years back that he would act
as an agent of the British. Without
going into the merits of the case 1
will say that even the best people of
their party have disbelieved Shri
Dange. I would like to know if my
statement is correct. I am afraid,
Shri Hiren Mukerjee also holds the
same view.
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This is the history, this is the acti-
vity of the Communist Party in our
country. Their flirtation with the
Muslim League, of the communists
with the communalists . . .

Shri Indrajit Gupta: What has that
to do with the Muslim League?

P. Venkatasubbaiah: .

Shri .
combination of

clearly shows the
Peking and Pindi. The inspiration
comes from there. The flirtation bet-
ween Peking and Pindi is very well
veflected in the Kerala elections. in
their flirtation with the Mualim
League which is a rank communalist
body. I will only plead that we must
be very careful so far as these friends
are concerned. Their history sheet
is bad. Their activities are suspicious. .
They never claim this country as their
motherland. They have got extra-
territorial loyalties. Their inspira- .
tion is from somewhere. So, beware
of these friends. I will only request
the Home Minister to be more empha-
tic and bold enough to see that they
are put in their proper place. As
Shri Prakash Vir Shastri has very
rightly pointed out, people are
aware of these people’s activities. I
know, except some bungling or some
debacle in Kerala or other places,
nowhere, in no part of this country
they are going to tolerate this party
which has got a very suspicious his-
tory behind it and which has been
trounced by the electorate. The elec-
torate has given time and again its
clear verdict against the anti-national
activities of this party and I request
Shri Nanda to deal very firmly so far
as these Communist friends are con-

cerned.

Shri N. C. Chatterjee (Burdwan):
Mr. Speaker, Sir, I beg of this House
to approach the problem in all serious-
ness, without passion and prejudice.
To us India is first; India's security,
India’'s independence—that is our
primary concern. We will strike down
anybody mercilessly if he goes against
India’s integrity or India's territorial
sovereignty. We will not tolerate it.
But I had the privilege to work with
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Shri Gopalan in this House for many
years and it is difficult for me to be-
lieve that Shri Gopalan is guilty of
any treasonable or any traitorous acti-
vity. I do not believe it.

I looked for any real evidence to
connect him with treachery or with
treason. 1 have read this document
with due care, but I find that it falls
short of requisite proof. My first
charge is that Shri Nanda has said
in this document, on the first page,
that on December 30, 1964 about 900
active members of the Communist
Party of India had been detained in
different cities under Rule 30 of the
Defence of India Rules. This Parlia-
ment was sitting day after day up to
the 24th December. Shri A. K. Gopa-
lan was functioning in this Parliament.
Why was this Parliament treated with
scant courtesy? Why did the Home
Minister not confront Shri Gopalan
and take this Parliament into confi-
dence and tell us what treasonable
or anti-Indian or anti-national activi-
ties these Communists and these Mem-
bers of Parliament were indulging in?
Surely, it is only fair to them, fair to
the Parliament that they should have
been told. We should have been taken
into confidence. This is a wonderful
display of ministerial responsibility.
Shri Nanda says that on the 1st Janu-
ary, 1965 he made a broadcast over
the All India Radio announcing the
aggression on the freedom and on the
cherished human rights of 1,000 citi-
zens. This is a serious maiter and '
honestly feel that they have not done
their duty. Out of these 45 pages, if
you scan them, you will find 32 pages
which are devoted to quotations from
all the ideological speeches and all
sorts of thesis pointing out the split
between the Right and the Left. We
are not concerned with the split bet-
ween the Right and the Left. We have
nothing to do with that. We wanted
facts. This was merely the Home
Minister’s political judgment which he
pronounced on his political rivals and
he threw it over to the electorate in
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Kerala asking them to accept it or
reject it. They have rejected it. It
is quite clear that the intelligent and
educated electorate of Kerala has not
accepted this fere ipse dixit of the
Home Minister: Why? It is because you
did not give fadts. They wanted facts;
they wanted concrete data; they want-
ed legal evidence. You have not
given them.

Here are quotations spread over
the period of 10 to 12 years. No new
facts have been given. If you look at
the last chapter—that chapter is the
most serious chapter and I expected to
get something there—that chapter is
headed as ‘“Preparations for subver-
sion and violence”, It starts on p. 32.
You look at p. 32 and you will find that
they have given quotations from a
speech by a Bengal Member Mr.
Jyoti Basu. What did Mr. Jyoti Basu
say? DPlease remember that wupto
chapter IV, there is no real evidence
of any subversive activity. Prepara-
tion for subversion and violence are
given in chapter V. What is the first
charge? What is the tangible evidence
the Home Minister propounds? He
has pointed out that Mr. Jyoti Basu
had made a speech in Calcutta or

somewhere else in Bengal. What is
the speech? It is:
“When a huge wave of anti-

imperialist mass struggle swept
through the land at the end of
the Second World War, the big
bourgeoisie leadership of the
India National Congress betrayed
the struggle instead of leading it,
and assumed power through com-
promise with British imperialism

. . . Bengal was partitioned.
The land overflowed with blood,
the dark blood of fratricidal strife,
not the sacred blood that is shed
in a liberation war”.

What is wrong there? If Mr, Jyoti
Basu said this that we have to pay
the price of partition .

An hon. Member: Is that all?
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Shri N. C. Chatterjee: That is what
is quoted here. If Netaji Subhash
Chandra Bose had been here, if Dr.
Shyama Prasad Mukerjee had been
here, they would have talked in the
same strain and possibly in a more
severe language. Is there any justi-
fication for saying that there have
been acts of subversion and violence?

Sir, you know, the Supreme Court
of India has declared categorically, in
the judgment of the Chief Justice of
India, that this Defence of India Rule
30 is wunconstitutional and illegal.
You remember that I read out in this
House that portion of the judgment
where the Attorney General of India
appearing for the Government of
India clearly admitted that this is un-
constitutional and that this is repug-
nant to articles 14, 21 and 22 of the
Constitution. The Chief Justice point-
ed out that the Government should
beware that they are guilty of unlaw-
ful and illegal confinement of citizens
and that they will have to pay the
penalty after the Emergency is over.
In order to put it right, they sought
to bring forward the Eighteenth Cons-
titution Amendment Bill. We protest-
ed against that. Shri Jawaharlal
Nehru was then the Prime Minister
and he in his wisdom withdrew the
Bill. That was the greatest tribute
that could be paid to democracy and
parliamentary form of Government.
They withdrew it. Now, the situation
is that here is the unconstituional law.
Why have you resorted to that? Even
when London was being bombed
everyday, even when the Midlands
were subjected to destruction, even
when the whole British Empire was
crumbling to pieces, the British Gov-
ernment did not take such power.
Even then, the Home Minister, under
the Defence of the Realm Act . . .

Shri C. K. Bhattacharyya (Raiganj):
That is not correct. I would request
my hon. friend to read the book
“Lawless Laws” published by Late
Shri Hem Chandra Nag, Editor of the
Hindustan Standard.

Shri N. C. Chatterjee: I have read
many books, and I have argued many
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cases including this particular case
before the Supreme Court, and I ought
to tell my hon. friend that there, even
in the worst stage of the crisis facing
the British Empire, they had an ad-
visory board consisting of judges and
jurists to whom the case of every
detenu was sent.

Shri C. K. Bhattacharyya:
had Regulation III of 1818.

Shri N. C. Chatterjee: All that I am
pointing out is this. Immediately this
critical situation came, I wrote to the
Home Minister Shri Nanda and I re-
quested him “Will you at least con-
sider the advisability of having a
board of advisers, congisting of the
Chief Justice of India, Mr. Justice
Gajendragadkar, Mr. S. R, Das, the
former Chief Justice of India who pre-
sided over the Commission of Inquiry
on the late Sardar Pratap Singh
Kairon, and also Mr. Mehr Chand
Mahajan, another Chief Justice of
India who has retired. He wrote to
me that he would consider all that.

If you are satisfied that Shri A. K.
Gopalan and these people are guilty
of treason or guilty of violence or
guilty of acts which are nothing short
of treason, why do you not put them

They

before a court of law and have
them punished? We do not wani
that the taxpayers’ money should

be utilised for the purpose of keeping
them behind the prison bars and they
should enjoy the benefit of being State
guests in this way. They should be
subjected to condign punishment Why
do you not do it? Why do you de-
prive them of the opportunity of de-
fending themselves? Even for the
Preventive Detention Act arrests, we
have provided in article 22 of the
Constitution that there must be a
charge-sheet given within flve days;
otherwise, the detention becomes ille-
gal. Why do you not give them a
charge-sheet and give them a chance
of defending themselves? Even a
murderer is given that opportunity.
What crime have these people commit-
ted? 1 think the Government are ex-
aggerating the importance of some
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statements made by men like Mr. Hare
Krishna Konar or Shri Promode Das
Gupta or by Mr. Ramamurti. We in
India are pledged to non-violence.
This Government should not be so
fecble, and our people should not be
so chicken-hearted as to think that
just because some Member somewhere
has spoken about violence, therefore,
the country is going to pieces. The
country will go to piecés not because
of such statements but because of
poverty and mass hunger which this
Government is tolerating and is con-
niving at. That is the real problem.
I would beg of the Home Minister to
consider even now that the judicial
process should be allowed to operate.
Otherwise, these people should not be
kept behind the prison-bars without
trial, without an opportunity for de-
fence, and without the formulation of

any kind of charge-sheet against
them.
Shri Kappen (Muvattupuzha): I

was surprised and taken aback . . .

Shri S. M. Banerjee: At the Kerala
election results.

Shri Kappen: .. .. at hearing Shri
H. N. Mukerjee waxing elogquent on
the injustice of arresting and keeping
in prison the Left Communists. He
was saying that the Home Minister
had arrested them on the ground that
they were pro-Peking. May I kindly
ask one question of Shri H. N. Muker-
jee? Was it the Home Minister who
said first that they were pro-Peking?
Was it we who said on this side first
that the Left Communists were pro-
Peking? Will my hon. friend kindly
search his heart and see whether it
was not he himeelf and his leader
Shri S. A. Dange who had said that
the Left-Communists were pro-
Peking? Now, my hon. friend comes
forward and says that the Home
Minister has arrested them on the
ground that they were pro-Peking.
When my hon. friend said this, was he
honest in his heart or was he lying in
his throat when he said that they
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were pro-Peking? It is really sur-
prising that people should change
their attitudes and come and argue
and wax eloguent on matters like that.

Much has been said about the
Kerala election. My hon. friend Shri
H. N. Mukerjee said that there was
the verdict of the people. May I ask
my hon. friend whether he is prepar-
ed to abide by the verdict of the peo-
ple with regard to his party and liqui-
date it?

An hon. Member: Why not?

Shri Kappen: His party has secur-
ed only three seats in the legislature.
Probably, after the Kerala election
results, my hon. friend is trying to
hug the legs of Shri A. K. Gopalan.
Probably you want to join the Left
communists now because you have
found that you have place in the coun-
try. I cannot understand your argu-
ment except in this light.

Shri Indrajit Gupta: What a won-
derful logic!

Shri Kappen: This is really wonder-
ful.

Coming to the question of their
arrest and detention, I have only one
question to ask Government, Why is
it that EMS Namboodiripad is allow-
ed to roam about freely? Why not
put him in prison at the earliest op-
portunity? Do not allow him to roam
about. That is what I would advise
Government to do.

Now there is no party in Kerala ex-
cept probably the Left Communist who
want the Left Communists to be re-
leased. What happened in Kerala in
the elections? I would ask this of
Shri Hiren Mukerjee. His party tried
to form a united front with the ILeft
communists, but were unable to do it.
Why? They said because the Left
Communists had joined with the Mus-
lim League in an alliance, an alliance
with a communal party. The Right
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them on that ground.

Shrimati Renu Chakravartty: 1Is
that a charge to put them into jail?

Shri Kappen: I am speaking about
the Kerala elections and its results.
What are we to read from this? Mr.
Mukerjee’s Rightist party refused to
join the united front because the Lef-
tists had gone and joined a communal
party. I would tell Shri Mukerjee
that had it not been for this alliance
they would not have got even one
seat in Malabar. It is simply because
of the communal alliance of the Left
communists that they got what they
got.

Shri Indrajit Gupta: You did the
same thing before.

Shri Kappen: Let us analyse things
as they are, seat by seat. Take, for
example, Poonjar. Take my own
constituency, Palai. Was there not an
understanding between the Right and
Left communists in the election? Why
did you withdraw your Right commu-
nist candidate from Poonjar in
favour of the Left communist candi-
date?

Shrimati Renu Chakravartty: Is this
an argument to be used in this discus-
sion?

Shri Indrajit Gupta: What is it
that we are discussing?

~

Shri Kappen: I do not know what
noise they are making.

Mr. Speaker: He will please address
the Chair.

N

ot g¥N W FWA1T (ITW): qA
A I 7T AT E |
Shri Kappen: I know truth is not

palatable to many people. I am really
sorry 1 have to say unpalatable

things.

Mr. Speaker:
that to me.

He might say all
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Shri Kappen: I was speaking about
‘he Kerala elections. If I remember
aright, Shri M. N. Govindan Nalr,
leader of the Right communist party
said that the election manifesto pre-
pared by them when they were to-
gether comtained a clause to the effect
that the integrity of the frontier will
be maintained. Shri Nair said that
when the Left communists alone
wrote their mainfesto, they omitted
that portion. What does it show? 1
shall quote not from the Home Minis-
ter's statement but from what Shri
Hiren Mukerjee and Shri M. N.
Govindan Nair and all their leaders
said about what these Left commu-
nists are. If they are pro-Peking, if
they are Chinese agents, should they
be allowed to roam about freely and
do harm to the country? ’

ot =y fand @ § aF TAT AV

Y |

Shri Kappen: Therefore, I feel the
Government are perfectly justified in
the action they have taken. I would
urge them to take stronger action, if
necessary keep them in prison all
the time they are found to be treason-
able. No country will allow any other
action. Is there any country which
can be pointed out where it has allow-
ed traitors to roam about freely in
that country?

I am really happy about Shri N. C.
Chatterjee’s speech, because gratitude
is a quality which man must-have. He
has been returned to this Parliament
because of the help rendered by the
Communists.

18 hra.

Shri N. C. Chatterjee: No, Sir. Also
PSP and also other opposition parties.

Shri Kappen: Therefore, 1 congra-
tulate him for his splendid speech,
because he is a grateful man. I must
congratulate him for that.

1 strongly maintain, and T would
challenge Shri H. N. Mukerjee or
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anybody to again fight the elections in
Kerala on the question whether the
Left Communists are to be freed from
prison, and I can assure them that if
that issue is placed before the electo-
rate and the election is contested, not
one seat will be given to the Left
Communists. If the Left Communists
have gained certain seats in Kerala,
it is simply because democratic votes
have been split, because of the Kerala
Congress which has been formed.
Therefore, I can say that the Left
Communists have got 20 or 25 seats
merely because democratic votes have
been split. My submission is that the
Kerala election is no index for de-
ciding whether the Left Communists
ought to be kept in prison or released.
On the other hand, I maintain that
the Kerala election definitely shows
that these people, traitors, have to
be kept in prison, as long as they con-
tinue to be traitors.

Shri Indrajit Gupta:
the Palai
tions).

What about
Central Bank (Interrup-

Mr. Speaker: Shall we have a
debate or fight here? When he is
making a speech, he should be allow-
ed to have his say. We are having
a debate in Parliament.

o gww wg wery : fagsy 9if
UL FTX F A AT FATFT )

Shri Hari Vishnu Kamath: My hon.
friend Shri Nanda, the Minister for
Home Affairs, a former Prime Minis-
ter, a former Minister of Planning
and Labour, the President of the
Bharat Sevak Samaj, the President of
the Bharat Sadhu Samaj, the sadguru
of Anugata Andolan and Sadachar
Samiti, the gallant Knight Errant who
has vowed to exterminate corruption
from the country by the end of this
year, a Minister so conscientious and
honourable that he righteously shrinks
for commiting the ocular sin of
looking at a secret document laid on
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the Table by a private Member with
the permission of the Speaker, has
given us this White, but not a bright,
Paper, this little, incomplete brochure.

What does this brochure, this so-
called White Paper, contain? What is
the charge sheet, what is the indict-
ment of the Left or pro-Peking Com-
munists as they are called? 1 have
not much time to read in extenso from
the document, but on page 2 we have
got a reference to the Left Commu-
nists. I wonder if in 1959 there were
any Left Communists. There was one

Communist Party, neither right nor
left, but one upright or down-
right or whatever it was,
Communist Party at that time.

But one charge is that Communists of
those days, 1959, Left Communists as
Shri Nanda says, did not agree with
the rest of the nation as regards the
charges against China with regard to

the “liberation” of Tibet. Is the rul-
ing party, the Government, itself
free from blame in this matter? 1

remember that day when the Prime
Minister, Shri Jawaharlal Nehru, in
1950, after having wondered what this
“liberation” of Tibet was about, sud-
denly committed a volte face, and in
the United Nations when El Salvador
brought up a motion on Tibet, our re-
presentative Shri Gopalaswamy
Ayyangar quietly backed out of the
promise that had been given.

The Government of those days, so
far as China was concerned a pusil-
lanimous, invertebrate, myopic Gov-
ernment, a boneless wonder of a Gov-
ernment of those days, a Government
which President Radhakrishnan him-
self rightly chastised as wilfully neg-
ligent and credulous, the Government
of those days had enjoyed the bliss-
ful honeymoon with China  which
made them oblivious of realities.
Those were the days when that lulla-
by, the opiate of Hindi-Chini bhai
bhai reverberated from Shangai to
Madurai. Those were the days when
the Congress and the Communist



3877  Anti-national

Party were supposed to be so friendly,
regarded as so friendly in China itself
that I heard from a very reliable
source, a friend of mine who visited
China, in those days the slogan rais-
ed in China was “Nehru ke baad
Namboodiripad”. Those were the
days when the Government financed
the India-China friendship society in
India it was headed by an eminent
Congressman, even after China had
committed aggression in this country,
How can this Government, with what
face, indict the Left Communists when
these Congress people themselves
were toeing the same line as the
Communist Party in those days?
Here is an indictment of the commu-
nists. May I ask the Home Minister,
why it is that up to this date, till now,
why it is that they have kept the re-
port on the accounts of the Bank of
China a secret document, as sccret as
the CBI report? Is the obvious
motive not to disclose the names of
Congressmen? My hon. friend and
colleague, Shri Dwivedy asked a
pointed question on this matter in
regard to their activities and the funds
that the Communist Party got through
the Bank of China and the other
sources. My colleague Shri Dwivedy
mentioned the name of a Member of
the Cabinet. I shall quote from the
proceedings of the Rajya Sabhs,
in the other place. The name
of Mr, Biren Roy was mention-
ed. I shall quote from the records.
The Finance Minister, Shri T. T.
Krishnamachari refused to say any-
thing in the matter and claimed
secrecy for the document and then—
what did he say?—he went on to say
in his reply—it is rather amusing—
“the House should trust the Govern-
ment in these matters to take appro-
priate action”. After their perfor-
mance with regard to the Orissa affair,
after the Orissa skeleton rattling so
noisily in their cupboard, how can we
trust this Government? They call the
left communists as agents of China.
Maybe, they are agents of China. But
is it not the pot calling the kettle
black? That is what they themselves
were doing. They cannot hunt with
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‘the hounds and run with the hare.
They were toeing more or less the
same policy as the communists with
regard to China, tili August 1962
My party had the honour, had the
privilege of drawing the attention of
the Government, since 1954, or even
earlier, against the menace that China
was to this country, to the peace of
Asia ang to the peace of the world.
My party wag dubbed as war mon-
gers even as late as August, 1962 in
this House, when the then Defence
Minister, after a brief interlude in
London where he said that there was
no danger from China—in October, it
was before the invasion, when he was
toasting Marshal Chen Yi in salubri-
ous Switzerland mouthing Hindi-—
Chini bhai bhai, we here thisa House
had to face this abuse and invective
which came from the Treasury Ben-
ches, that we were war mongers. And
these peace mongers! It is these
peace mongers who brought war to
our doors. That is the record of the
Government. Now, we are asked to
believe this document which has been
circulated to Members. My hon.
friend, Shri Mukerjee, has tried his
very best to defend the left commu-
nists. But may I read from this docu-
ment? 1 do not know whether it is
correctly reported in this booklet or
brochure. His own party leader, Shri
Dange, according to this report, on
page 31, referred to the left commu-
nists in a meeting in Bombay on 20th
June 1964 that the left communists
were Chinese agents. Shri Dange
says that—I do not know whether he
was correctly reported. (An hon, Mem-
ber: Mr. Mukerjee accepts that) they
were left communisis in the sense that
they subscribed to the Chinese views
on the analysis of the Indian political
situation and on the methods to be
pursued in bringing about a political
revolution.

Now, I charge the Government that
it was their credulity and criminal
negligence led to the debacle in
NEFA ang was national humiliation,
and India's prestige in Asia had suf-
fered, and that gave a flillip to the
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pro-Chinese elements in cur country.
That is the charge against this Gov-
ernment, this pusiliannnous and bone.
less wonder of a Government, which
I condemn. (Interruption),

May I ask this Government why
they did not answer the question of
mine on the floor of this House as
regards the money thai passed from
Chinag to the leftist faction of the
Communist party of India? They
saig that it could not e disclosed in
the public interest: let alone discus-
sion of the matter, it could nat even
be disclosed. My charge against the
Government is that the piea of publie
interest—as you have rightly referred
to it in anether connection—is to my
mind,—for this Government—a cloak
or rather, may 1 say a quilt for this
somnolent or at best a somnambulist
Government, to hide, to cover a
multitude of btungles and blunders
which have brought the country to
this pass, this national humiliation.

Mr. Speaker: The hon. Member’s

time is up.

I shall
Before 1

Shri Hari Vishnu Kamath:
filnish in a minute or two.

conclude, may I say thut in this docu-’

ment which is placed before us by the
Government, they have charged the
left Communists with certain crimes,
with certain preparations for violence
and subversion. Now, the left Com-
munists have a certain philosophy and
they perhaps want to impiement their
philosophy. According tn me, the
only way to counter, to fight that
philosophy is with a more potent
philosophy, with a more potent ideo-
logy—political ideology or political
philosophy—and with an active, firm,
determined, socio—economic policy
and programme. Let the Government
come out with it.

Shri Indrajit Gupta: They cannot
do that. They have not got the guts.

Shri Harl Vishnu Kamath: If that
is not done, I am afraid the Govern-
ment has no face, no clean face to
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show before the public. (Interrup-
tions).

Mr. Speaker: Order, order. The
hon. Member’s time is up.
Shri Hari Vishnu Kamath: I shall

finish now. I have learnt from authen-
tic sources that the Government has in
its possession sufficient material. 1t
i3 also said in this brochure—there is
an indication of it—that it is not com.
plete, and that there is more material.
I have learnt from reliable sources
that the Government has in its posses-
sion sufficient material to bring these
left Commumists to trial. Let them
bring them to trial: why hide these
facts? They have done so before; let
them bring them to trial, lest there
should be disaster. (I'tterruption). 1t
they do not bring these left Commu-
nists to trial, what will the judgment
of the country be? 1 have learnt to-
day, this morning, that the Home Min-
istry has supplied some Members ot
the Congress party with a brief, a
note, containing more materia] than
has been given to us.

Some hon. Members: No, no.

(Interruption).

Shri Hari Vishnu Kamath: I have
heard; I have seen it myself; I have
seen the brief myself. (Interruption).

Mr. Speaker: Order, order. The hon.
Member should conclude now.

Shri Hari Vishnu Kamath: I am
finishing, Sir.

Shri Bhagwat Jha Azad (Bhagal-
pur): If my party briefs me, what is
wrong? (Interruption).

Shrj Hari Vishnu Kamath: Is it
proper, Sir,—while Members of the
House are not supplied that material
in the national interest, perhaps, the
Congress party has got it supplied by
the Government, by the Home Minis-
ter, but which has been denied to
us? I ask the Government to bring
those left Communists to trial because
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the Government have the requisite
material with them. Otherwise, the
Government will be dubbed as a
pusillanimous Government, g3 boneless
wonder of a Government.

Shrimati Renu Chakravartty: Re-
ference was made to the document ang
to what Shri Dange has said. Shn
Dange had given a statement to the
National Council refuting this. n
was stated in the newspapers that in
a private meeting he had called them
agents of China. This whole matter
was discussed and it was clearly
stated by Com. Dange that he had
spoken only about ideological differ-
ences. Everybody knows that there
are differences in the ideological fleld
between China and Soviet Union and
other communist countries of the
world. This was what was said and
that is the statement which he has
made.

Shri Dinen Bhattacharya: Mr.
.Speaker Sir, at the very outset of the
discussion of this motion, you kindly
reminded us, the Members of the
House, that we in India have a demo-
cratic principle and tradition and we
have to maintain it. ] put a simple
question to you Sir which was tried
to be raised by 'my hen. friend Shri
S. M. Banerjee. What is this type of
.parliamentary democracy when a
Member of Parllament, not of this
Lok Sabha only but who has been a
Member of the Lok Sabha for the
last 10 years,—Shri Gopalan—is
under detention? He was in the
first Lok Sabha. He wag the leader
of the Communist Group. Still he is
the leader of the party. Behind his
back Shri Nanda has made deroga-
tory remarks against him. What is
this sort of democracy? Where are
we being led to by this Government?

Shri Nanda has come out with a
statement containing 45 pages. The
issue is not between the Left CPI and
the Government of Indid, it is a ques-
tion of democracy and the democratic
principles that are in danger. An
eminent jurist, Shri Chatterjee, has
amply described how illegal it is at

PHALGUNA 20, 1886 (SAKA) Activities of Com- 3882

munistg (M)

this stage to detain persons without
trial. The people of India expected
that at least after the Kerala elec-
tions some good s2nse will prevail on
the Government and they will invite
Shri E. M. 8. Namboodiripad, who is
the leader of the majority party, to
form a government. But, Sir, the
Government is now conniving, is
now trying to muke hotch-potch ar-
rangements with the Kerala Congress,
and trying to form a Government
putting the elected members inside
the prison. 1Is this justice? 1Is this
democracy? Is this parliamentary
democracy?

Shri Bhagwat Jha Azad: Sure.

Shri Dinen Bhattacharya: Certain-

ly not. One hon. Member from that
side spoke. I do not know whether
he belongs to the Cangress or the
Kerala Congress. From his remurks
I understood that he was pleading
for the Kerala Congress getting into

power.

Shri Bhagwat Jha Azad: What are
you, Left or Right?

Shri Dinen Bhattacharya: The
statement that is there is absurd. It
is full of false statements that I do
not want to go into the details. Shri
Jyoti Basu, the leader of the Left CP1
has come out with two Press state-
ments. The Government had not the
guts to reply to them.

The Left CPI members are accused
as being pro-China. I say it is a
false statement, it is a lie, it has got
no foundation. Shri Jyoti Basu has
said:

“We did not take the advice of
any party, whether CPC or CPSU
with regard to our party activi-
ties. We acted on our own con-
sidering the situation in India
and our party.”

If anything contrary to this is there,
why ig the Government afraid of
bringing those persons before a court
of law where everything can be
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settled? I know this Government
has the least respect for the verdict
of a court of law or the rule of law.
One Shri Biren Dutt, a Member of
this House, was released by the
Supreme Court of India. The other
six persons arrested were also re-
leased by the Supreme Court. But
within @ month they were re-arrest-
ed and detained without trial, Where
is justice in this country? The peo-
ple are losing all faith in this Gov-
ernment and in their activities.

I again challenge this Government.

If they have got any material, any
evidence against anybody who has
been arrested or are detained, let
them be put before a court. If they
are proved to be traitors, pro-
Chinese or Chinese agents, or that
they were contemplating some sub-

versive activities, let them be given
the proper punishment by the court.
Then the whole country will be be-
hind the Government in their action.
Unti]l the Government does it, the
history will show that only to keep
the ruling party in power, only to
hoodwink the people, to be-fool the
people such a statement was made.
Before that statement was made,
people were told that it will be a
white paper. Now it has come as a
statement and it wil] go down in his-
tory as a black paper; not a state-
ment. It does not contain even an
iota of truth; only some ideological
questions have been raised.

In Murat conspiracy case Justice
Sulafman hasg said in his judgment
that you cannot mpeach, you cannot
punish, a person for his thought.
If a person has some ideological view,
you cannot punish him for that. You
can punish a person only for his acti-
vities, Where is the proof of the
pro-china activities of the people who
have been detained Professor
Mukherjee has said it; and I also
repeat it, that supporters and finan-
ciers of Congress took overdraft from
the Bank of China and it has been
categorically stated in the West Ben-
gal Legislative Council by Shri Jyoti
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Chakraverti. Not a single member of
the Communist Party, either of the
Right or of the Left, has got a single
farthing as overdraft from the Bank
of China. If the Government have
got the guts, let them deny it and say
what the truth is. If anybody has
taken money from the Bank of China,
it is the agents of the Congress and
people who wanted to exploit the
situation.

Before concluding my speech, 1
would again ask the whole House to
consider this point. It is pnot g ques-
tion of Shri Gopalan being released
or not. In 1962 you had given re-
ference to 1859. 1 say that all
the members who were arrested, they
were elected in 1962 in spite of your
this type of propaganda.

This time Shri Nanda's speech, in
which the Left Communists were
dubbed as pro-Chinese was circulated
by thousands in Kerala. Yet, the
people refused to believe that cock
ang bull story of Shri Nanda and
has electeq the Communists in large

numbers Shri Namboodiripad has
come out with g statement, con-
tradicting the illusion that was

sought to be created by Shri Nanda

by saying that the Congress has

got the majority of votes. I say that

it is not the Congress but the Oppo-
sition, including Rightists and Lef-

tists and their supporters, that has

got more than 47 per cent of the

votes, which is more than what they

obtained in the 1960 elections.

So, I would submit that Govern-
ment should immediately realease all
the detained memebrs. Let the elec-
ted Members of Kerala come out of
detention and let Shri Namboodiripad
form the Ministry. Let there be
competition between the parties. Let
the Communist Ministry function for
some time. The Central Government
have got ample powers to impose
President’s rule at any time by dismis-
sing the Ministry, as they hg\e done
in 1059. It can be done again, but
let there be a fair trial Let the
Government give a fair chance to the
electorate and their elected represen-
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tatives to serve them by forming the
Ministry.

I will conclude by saying that this
is a dishonest attempt to get some
petty advantage for the ruling party
by saying that other parties are anti-
nationa] or pro-Peking. Take Shri
Gopalan. Can anybody face him in an
election in Kerala? I make a chal-

lenge. Let Shri Nanda resign his seat g1 § W FIE @A qIEEAH a
and go to Kerala. Let Shri Gopalan : For T
alsp resign. Let them stand for elec- & & ﬂ ¥ I T FT I

tlon from Kerala. The people of & f7%e TT< 37 g TaTdY Tom & fog

Kerala will show who ig the beloved

oT A | Tar fF &%
son of this land, who is a patriot and W = E 39

who is not a patriot.
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AR AG TgE W whaEy
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a8 FaE @Y FEr, ag o A= A
Fgd, g wwAr oA FVT AN
#F qrEt Y wewr Farg w gE
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“favg  amaTd AT F
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oAt AT qEf wEAT §, S WA dga
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oY AEAX WY WTAT (ATTAGR) :
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Tgq 5T FAT AT ATHA gafe
T gwdl &1 gAY IG AT TG
aﬁrfwﬁw%ﬁfa*ﬁwﬁr
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g &gt X 39 2 ¥ faeg wif
g™ B A Aq ARG A, - — -

% HAFT qEq: N § 7 fzan
o |

s % w¥g oewa . ¥
el AR T ¥ daET G W17 W
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g 5w e @ awr ow e
fadig F F7a AT Ty T |, AT AT
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o afer § fFr wE@T gdm
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E (r-nerruption )

WET T T FT qEEew §, A T
qiferarde g, fagsr Tiferw gw X
o 9ff | 3532 T OF % ¥ &L
TN AT doA &@ § 1| qg IE T
IATA §, T AT W7 fAcar@dy
At § |

s 3727 qATE AEN, IO €T I
& F qHE@ET FI | JIY FAAr "/
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uTH IAHET § | wWR AW wqeAr fgw
gy § @ FEgfAesi # wedar §
T Wt arg ferg
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q9T A A | AZ FHATE  FTH
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ITET AW A & fag ) g
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AR AT AT F I I 7 BN
;T N Afg weAE af & sed
wEy ¥ F g @ %
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AT IET FATL AFATAT HelY 7 WA AR
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[+ g% == vganT)
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FAT § Ig g0 o WRTET £ )
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qif T A H ¥ w1 T @E
qref ag 7 g i e gan )@ ?
T AG T F IEN gIAR F
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mAm wEEl A OFE ST &
Ay Fegfee qEl a7 A #
& w1 s WeAr g wgfaee
oidt # @Y GF o qTm § A AW F
frw T samEr gaifar @ qF &)
HT 3@ avg # F1§ a1 FF A g
a1 & o 7z Faifaq) §1 a9 9 F AT
g o E |

Y ST 3w F T TET FIAT
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&t @t a1 9T AW F SerEd g
T | gw wEy § fF A o 3o
THTON & @19 3W F qTHA WE | S
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Y & AR aFY T« 0 T § # Fh
St #1 2w & AR @y A @ A
¥ faafay # fagmae o o Y uw
qd A ot ) oF T fawe &
9 %% FL arar aav | faweax A
Iqq go1 fF g T @l T sw
s AIE eFT ST , g A A
TR AT | AE FrAT TFR AT
a1 arforat ] § W g T T
FW §1 IO T qor A7 Wt o
7 St fr 3w # 3w wiwg & a0 9 SITt-
qav & T F@ § | OF & qwn A
fet wmar Y agaw e @ AR T
F FTor wigey wray &1 feedy &t fadg
A F fog wo@e go 1 aEy wreHt
R Imw §  feedt #Y agaw faan
21 TR Irdrar v wa fRar 2
) I § foRi 3w § areweriawan
AT 8 | A AT BT G FT FAQ0
¥ avg FEAT I1(ET | FH AT Fa &
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ot a¥ (FrEnA) : wmr sfee
T3 gl W AT G §

W} AW qo¥7 : O¥ & AW AW
H JEEEr #1 oTA 7@ § )

st gmaw fag (FTAT) 0 F@
saferra sn@w agt feg o aw § 7

oft TN qoFW : FART F1E TR
T & W FegfaeEi st A fifeg
Ffgw waTor qt gafeaa Afag | afe=
IAET A gqfeq ot 2w weq 93 §
St o¥ qefiafaal & 9 & S 71 @
9 &1 9JEq a9 @ & R W A
F IO AW F A% fafreeT 7
e frar g | adt 3w waw § ot ey
& ATq q¥, Ffq & A9 9T, 99 F q19
9T WA & T 9T 30 § qreseriawar
YA § | HAT AT AR T FQ &
A1 TART WY Tg HIFAC |

Mr. Speaker: Mr. M. P. Mishra....
(Interruptions.) He is not here?

Some hon  Miembers rose—

Mr. Speaker: The hon. Minister,
He may begin hig speech.

Shri Nanda: Mr. Speaker, Sir, may
1 start on a personal note?

Mr. Speaker: If it is personal, we
will have it tomorrow. He can con-
tinue tomorrow.

18.54 hrs.

The Lok Sabha then adjourned till
eleven of the Clock on Friday, March
12, 1965/Phalguna 21, 1886 (Saka).

GMGIPND—LS I1—2406(Ai)LSD—3-4-65—1020



	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	112
	113
	114
	115
	116
	117
	118
	119
	120
	121
	122
	123
	124
	125
	126
	127
	128
	129
	130
	131
	132
	133
	134
	135
	136
	137
	138
	139
	140
	141
	142
	143
	144
	145
	146
	147
	148
	149
	150



